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IN THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE AT PUNE

0O.A. NO. 04/2024

IN THE MATTER OF:

YOGESH PRATAP SINGH eeeee. APPLICANT
VERSUS

MINISTRY OF ENVIRONMENT, FOREST

AND CLIMATE CHANGE & ORS. «..... RESPONDENTS
INDEX
S. No. PARTICULARS PAGE
NO.

1. [|Additional Affidavit on behalf of Ministry of Environment, Forest 1-6
and Climate Change and National Coastal Zone Management Authority
(Respondent No. 1 and 2).

2. |A true copy of the order dated 11/02/2025 passed by Hon’ble NGT, WZ in| 7-8
0O.A No. 04 of 2024 is annexed herewith and marked as Annexure-R1/1.

3. |A true copy of the earlier affidavit dated 13/03/2024 filed by this Ministry in| 9-178

the instant matter is annexed herewith and marked as Annexure-R1/2.

4. |A true copy of the inputs received from NCSCM is annexed herewith and| 179-180

marked as Annexure-R1/3.
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IN THE NATIONAL GREEN TRIBUNAL

——— ———

WESTERN ZONE AT PUNE WI%ASEEG

0.A. NO. 04/2024 ENTRY N L 5
DATE.....,.’..’..J..ﬁ..}%i.
IN THE MATTER OF:
YOGESH PRATAP SINGH  APRLTOKT
VERSUS

MINISTRY OF ENVIRONMENT, FOREST

AND CLIMATE CHANGE & ORS. ..RESPONDENTS

ADDITIONAL AFFIDAVIT ON BEHALF OF
RESPONDENT NO. 1 (MINISTRY OF ENVIRONMENT,
FOREST AND CLIMATE CHANGE) AND RESPONDENT
NO. 2 (NATIONAL COASTAL ZONE MANAGEMENT
AUTHORITY)

I, E. Thirunavukkarasu S/o M. Elangovan [Late] aged about 58
years, presently working as Scientist 'F' at the Ministry of
Environment, Forest & Climate Change (MoEF&CC), Regional
Office (WCZ), Ground Floor, East Wing, New Secretariat
Building, Civil Lines, Nagpur- 440001, do hereby solemnly affirm

and declare on oath as under:

e 1. That, I am authorized to swear the present affidavit on behalf
ﬁ- 4 of the Ministry of Environment, Forest & Climate Change
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(MoEF&CC) on the basis of the official records maintained

therein.

It is humbly submitted that at the outset, I deny all averments,
submissions, statements and allegations made therein except

as may be specifically admitted herein after.

It is humbly submitted that this additional affidavit is being
filed in compliance of this Hon’ble Court’s direction dated
11/02/2025 and in continuation of the reply affidavit dated
13/03/2024 filed by this Ministry in the instant matter.

It is humbly submitted that this Hon’ble Court vide order
dated 11/02/2025 has recorded and directed as follows:

We have gone through the reply-affidavit dated
13.03.2024 filed by respondent Nos.l and 2 i.e. MoOEF&CC
and National Coastal Zone Management Authority (NCZMA),
respectively, which is combined one, wherein it is submitted
in paragraph No.13 that Salsete Island does not fulfill the
criteria as mentioned in Para 10.2 (i) of the CRZ Notification,
2019 because of the reason that Salsete Island is not an
Inland Island in any coastal backwaters, nor is it an Island
along the main land coast. In fact, Salsete Island is right on
the main land coast. 2. We are unable to understand as to

how it is being said to be an Island along the main land coast
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because if a piece of land is an Island, the same has to be
surrounded by water from all sides. Whether Salsete Island is
covered by water from all sides and if yes, why it is not being
said to be an Island. This has not been made clear in the
affidavit of respondent Nos.1 and 2. We direct that a clear
affidavit may be filed by respondent Nos.l and 2 in this
regard and further the definition of “Inland Island” shall be
submitted by them, for better understanding of the issue

1

involved in this matter.” ...

A true copy of the order dated 11/02/2025 is annexed

herewith and marked as “Annexure-R1/1”.

It is humbly submitted that, NCSCM is the technical institute
in CRZ matters and is one of the authorized institutes for the
preparation/ updation of CZMPs in consonance with the
provisions of CRZ Notification, 2019. That, the earlier
affidavit dated 13/03/2024 filed by this Ministry in the instant
matter has been based upon the comments received from
National Centre for Sustainable Coastal Management
(NCSCM) with respect to the issues involved in the instant
matter. Further, the NCSCM had prepared the draft CZMP of
both districts of Maharashtra 1.e. Mumbai City and Mumbai
Sub-Urban on 1:25000 scale as per the guidelines of CRZ
Notification, 2019 and the same was deliberated by Technical
Scrutiny Committee (constituted by MoEF&CC) in its
meeting held on 20/11/2020 and 10/03/2021 at NCSCM
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Chennai, wherein the Committee recommended the draft
CZMPs. A true copy of the earlier affidavit dated 13/03/2024
filed by this Ministry in the instant matter is annexed

herewith and marked as “Annexure-R1/2”.

It 1s humbly submitted that, in view of the abovementioned
order dated 11/02/2025, this Ministry has sought inputs from
NCSCM vide emails dated 08/04/2025 and 17/04/2025 with
respect to the queries raised by this Hon’ble Court, in
response to which, this ministry has received comments from
NCSCM vide emails dated 16/04/2025 & 21/04/2025. A true
copy of the inputs received from NCSCM is annexed

herewith and marked as “Annexure-R1/3”.

It 1s humbly submitted that with respect to the queries raised
by this Hon’ble Tribunal as to How is Salsete Island
considered an island along the mainland coast when an island
must be surrounded by water on all sides and if Salsete Island
entirely surrounded by water, and if so, why is it not

considered an island, the response maybe noted as follows:

The term “Island along the mainland coast” refers
exclusively to offshore islands, i.e., those located in the sea
but detached from the mainland. Salsete Island is bordered by
the sea on three sides and the Mithi River on one side.This
configuration does not conform to a standard island

definition, and is more appropriately aligned with a
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peninsula, which is surrounded by water on three sides and
connected to land on one.Even if the river forms a water
boundary, this still does not equate to the characteristics of
an offshore or true geographical island. Further, with respect
to the query of applicability under CRZ Notification, 2019,

the response is as follows:

As per Para 10.2(i) of the ICRZ Notification, 2019, Integrated
Island Management Plans (IIMPs) are applicable only to
islands having an area less than 100 sq km. The area of
Salsete Island is 619 sq km, and hence, it does not qualify for
IIMP preparation. Therefore, Salsete Island does not fulfil the
criteria under Para 10.2(iii) of the said notification and
cannot be treated as an island for the purposes of CRZ

regulation.

In light of the above, Salsete Island does not qualify as an
“island” under international legal definitions (UNCLOS,
1982), conventional geographic classifications, or as per the
CRZ Notification, 2019. It is neither an inland island, nor an
offshore island, nor is it eligible for an I[IMP due to its size.
Its current status does not meet the scientific or regulatory
thresholds required for island classification under prevailing

laws and guidelines.
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9. In view of the foregoing submissions, the respondent humbly
prays that the Hon'ble Court may be pleased to pass such

order as deemed fit in the interest of justice.

10. It is respectfully submitted that the answering respondent
without prejudice reserves his right to file an additional

affidavit at a later stage, if so necessary.

DEPONENT
(E. Thirunavukkarasu)
VERIFICATION sstea n o o St

Min. of Environment, Forest and Climate Change
H o hTAarEd, ANgY—-Yy¥oooq .
wapur-440001

I, the above named Deponent, do hereby verify that the
contents of the above affidavit are true and correct to my
knowledge as per the records of the answering respondents. No
part of it is false and nothing material has been concealed there

from.

Verified at Nagpur on this 11" Day of August, 2025.

Ol

( gD ONENT

SWORN BEFORE ME ON E th ervidaen (E. Thirunavukkarasu)
0 2 o e
LB et ) n. of Environment, Forest arld C‘I‘Ifrr:‘t::ha:ige
RO......c. - WHO HAS BEEN IDENTIFIED Regional Office, Nagpur 440001
BY SHRI SMT....oooovmvcc s o
ADVOCATE, NAGPUR. \$
S
'
OTARY

3OVT OF INDI#



379 ANNEXURE R1/1

Item No.11 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

[Through Physical Hearing (with Hybrid Option)]

ORIGINAL APPLICATION NO.04 OF 2024 (WZ)

Yogesh Pratap Singh ... Applicant
Versus
The Secretary, MoEF & CC & Ors. ... Respondents

Date of Hearing : 11.02.2025

CORAM : HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant : Mr. Aditya Pratap, Advocate

Respondents : Mr. Pushkal Mishra, Advocate for R-1 and R-2
Mr. Aniruddha Kulkarni, Advocate for R-3

ORDER

1. We have gone through the reply-affidavit dated 13.03.2024 filed by
respondent Nos.1 and 2 ie. MoOEF&CC and National Coastal Zone
Management Authority (NCZMA), respectively, which is combined one,
wherein it is submitted in paragraph No.13 that Salsete Island does not
fulfill the criteria as mentioned in Para 10.2 (i) of the CRZ Notification, 2019
because of the reason that Salsete Island is not an Inland Island in any
coastal backwaters, nor is it an Island along the main land coast. In fact,

Salsete Island is right on the main land coast.

2. We are unable to understand as to how it is being said to be an Island
along the main land coast because if a piece of land is an Island, the same
has to be surrounded by water from all sides. Whether Salsete Island is
covered by water from all sides and if yes, why it is not being said to be an
Island. This has not been made clear in the affidavit of respondent Nos.1
and 2. We direct that a clear affidavit may be filed by respondent Nos.1 and

2 in this regard and further the definition of “Inland Island” shall be

Page 1 of 2
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submitted by them, for better understanding of the issue involved in this

matter.

3. Put up this matter for final hearing on 22.04.2025.

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM

February 11, 2025
ORIGINAL APPLICATION NO.04/2024 (WZ)

npj

Page 2 of 2



381 ANNEXURE- R1/2

IN THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE AT PUNE
O.A. NO. 04/2024
INTHE MATTER OF:
YOGESH PRATAP SINGH .....APPLICANT
VERSUS

MINISTRY OF ENVIRONMENT, FOREST

AND CLIMATECHANGE& ORS. ... RESPONDENTS
INDEX
S. PARTICULARS PAGE NO.
No.

1. |Counter affidavit on behalf of Ministry of Environment,
Forest and Climate Change and National Coasta Zone
Management Authority (Respondent No. 1 and 2)

2. |A true copy of the CRZ Notification, 2011is annexed

herewith and marked as Annexure-R1/1.

3. |A true copy of CRZ Noatification, 2019, is annexed herewith
and marked as Annexure-R1/2.
A true copy of these Guidelines dated 26/06/2019 is annexed

herewith and marked as Annexure-R1/3.

A true copy of the Minutes of Meeting dated 16/08/2021 is
annexed herewith and marked as Annexure-R1/4.

A true copy of the approva letter dated 29/09/2021 is
annexed herewith and marked as Annexure-R1/5.
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A true copy of the Minutes of Meeting dated 01/08/2023 is

annexed herewith and marked as Annexur e-R1/6.

A true copy of the approva letter dated 25/08/2023 is

annexed herewith and marked as Annexure-R1/7.

A true copy of IPZ Notification, 2011 is annexed herewith

and marked as Annexure R1/8.

10,

A true copy of ICRZ Notification, 2019 is annexed herewith

and marked as Annexure R1/9.

10
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IN THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE AT PUNE

O.A. NOL 0472024

IN THE MATTER OF:

YOGESH PRATAP SINGH e APPLICANT
VERSLIS

MINISTRY OF ENVIRONMENT, FOREST

AND CLIMATE CHANGE & ORS. RESPONDENTS

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO. |
(MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE)
AND RESPONDENT NO. 2 (NATIONAL COASTAL ZONE
MANAGEMENT AUTHORITY)

I, E. Thirunavukkarasu, S0 Shn M. Elangovan, aged about 56 vears,
presently working as Scientst “E’ in the Regional (MTice of the Ministry of
Environment, Forest & Climate Change (hereinalier referred to as MoEF&CC)
al Nagpur, do hereby, in my official capacity, solemnly affirm and state on oath

as tollows:

|. That, | am authorized by the Compelent Authority in the Ministry, New Delhi
to swear the present aflidavit on behall of the MoEF&CC on the basis of the

otficial records maintained therein.
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2, At the outset, | deny all averments, submissions, statements, allegations made

therein excepl may be specifically admitted herein after.

3.1t is humbly submitted that in exercise of the powers conferred by sub- section
(1) and clause (v) of sub-section (2) of section 3 of the Environment
(Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the
Environment { Protection) Rules, 1986, Ministry of Environment and Forest had
notified the Coastal Regulation Zone Notification, 1991 on 19" February, 1991,
In supersession of the CRYZ Notification 1991, the Coastal Regulation Zone
Notification, 2011 was notified on 6" January, 2011, for regulation of
developmental activities along the coastal stretches and to ensure the livelihood
security to the fisher communities and other local communitics. living 1n the
coastal arcas. to conserve and protect coastal stretches. A copy ol CRZ

Notification, 2011 is annexed herewith and marked as Annexure-R1/1.

4.That. it is further submitted that in supersession of the CRZ Notification,
2011, the Coastal Regulation Zone Notification, 2019 was notified on
| & Japuary, 2019, having specific focus on conservation and management
plans of Ecologically Sensitive Areas (ESAs) which did not feature in the CRZ
Notification, 201 1. A truc copy of CRZ Notification. 2019, is annexed herewith

and marked as Annexure-R1/2.

5.1t is humbly submitted that as per paragraph 6(i) of the CRZ Notification,
2019, “All Coastal States and Union Territory administrations shall revise or
updare their respective coastal zone management plan (CZMP) framed under
CRZ Notification, 2001 number 8.0.19%E), dated 6" January, 2011, as per
provisions  of this  wotification and  to submit before  the Ministry af
Enviromment, Forest and Climate Change for approval at the earliesi and all

the project activities attraciing the provisions of this netification shall be

12
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required 1o be appraised as per the updated CZMP under this notification and
until and wnless the CZMPs is so revised or updated, provisions of this
notification shall not apply and the CZMP as per provisions of CRZ
Notification, 2011 shall continue fo bhe jollowed for appraisal and CRZ

clearance to such projects.”

6.0t 15 humbly submitted that Annexure-1V 1w the CRZ Notification, 2019 lays
down the “Guidelines for Preparation of Coastal Zone Management Plans''
Moreover, this Ministry has also issued “Guwidelines for Updation of Coasial
Zone Management Plan (CZMP) prepared as per CRZ Notification, 20111 fo
align it with CRZ Notification, 20019 dated 26/06/2019 to facilitate the coastal
States! U'T"s in the updation/ revision of the CZAMPAICRZP. A true copy of these
Guidelines dated 26/06/2019 s annexed herewith and marked as Annexure-

R1/3.

7. 1t is humbly submitted that as of date, CZMDPs as per CRZ Notification, 2019
have been approved for the State of Maharashtra, Odisha and Karnataka and
Island Coastal Regulation Zone Plans (I[CRZP) have been approved lor Great
Nicobar Island and Little Andaman lsland of A & N lslands as per ICRZ
MNotification, 2019, That, for rest of the Coastal States/ UTs, CZMP / ICRZP as
per CRZ Notification, 2011 / Island Protection Zone (IPZ) Notification, 2011

continue to be applicable.

8. 1t is humbly submitted that the National Centre lor Sustainable Coastal
Management (NCSCM). Chennal is one of the authorized mstitutes for the
preparation/ updation of CZMPs in consonance with the provisions of CRZ

Motification, 2019,

<'L

13
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That, the NCSCM. Chennai had prepared the draft CZMP of two districts of
Maharashtra i.¢. Mumbai City and Mumbai Sub-Urban on 1:25000 scale as per
the guidelines of CRY Notification, 201% and the same was deliberated by
Technical Serutiny Committee (constituted by MoEF&CC) in its meeting held
on 20011/2020 and 10/03/2021 at NCSCM Chennai, wherein the Committee

recommended the draft CAMPs,

9.1t i3 humbly submitted that the Maharashira Coastal Zone Management
(MCZMA) in its 153™ meeting dated 19/03/2021 had examined and deliberated
the draft CZMP for Mumbai City and Mumbai Sub-Urban. Further, the
MCZMA vide letter dated 09/06/2021 had submitted the draft CZMP of the
Mumbai City and Mumbar Sub-Urban Districts under CRZ Notification, 2014
for approval to the Ministry. Furthermore, the issue was deliberated by the
NCZMA in its 43" meeting dated 16/08/2021, Based on the presentation made
and deliberations held, the NCZMA recommended CZMPs of Mumbai City and
Mumbai Sub-Urban Districts of Maharashira as per CRZ Notification, 2019,

Thereafier, this Ministry wide letter dated 29/09/2021 granted approval of the
CAZMPs for the Mumbai City and Mumbai Sub-Urban in the State of

Maharashira as per CRZ Notification, 2019,

A true copy of the Minutes of Meeting dated 16/08/202] 15 annexed herewith
and marked as Annexure-R1/4.
A true copy of the approval letter dated 29092021 is annexed herewith and

marked as Annexure-R1/5.
10. Further, NCSCM, Chennai had also prepared the draft CZMP of remaining

five districts of Maharashira ie. Raigad, Ratnagiri, Sidhudurg, Thane and

Palghar on 1:25000 scale as per the guidelines of CRZ MNotification, 2019 and

14
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the same was deliberated by Technical Scrutiny Committee (constituted by
MoEF&CC ) in its meeting held on 08072021 at NCSCM Chennai, wherein

the Committee recommended the draft C/ZAMPs.

11, It is humbly submitted that the MCZMA in iis 159 meecting held on
22/07/2022 had examined and deliberated the draft CZMP of Districts- Thane,
Palghar, Raigad, Ratnaginn and Sindhudurg under CRZ Notification, 2019,
Further, the MCZMA vide letter dated 25/11/2022 had submitied the draft
CZMPs of 5 districts namely, Raigad, Romnagiri, Sindhdurg, Thane and Palghar
under URZ Notification. 2019 for approval to the Ministry. Furthermore, the
issue was deliberated by the NCZMA in its 46" meeting dated 01/08/2023
wherein based on the presemtation made by the Maharashira Coastal Zone
Management Authority and deliberations held. the NCZMA recommended the
CZMPs of 5 districts of Maharashira namely Raigad, Rainagiri, Sindhudurg,
Thane and Palghar as per CRZ Notification, 20149,

I'hereafter, this Ministry vide letter dated 25/08/2023 granted approval of the
CZMPs of Raigad, Ratnagiri. Sindhudurg. Thane and Palghar in the State of
Maharashtra as per CRZ Notihication, 2019,

A true copy of the Minutes of Meeting dated D1/082023 is annexed herewith
and marked as Annexure-R1/6.

A true copy of the approval letter dated 25/08/2023 is annexed herewith and
marked as Annexure-R1/7.

12. It is humbly submitted that Para 10.2 of the CRZ Notification, 2019 deals

with, "CRZ for inland backwater isiands and islands along mainfand coast:
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L, All the inland islands in the coastal backwaters and islands along the
mairland coast shall alse be covered under this notification.

. I view of the unigue coastal systems of backwaiter islands and islands
along the mainland coast, along with space limitations in sweh coastal
streiches, CRZ of 200 meters from the HTL on the landward side shafl
uniformly apply to such islands and activities shall be regulated as
Lincler: -

a. exisiing dwelling wnils of local communities may be repaired or
reconstrucied within 20 meters from the HTL of these islands, however,
e new construction shall be permitted in this zone.

b. foreshore facilities. such as fishing jetnv. fish drving vards, net mending
vard, fishing processing by traditional methods, boat building vards, ice
plant, boat repeirs and the like, may be taken up in CRZ limits subject to
due envirommental safeguards.

. Mtegrated Island Management Plans (LHIMPs), as applicable 1o smaller
islands in Lﬂkﬂr{mﬁﬁ:—::iﬁ aiid  Andamoan & Nicobar, as per Ieland
Protection Zone Notification, 2001 member 5.0, 20(E), dated the 6ih
Jonwary, 2011, shall be formulated by respective States or Union
tervitory for all such isionds and submitted to Ministry of Environmeni,
Forest and Climate Change and il the [IMPs are framed, provisions of
this notification shall not apply and the CZMP as per provisions of CRZ
Nowification 2001 number 8.0, 1%E), dated the 6th January, 2001, shall
continue o apply.

13. 1t is humbly submitted that as regards the contention ol the applicant w.r.t.
Salsete Island, the same has been examined in consultation with NCSCM,
Chennai and it has inter-alia been opined by NCSCM that Salsete Island does

not fulfill the criteria as mentioned in Para 102 (i) for the reason that Salsete _
Island is not an inland Island in any coastal backwaters, nor it is an island along ( 5

the mainland coast. In fact, Salsete sland is right on the mainland coast itself.

In view of the same, Salsete Island does not also qualify the criteria for . &,

5y
preparation of HIMP as per 10.2 {iii) of the CRZ Notification, 2019. Therefore, -
the CZMP approved by this Respondent is as per the provisions of CRZ

Notification 2019. Further, the approved CZMP is prepared as per CRZ

16
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Motification, 2019 with CRZ of 500 m from HTL along the seafront and 50 m
from HTL along Creeks/ Bays etc, which exemplifies the ‘Precautionary

Principle’.

14, It is humbly submitted that Island Protection Zone Notification, 2011 and

Island Coastal Regulation Zone Notification, 2019 exphicitly govern the Island
ol Lakshadweep and Andaman & Nicobar.

A true copy of IP/Z Notification, 2011 is annexed herewith and marked as
Annexure R1/8,

Altrue copy of ICRZ Notification, 2019 is annexed herewith and marked as

Annexure R1/9.

15.In view of the foregoing submissions, the respondent humbly pravs that the
Hon'ble Tribunal may be pleased 1o pass such order as deemed it in the interest

of justice.

16. It is respectfully submitted that the answering respondent without prejudice

reserves his right to file an additional affidavit at a later stage, if so necessary.
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VERIFICATION
[, the above named Deponent, do hereby verify that the contents of the above
affidavit are true and correct to my knowledge as per the records of the

answering respondents. No part of it is false and nothing material has been

DE PN ENT=
{E Trn’:n:ﬁ'tl.l-muit a
fgrferen % EH:HI“"I

concealed there from, o
Verified at Nagpur on this.. 0> .. Day of March, 2024.
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391 Annexure-R1/1

[0 1. = A | W W TATY | AW 7

MIMISTRY OF ENYVIRONMENT AND FORESTS
(Dopartrment of Environmigit, Forests amd Wild il
COASTAL BEGULATION ZOIWE MOTIFICATHEY
Sew Thelhi, the fb Januasy, 200

8.0 1HE — WHEREAS u druft nevificaidn under sub-section (1) of section and clause (V) of sub-
mection {2 of section 3 of the Environment {Protection) Act, 1986 was isswed inviting objections and
suggestions for the declacation of coastal stretches as Coasial Repulation Zone and imposing
rasriclions on industries, operations and processes in the CRZ was published vide 5 {00 N0, 2291 (),
dated 15™ September, 2010,;

AND WHEREAS, copies of the said Garctte were made available 1o the public on 15™
September, 2011

AND WHEREAS, the sugeestions and objections meceived Mmom the public have bein
considerc=d by the Central Govemment.;

Now, therefore, in exercise of the powers conferred by sub-scetion (1) &nd clawse {v) of
subsection (2] of section 3 of the Cnvirmnment (Protection} Act 1986 (2 of 1986], the Central
Government, with a view 10 ensure Tivelilwod secuntly o the fisher communities and olher iocal
commenites, iving in the coastal areas, o conserve wold protect cowstal streiches, s unigoe
eovironient and s munne ares and o poomole development thropgh sustainable manner based on
scienb fic panciples aking info aceount the dangers ol natural hazands in the coastal arers, sca lovet
tise due o global warming, dnes  herchy, declars the coastal sitetches of the country and the
waler area e ks ormional water limil, excluding  the isfands of Andaman and Micobar and
Lakshadwesp and the marine areis suroending these islands upto its wemilorial Bmit, as Coastal
Regulation Zome (hereinatter referred to as the CRZ) and restncls the selling up and eapansion of
any industry, operations or processes and manulaciure or handling or slorage or disposal of
hazardous substances as specifisd in the Hazardoos Substances {Handling, Management and
Transtottndary Movemen) Rules, 2009 in the aforesaid CRZ; and

In cxemage of powers also conlened by clause {d) and sub rule (3) of rule & of Environment
{Frodection) Acl, 1986 and in supersession of the nodification of the Government ol India in the
Mimisiry of Environment and Forests, number 5.0, 14(E). dated the 19" February, 1991 excem as
respects things done or omitted 0 be done before such supercession, the Central Govermmaent
hercby declares the following areas as CRZ and imposes with effect from the daie of the
nodification the olfvwing resirictions on thae sexting up and expansion of indusTries, Operalions or
processes and the lke i the CRYF.,-

i) the land arca from High Tide Ling {hercinafer refomed to a5 the HTL) to S00mts on the
landward =ide along the sca front.

{ily LK shall apply to the land arca borwoen HTL to 100 mits o width of the cresk
whichever 1 less on the landward side alomg the lidal influsneed water bodigs that are
connected W the sea and  the distance uplo which  development alenp such vidul
inflluemzed waker bowies 15 W be megulated shall b opovened by the distance upto which
the tidal clfects are expenicncod which shall be determined based on salinity concentration
af 3 parts per thousand {ppt) measurad during the driest period of the year and disiance
uple which twlal eftects sre experienced shall he clearly wbentified and demarcated
acrordingly in the Coastal Saone Manugement Pians (hereinafior refemred Iooas the C2MPx).

19
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Explanation.- For the purposes of this sub-paragraph the capression tidal influcpoed water
bodics means the water bodics influcnced by tidal effects from sea, in the bays, esearies,
rivers, creeks, backwaters, lagoons, pondz connagted W the sea of creeks and the like.

(¥ii) the land arca thlling between the hazard line and SMmtz Fom H1. an the
landward side, in case of seafrond and benween the hazard line and L0DmIs line in case of
tidal influehiesd waler body the word “hazard line' denotes the fine demarcared by Minmstey
of Environment amid Forezts {hereinafler referred 1o a8 the MoEF) throwgh de Sorvey of
India (herzinnfter referred (0 as the %o0f) taking into sccount tides, waves, saa level nse and
shirzline changes.

{ivHand area betwesn HTL end Low Tide Line (hereinaller refemed w0 as the LTL) which
wil| be termed as the intertidal zone,

) the water and the bed 2rea between the LTI o the 1Iermitorial water Jimie (12 Mm) in case ot
sed and the waler and 1he bed arga hetween LTI at the bank w the LT om the opposite side
of the bank, of tidal intluenced waler hodies,

2 For the purposes of this notifcaton, the HTL means the ling on the land upio which Lhe
highest watzr [ine reaches during thee spring tide and shalt be demarcited unifommly e all parts of
the country by the demarcating authoriiy(s) 8o authorized by the MoEF in accordange with the
petteral guidelines issved al Aanexune-I. HTL shafl be demarcaled within one year fhom (e Jate of
isgue ol this notification.

1. Prohibited aclivities within {RZ - The folliwing are declared as prohibited activities
within the CRZ,-

(i} Setting up of new industries and expansion of exisling industries cxcept.-
ta} thoss divectly related 1o watzcivost of dinsclly ceeding Foreshone Tacilitics;

Explanatiorn: The expression “foreshom Gaoilimies™ means those activities permissihle uader
this natification amd they require wakeclonl for e opeptons such as podts and hacbours,
Jetfits, quays, wharves, ecosion conlmol measures, breakowaters, pipelines, |lighthowses,
navigatiomal safaty [acilitics, coastal police stzations and the hike;

(b} projacts of Depantment of Alomic Energy;

fc} fucililies for pencmting powst by non-conventional encrgy sources and seding up ol
desalination plants in the amcas nol clasafied as CRZ-I{i} based on an impact agseeemoni
sty ncluding social impacts.;

{d} development of green fickd Airport alrcady permitted only al Navi Murmbas;

{2) reconstruction, repait works of dwelling units of locel commuoniies including fishers in
aceordane with local wwwn and country planning regulalions.

{i1) manufaciore or handling ol storage or disposal of hazardous substance ag specified in Lhe
nefification of Ministry of Eovironment and Forests, Wo. 5.00.594 (E), dated the Eﬂth July
1089 5.0 Mo 966(TY, dared the 27" November, 1929 and GSR 1037 {E). dated the 57
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Crecember 1929 except,-

(2} transfer of hazardous subsipnces fom ships to pods, terminals and refineries and vice
VErsL,

fb) facititics for receipt and storage ol petroleurn products and liqueficd natural pas as
specified in Annexure-1l appended 0 this nofiflicalion and facilities  for
regasification of Liguefied Nafcal Gas (herginaffer refemrad 6o as the LNG) in the arcas
not classifisd as CRZ- i) subject to implementation of safety cegulaions incloding
guMdalines isaped by the Oil Ipdusary 5alziy Directorpe in the Minisiry ol Pelroleem amd
Matural {13z and pukdelincs issued by MoEF and subjecd o forther terms and conditions
for implementation of ameliomtive and restorative measures in relation o cpvirenment as
may be stipulated by in MoEF.

Provided thal facilitics for reccipt and storage of [onilizos and raw malenals
required for  manufacture of feritlizers like ammonia, phosphoric acid,  swlphur,
sulphunc acid, nitric acid and the like, shall be permitted within the said zone in the
arcas not classified a5 CRZ-1{iL

{in) Sewing vp and expunsion of fish processing units including warehousing excepl hatchery
and natural {ish drying in permitted areas:

(iv] Land reclamution, bumding or disturbing the natur| coerse of seasualer except those, -

{2) required for seming up, construction or modernisation or cxpansion of forcshone
facihires like ports, harbowrs, petics, whanves, quays, slipwavs, bodpges, scalmk, road on
stilts, ard sech as meant for defence and security purpose and for oher facilities
that e extential for aclivilics permissible under the nofificatron;

(B} measiees for  control of crosion, bascd on scientific including Environmenial {mpoct
Assessment (hercinafter referved (o as the ETA) studies

{c) maintenance or clearing of Wwaterways, chimels and pos. based on B4 studies,

(i} measures Lo prevent sand bars, installatinon of tidal repolaters, layimg of sworm wacet deins
of for strectures for preventon of salinily ingress and freshwater recharge based on
carried oul by any agency to be specified by MoEF,

(v} Seting up and expansion af units or mechanism for disppsal of wastes and effluents excepl
focilities required For, -

{u) dischacging treated cfflucnts into the water couwrse with appeoval under the Water
{Frevertion and Control of Follution) A, 1974 {8 of 1974},

(b} stortn wawer drains and ancillary structures for pumping;

{c) treatment of waste and cfffuents arising from hotels, beach mesors and human settlements
lecated in CRZ areas cther than CRE-1 and dispaosal of treated wastes and effluents;

(vi) Discharge of untreated wasle and eMoenls o industries, cities or towns amd other
husnan szillemeniz, The concernad autherities ghall implement schemes for phasing
out existing discharge of this napee, il any, within 4 Gme peniod aot exceeding two years
from the dale of izsug of this notification.

(vii) Dumping of city or town wastes including construction debnis, industiial solid wastes, Tly
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ash for the purpose of land filling and ihe Tike and the concemed authotty shall implemen
schemes for phasing cut any existing practice, it any, shall be phased oul within a period
of one vear from date nf commencement of thiz nodification.

Wode:-The MoEF will issue a saparate instruction 1 the Sate Oovemments and Lnion termitery
Administration in cespect of prepamtion of Adlion Plans and their implementation as alsn
mctiloring mcluding e e schedule thereot, in respect of paras (v, {vi} and {vii}

{viii) Fon and harbour projects in high croding swetches of the coast excepl thost projecls
classilied a5 strategic and delence related in torms of ElA aotificaion, 2006 identiled by
MeEF based on scientific studics wnd in consuliation with the State Government oo the Uion
temiory Adminisiration.

(ix1 Reclamation for commercial purposes such as shopping and housing compleacs, hotels
atd eteriainnent activities,

(%) Mining of zand, rocks and ather sub-strata maicrials cxcept,-

(aphose rare mirerals nod available tulside the CRE arca,
(b} explorstion and exploiition of Ol ond Mewral Gas.

(x1) Drawl of groundwater wnd constmaction relaied theretle, within 200mts of HTL; except the
Tollowing:-

() i0 the arews which sre inhabited by the local commonities and only foc (e use,

(b} In the arca hotwesn 200mis-500ms wone the draw] of growndwater skall be
permilled only when done manually through  ordinary wells for drinking, horlicullure,
agriculiure and fisheries aml whend ne olher soucce ol water 15 available.

Mote;-Restrictions for such drowl may be imposed by the Authority desipnated by the St
Govemment and Lnion territory Administraton in the areas affected by seq water
inirusion,

{xi) Construction agtivities m CRA-| excep those specified mopara § of 1this oetiieaion.

(xin) Prressimg or altenmg the sand  dunes, hills. natorel  (Rawces mcluding landscape
changes for beautification, recneation and ather such parposs.

{xiv) Facilities cequiared for patealling and vipilance activities ol marinefcoastal poliee stalions.

q. Regulation of permissible activities in CRE area,- The following sctivities shall be
reulaed except thase prohibited in para 3 aliove.-

{1a] clearanee shall be piven for oany activily within the CRZ only 0F @0 regquires
waterfront and Fweshore Tacilities;

{b} bor those projects which are Disted under this sotificaom and alse ateact A nanifuation,
200 {30, 1333 (E), dated the I.fJ:”'I Seplemher, 2006}, fer such progects clesrawce omler
EIA notification only shall be reguired subject to being recommended by the concerned
State or Union temitery Coastal Zone Management Authoriey [hercinatier reforred to as the
CAMA)

{¢) Housing sthemes in CRZ as specibied in paragraph § of this notilication;
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{d) Constrsction involving more than 20 0k=q mis boili-up area o CRZ-11 shal] be considared in
accordance with ELA notification. 2006 ardd in case of projects bess than 20,0002g mts beilt-up
arga shall be spproved by the concermed Ste or Union erriory Planning auwthonnes in
aceordance with this notification after obtaining recommendations from the concemed CZMA
and prior pecommendations of the concern CZMA shali be essential {or considering the grant
of environmental clzarance under EIA notification, 2000 or grant of approval by the relevant
planaing anthority.

{e] MoEF may under a specific or general order spacify projects which require prior public
hearing of project affected peaple.

{f) constmeclion and operglion for porls and harboers, peillies, wharves, quavs, shpways, ship
construction vards, breakwaters, groynes, cresion control measures,

fi] the follpwing sctivities shall reguare clearance from MoEF, namchy; -

(ud ihose activities ned listed in the ETA potification, 2006.

(b} construction activities celating o projects af Depariment of Atomic Encrey or Defence
requirements for which loreshore Facilities are essential such as, slipways, jettics, wherves,
quays; except Tor classified operationaf component of defence projects. Residential buildings.
oflive twldimgs, hospital compleses, workshops of siralegic and defence projects in terms of
El1A notification, 2006

{c} eonstrugiion, operation of lighthouses;

(d) laying ol pipelines, conveying systems, ransmission line;

feb exploration and cxiraction of oil and natural zas and all associated sctivities and Facilities
therero;

{F) Foreshare requiring Bacilities [or transpont of raw matenials, facilitics for intake of cooling
walter and putfall fyr discharge of reated wastewater or copling waler fnwm thermal power
plants. MaEF may specify for category af prajects such as at (1), (@) and {h} af pan: 4;

{2) Mining of rare minerats as listed by the Department of Atomic Energy;

(R} Faclitkss for generating pawer by non-convenlional energy resourees, desalination plants and
wealher adars;

(11 Dol einan and reconsltuction of {a} buildings of archagological and histoncal impomatios, {i)
hertage buildings: and buildings umder public use which means buildings swch as for the
purpoees of worship, education. medical care and cultural activities,

1.2 Procedure for clearance of permissible gotrvities.- ANl projecis atiracting this notiticatian
shall be considerad for CRZ clearance as per the fbllowing procedurs, namely:-

(1) The project propanends shall apply with the following documents seeking prior clearance
under CRZ notificgtion to the concgmed Stae or the [pion erribory Coastal Sone

Management Authority -

(&} Form-1 {Arnexure-|Y of the notification;

(bt Repd ElA Report including manme and  terrestrial component except for
consiruction projects histed ooader 40c) and {d)

{c) Comprehensive ElA with cumularive studics for projeces in the srenches classified as low
and mediom eroding by Mol batsed on ccientific siadies and in consulizion with the State
Ciovernments and Union lemitory Administration;

{d} Lrizaster Managemeni Rocport, Rizk Assessmont Report and Management Plan;

i) CRZ map indicating HTL and L.TL demarcated by one afl the outhorized agency {as
indicated in para 2} 10 [40Mr scale;

(f) Projext layout superimposed on the above map indicaled at {g} above,

a1 GI b
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{g) The CRZ mup nommally covering Thm radius amound the projoet site.

{h} The TR map indicateng the CRZ-1, 11, 11 and |Y areas including other notified
ecolopically sensitive araas,

(it No Ohjection Certificate from the coneemed Siate Mollution Cortrol Goands or Union
iemitary Pellution Comirol Committees for the projects involving discharge ol elflucats,
& id wistess, wemwape wrnd Lhee lke;

(] The cotcerted CAMA shall examine the above documents o ascordanee with the
approved CZMLE and in compliance with CHE netification and make recommendulions within
a period of sixty days mom date of receipt of complete application, -

a} MoEF or State Envirotunental Inpacl Assessment Awathority (hereinafleor relorred m as the
SEiAA) as the case may be for the projoct airacting E1A notification, 20058;

b} MatF Bor the projects not covered in the EIA naification, 2006 bul awracting para i) of
the CRE aatilwalion,

(i) MobF or SCTA A stall consider such prects for clesmange based  on the
rapermme ndations of the cuncerned CZMaA within o perod of sixty days.

{¥1) The cleamnce sccorded v the projects ooder e RS noliboaion shall be valul for the
period ol live vears rom the date of issae ob the clearance for commencement of consiragtien
and oporation,

(w) For Post clearance monitoring - {2) i shall be mandatory for the projeet proponent o
submu habf-yearly compliance ropers o respect of the stpmlated terms and  conditions af
the enviremmental clearance o hard  and  soff copies to the  regulators gothority(s)

concerned, on 1% Junc and 310 Drecember of cach calendar yoar and all such coeapliance

Teports sobmitted by the project proponent shall be poblished inopublic demain and 15

copies <hall be wiven o any paizon on application w he concerned CAMA

{h) thi: compliance report shall alae he displayed ot the  website o he coneened
epmlatory autherity.

[vi] 1o maintain ransparency in the working of the CEMAS i shall be the esponsibiliny of the
CEMA to create A dedicaied website apd pust the agenda, minotes, decisions eken,
clearonce Tetlers. vicdations. action faken on the violations and cour mateces vicluding the
Orders of the Honoble Canrt o also the approved OF0PS of the respective State Cavernmet
ot Linion temitory.

4 Vroparation of Coastal Aope hanagerment Flans.

i) The MoED may oblain e CZMPs peepaced through the respeclive State Gsvernment gr
Uniom terrilan:

(il The CAMPs may be preporcd by the coastal State Goeemmenl oo Usson eerilory by
cngagng reputed and ocxperienced scieniibfc instilotiends) or tee apencics includmg Lhe
Matinal  Crentre for Sustainable  Coastal Manapemcnt  therginafier reterrod tooas the
SCSC%) of Mol and o consulation with the concecncd stakcholders:

[T rhe hazard line shall he mapped by MolF theeoph 5ol ot along the coastlineg of” dw
couniry and the harard lioe shall be demarcated 1aking into account, tide, waves, sew level
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rise and shoreline changas;

{iv]For the purpose of depicting the looding due ro tides, waves and sea level tise in the next
fifty and hundred vears, the conteur mapping of (he coastline shall be caried out al &.5m
interval normally upto Tkm from HTL on the fandward side, and the shoreline changes
shall be demarcated based on historical data by comparing the previous satellite imageries
with the recent satellite imageries,

(¥} Mapping of the hazard line shall be carmed oul in 1:25,000 scale for macro level planning
and 110,000 scale or cadastral scale for micm leved mapping and the hazand line shall be
luken inn consideration while preparing the tand vse plan of the coastal arcas;

(vi]The coastal Siates amd Unien Territory will prepare within a peried of twenty lour
months Fom the dare of issue this nofication, draft CZMPs in 1525,0000 scale map
ulenlifying and classifving the CRZ argas within The respedtive fernitories in accordance
with the pwidelines pgiven in Anncxore-l of the notification, which involve public
consu ltatan;

(vl The aralt CZMPs shall be submiticd by the Siate Government or Lnion wemitory to the
concerned CZhA for appeaisal, including appropriate consullations, and recimmendations in
seoordance with the procedure(=) laid down in the Envirenment {Proection) Act, 1986;

(viii) The Sle Government or Enion tecritory CZMA shall submit the dralt CZMPs to
MuEF alonpwith ik recommendations on the CZMP within a period of six monchs afier
incorporating the suppestions and objaciions received fram the stakeholders;

(ix)MoEF shall thevealter consider and approve the CZWPs within s perpad of Toor
months tfrom the date of receipt of the CZMPe compiete in all respects:

(x3 AH developmental activities listed in this notification shall be cegulated by the State
Oovernment, Lrion Territory Administration, the local  authority  or the  concerned
CoibA willrin the framework of soch approved CEMPy as e case may be n
sccordance wilh provisinns of this notification;

{%i} The CZMPs shall ot nomially be revised betore a peciod ol five years ailer which, the
concerned State Chwernmuent or the Lnign wmitory may consider underaking revision of the
maps following the abave proceduress:

(xin) The CAMPs already appripved under CRE nntiGeaton, 19994 shall be valid for 2 period
af twenty four months unless the aforesaid period 43 estended by MoEF by a specific
notification subject 1o such tetms and conditiens as may be specified therein.

6. Lnlorcement ol the CRZ, nodi fieation, 2011 -
fa) For the purpose of implementanion il enfircement of the provisions this ndircation aned
complianee with conditions stipulared thereender, the powers gither arigingl or defogated
are wyailable under Bwaccnment (Peeection) Aol 1986 with the Moll, St

Ciovernment or the inion erriters Adminisation NCZMMA and SCLMA s

(B} The composition, 1enure and manddte of NCZMA and State CGervernment or the Union
tarmitory CEMAY have already been nonified by MoEF inorerms of Orders of Hon'ble
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Suprenme Coutt in Wit Petition /63 of 1993,

e} the Statc CGovernmant of the [nion tereiory CZMAS shall primarily be responsikle lor
enfomcing and monitorig of thes poulcgtien and W owssagt oo thas lask, the State
Goverriment and the Unien wemitory shall constiture districe level Commitiees undar the
Chairnanship of the Disteicr Magisteate cuncerned comiaining atleast 1thres mepoesenlalives
of [zl tradnional consial communitics inchuding from Fisherolk:

td} The dwcling unids of the traditional coastal communities including Fisherlolk. (rihals as
wete permissihle under the provisions of the CRE natilication, |9, hut which hjive nm
ohldped fomal spproval from concemed authontios under the aforesaid not heastior shall
he considered by the respective Linion tecriory CZMAS and the dwelling onis shall be
regularized subject to the following condition, namciy-

{iFihese are not used for any comsmercial activity
{iun} these ane it sold or transfermed to noa-traditional coasial community.

7, Classilgation of the CRZ - For the purpose of conserveng and proteeing the coastal arees amk
mariné Waldrs, the CRZ arca shall bee classibed as lollows, ndmely:-

& The arews thal are coelogically sensitive und the peomomboelogical feawrees which play o
role in the maintamine the inteerily of the coast,-

{z) Mangroves, in caze mangrove area is more than 100 sq mis. a butler of SOmckers
aleng the mangroves shall be providod;

{b Corals and coral eoets and associated bindiversity:

{c] Sand Dunes:;

{dy Mudflaiz which arc biologically active;

{=] MNational porks, marine packs, sanciuariss, reseeve Joests, wildhife Tabatal amk other
profected areas onder the provisions of Wild Life {Protection) Act. 1972 453 of
1972y, the Forest (Conscrvation) Act, 19800 (69 of %8 or Baviconment ] rotes osn)
Act, 1985 (27 o0 19384); inchwding Biosphere Keserves:

(N Sale Marshes;

(g) Tunle nesting grounds:

(h] Horse shne coobs habitas;

(1) Sca grass beds:

(1) Mesting wrirunds nd hirds;

(k) Aress or struclores of archagological mportance and  heritage gites. 3. The area
between Low Tide Line and High Tide Line;

{ii} CREAL-
The arens that have been developed Uplo or close 10 the shoreline.

Explanation.- For the purpeses of e expression “deveioped area™ is referred 1o ax thatl area
within the existing municipal fimits or in other cxisiing icgally designated uehan arcas
which arc substantially huilt-up and has been provided with draimage and appreach roads
and other infrasitucioral fecilities, such s waker supply and seweripe maing;
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{in) CRZ-1[L,-

Areay that are rélatively ondisturbed and those do onar belong o either CRZ-1 ar 1 which
inciude coastal zone in the rumal areas (developed and wndeveloped) and also area= within
municipal limits or in aher legally designated urban areas, which are net substanially built
up.

iv.) CRZ -
A (he waler ares from the Low Tide Line o twelve naotical miles on the seawand stde;

B. shall include the water srea of the tidal inMuenced water body from the mouth of the
waler hody b the sea wpto the influence of ide which s measured as five pans per
thousand during the dricst season of the vear,

(v] Areas requnneg special consideration Tor the porpese of protecting the critical coastal
covviremment and difficultics faced by local communitics,

A1) CRE area falling within snonreipal limity of Creater Mumbag;
{ii} the CRZ areas of Kerala including the backwabers and backwaner ishands,
(iii) CRZ, areas of (7oa.

B. Critically Vufnerable Coasral Areas (CVCA) such as Sunderbans repion of West Bengal
af other ecologically sensitive areas identified as wnder Environment {Protection} Act,
1924 and managed with the involvement of coastal communitics including fisherfolk.

& ™arms for regulalion of activities permissible under this notification, -

(% The development or construclion activities in different categories of CRZ shall be
rzgulated by the concemed CEMA in ssgordance with the following norms, namely; -

Mede:- The word existing use hereinafer in relation o existence af vanags fatures or existetee
of regularization or nonms shall mean existence of these leatures or regularsation or norms
agon 1921949 wherein CRZ notification, was notified.

[. CRZ-L.-
(1) o ey comesbruction shall be permibed n CRI-1 exeapd -

{a) projects relating to Depariment of Atemic Encrgy:

(b} prpelines, conveying systems including transmission lines;

(c) facilitica that arc essential Tor ackivitics permissible wnder CREAI;

id) installation of weather radar far monitorng of cyclones movement and prediction by
Indian Meteorolopical Department:

{e) construction of trans harbour s¢a link and without affecting the tidal flow of water,
batween LTL and HTL.

(f) development of preen ficld airport alrcady approved at only MNavi Mumbai;

(i) Arcas betwoen LTL angd HTL which wre oot ccologiculy sensitive, necessary safety
measures will be meorporated while pertatting the fxlloweg, namely -
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() cxploration and cxtraction of natural gas;

fb) consluction of dispensaries, schools, public rainsheler, communily il
bridpges, roads, jefies, waer sopply, deaitgge, sewerape which are requirsd for
traditional  inhabitantz  living  within the biosphere reserves  after  oblaining
approval from concerned CZMA.

() necessary safely messure shall be incorporated whikk permiling  such
developmental activitics i the arce falling in the hazard zone;

(d) salt harvesting by solar evaporation of scawaler;

(¢} desalimalion plangs;

() storags of pon-hacardous cared such as odibke oil, feralizers and fad prain within
nobified ports;

(g construction of mans harbour sea links, rosds on sGits or pillars without allecting the
tidal Now of water,

]Iu EM'I Iq‘

(i} buibdings chall be perrmitted only on the landward side of the existing road, or on the
landward side of existing aullorized siractures;

(i) buildings permitied on the landward side of the existing and proposed roads or caisting
authorized straciures shall be subject to the existng local town and counloy planning
regulations including the ‘existing’ norms of Floor Space Index or Floor Area alie:
Provided that no permission for consmuction of buildings shall be given on landward side
ol any new roads which are comstrocted on the seawand Side of an existing, o

fidi} reconstruction of aulhotized building 1o Be permiitcd subject with the cxisting Floor
Space !ndex or Floor Area Ratio Norms and without change in presenl use;

(iv] faciliies for receipt and storage of petroleurmn products and liquefied natural pas as
spreified tn Annexurc-[l appended o this nodification and facitities for regasification of
Liguefied Mawral Gas subject 10 ibe conditions 5 menuoned m sub-paragraph (0] of
raragraph 3;

(v) desdlination plants amd associated facilities;

(vi) storage of non-hazardous cargo, such as codible oil, feribizers and fomd gram n
notified ports:

{vii} lecilities for peneraling power by mon-conventional power sources and  sssocianed
facilivics,

M. CEZ-I1L.-

A, Arca upte 200mis from HTL of the landward side 0 case of seafromt and | bmiy
alang tidal influeniced waler bodies or width of the creek whichever is less is o be carmarked
as “Mo Development Lane (NDA),-

(ip the MDZ shall not be apriicable in soch area Blling within any notiGed port himits;

(i) Mo  construction  shall be  permitted  within NDZ except for copairs  or
reconginuction of cxisting authorzed stricture pot cxcoeding existing Floor Space [ndex.
existing plinth arca and cxisting density and lor permmissible activities under Lhe notalivatun
including {acilivies essemtial for activities; Constructionreconstnigtion of dwelling vnigy of
traditiona] constal communities incleding fisherfolk may be permitted between |0 and 2H
metres fmm the HTL ahong the seafront in scegrdamse with a comprehensive nlan prepacad
by the State Govemmenl or the Unjon teritory in constltation with the teaditional coastal
communities including fisherfolk and incorporating the nccessary disastcr manapement
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proviskon, sanitation and recommended by the concermed Siate or the Union terrilory CZMA
to NCZMA Tor appriovel by MoEF;

{iii} however, the following activitics may be permibted in NDZ —

{2} agriculture, horticulare, gardens, pasture, parks, ploay field, and forestry,

{b) projecis relating to Department of Atomic Energy,

{c} miming of rare mineals;

{d} salt manufacture from saawater;

(e} facilities for receipt and storage of petroleum products and liquefied natural gas as
spevified in Anncxurc-ll;

(D facilities  for mpasification  of liquefied natuml gas subject 10 comditions as
mentioned in subparagraph {ii) of paragraph 3;

{g) facilities for gencrating pawer by non cotventional enengy SOumces;

{h) Forcshore factlities for desalination plants and associated facilities;

{1} weather radars;

{j} construction of dispensaries, schools, public wmin sheler, communily toilets,
bridges, roads, provision of facilities for waler supply, draingpe, sewerape,
cremaloria, cemeleries and  eleclric  fub-stabgn wlich are reguinsd o the logal
inhabilanis may be permitted on & case \o case basis by CZMA;

(k) construction of wnits or ayxihary theecto for domestic scwage, ircetment  and
disposal with the prior approval of the concerved Pollulion Conirol Boeand o
Commrhes;

(1) Tacilities required lor locgl Gshing communities such as fish drying yards, auction hells,
het mmending yards, aditions] boal building yards, ice plamy, ice crushing units, fish
cuning facilitics amd the like;

{m) development of green field anpor already peeriited only at Mavi Mumbai,

B. Area betwean 200mits to 5K mts, -

The following activities shall be permassible in the above areas:

(1) development of vacant ptot in designated arcas for consmuction of hotels or beach
wsocts for towrists ar vigitors subgect to the conditions as specified in the goidelines
al Aamexure-l1

(m) facilnies fwr receipl and swrage of petedeurn products and |iqueficd natural gas as
specified in Annexura-11;

{in] facilites for regasification of hquefied natura) gas subject to conditions as
mcnticned in sub-paragraph (i) of paragraph 3;

{iv} storge of ron-hazardows cargo such as, edible oil, fertilizers, food prain in
notilied pons;

{v} toreshore Facilities for desalinarion plants and associated facilities:

{vi) Fgilities for generating power by non-conventional energy sources;

(wil) construclion or reconstruction of dwelling wnits so lomg it is within the ambil of
traditional rights and customary uses such as existing fishing villages and goathans
Building permizsion lor such consinction or reconstruction will be subject o local town
and country planting rules with overall beighl of comsinection not exceeding #mies with twa
flnors (grognd + one floar)

{viit} Canstevctlon of public eain shelters, community toilets, waler sopply dminage
cewerage, ooads and bridges by CZMA who may also permit constructton of
schoads and dispensaries for locel inhabitants of the area oy those panchayaes, the majot
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part of which falls within CR7 if no nther area is available for construciion of such
Eacilities;
{12} reconstruction or alleration of existing awthorised building subject 1w sub-porspragph
(vl (vibi)
{x) developmeni of green ficld sirpon alrcady permiticd only at Mavi kumbai.

{I%} In CR.Z-1Y areas -

The activities impugning on the sea and tidal influenced waier bodies will be repulated except
for raditional bahing and relaed activities undertaken by local communitics as follows;-

(4) Mo unirzated sewape, clMuents, ballast waler, ship washes, fly ash or solid wasie from all
aclivities  including  from aguacwllure  opérations shall be ot off or dumped. A
comprehensive plan for reatment of sewage generaling from (he coastal Lawiks and
citigs shall be formulated within 2 penod of ope vear im comswliation with srakehnlders
inchuding maditional coasial communitics, traditional hshertolk and implemented:

() Pollution Feosr off deed gras exploration and dolling, minng, beal hoose gl shipping:,

(] There shall be no nestriciion on the ipditional Nishing and allied activiies undemaken by
lntnl commiunitpes.

%, Areas requiring special consideration. -
1. CRE areas Bllne within monicipal limits of the Greater SMumbal,

{i} Developmental activitics n the CRZ arca of the Greater Mumbai hecause of the
gnviranmental issues, relating to depgradation of mangroves, pollution of crecks and coasial
waters. duc to discharge of untreated cffluents and disposal of selid waste, the necd to
provide decenst howsiy ta he poor section of sociely and lack ol sunehle aliecmalives in
the inter connected islands of Greater Mumbai shall be regulated as tollows, namely:-

A, Construction of roads - In CRZ-1 areas indicated at sub-parapraph (i1 of paragraph 7
of the notification the following activities only can be takon up-
fa) Construction of roaads, approach moads and mossing hnk rosds appeoved in
the Developrocatal Plan of Greater Mumbe on stles ensuting than the free Oow of
tidal water is not alfected, withoul any benefit of CRZ-11 accrme on Lhe [apdward
side of such constructed roads or appreach roads subject to the [bllowing conditions:-
£i3 Al mangrove arcas shall be mapped and notificd as protecied dorcst and
necessary Hoteetion and  gonservption measwres o the (dentificd  mangrove
arcas shall be matiated.
{iip Five times the number of mangroves deswoyedieul during the construction
process shall be replanted.
B, 50hd wasic disposal sites shall be jdepuified putside the CRY arca apd thereafter
within 1w vears the casting convenimnal solid waswe sites skall be celicared ouside
the CRZ area.

[.i“l]' ht CR?r I arcay-

fa) The development or redevelopment shall continue to be undertaken in aceerdanca with
the norms laid down i the Town and Coundry Planning Beogulations as they exisied on
the date of issue of the notification dawed the 19" Tebruary, 1991, unless specified
otherwise inthas nutlication,
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(B3 SLUM REHABITATION SCHEMELS, -

1. In the Creater Mumbai area there are larpe slum clusters with lakhs of famalics
residing theren and the living conditions in these slums arc deplirahle and the oo
apencies are not able (o provide basic tndrasoruciure such as drinking waler, electricity.
roads, drainagec and the ltke because the slums <ome up in &n umplaened and
congested manner and the slums im the coastal area are &t great nsk in the event of
cyclones, slomm surges or sunamis, i visw af the dilficolties in providing rescoe, relisf
and evacualion.

2. To provide 2 safe and decont dwelling 10 the slem dwellers, the State Government may
impfement slum redevelopment schemes as identificd as on the date of issoe of this
notification directly or throwgh it parastatal agencies like Maharashira Howsing and
Arca Development Authonty {(MHADAY Shivshahi  Poparvasan Prakslp  Linnted
{(5FPPL). Mumbai Meropoliwn  Regum Development Agthorty (MYWEDA) and the
like.:

Provided that, -

(i) such redevelopment schemes shall be undertaken dircedy or through  jomnt
veriures ar through public private partnerships or ather similar models ensuring that
the stake of the State Govermment or ils parastatal entitics shall be not less than
51%; '

{11} the Floor Space [ndex or Floor Area Watio for such redevelopment schemes shall
be in accordance wilth the Town and Coontry Planning Regularions prevailing
az o the dae on which the project is granted approval by 1he competient
authony;

(i1} 0 shall be the doty ol the project proponeal undenaking the redevelopment
theaugh conditions (ivzy above along with the Statc Government 0 gnsure thag all
lcgally regularized tenants aré privvided hooses 0 it or as per nomms Tad dowh
by the Stare Government in this megard.

(o) REDEVELOFPMENT OF DILAFIDATED, CESSEDY AND LINSAFE BLILDINLS:

I b the Greater Mumbai, there are, alzo a large number of old and dilaptdatcd, cessed and
unsafc buildings in the (RZ weas end due o theic ape dhese  structures  acc
extremely vulperahle and disaster prone and Lherefore there is an urgent need for the
redevelopment o reconstruction of these identified buildings.

2. These projectz shall be taken up subject 10 the tollowing conditions and safepuards:

{7 such redevelopraent of reconsiruction projects as identificd on the dale of issue of this
novification shall be allowed o be taken up involving the owners of these buildings
cither abowve or with private developers in accordance with the prevailing Regulation,
directly or thromgh jwint ventutes or theeuch other similar models,

(7i) the Floor Space [ndex or Floor Area Raio for such redevelopment schemes shall be in
accordance with the Town and Country Plauning Regulations prevailing as on the
date on which the project is granted approval by the competent authority

{iil] snitable accommodalion (0 the original tenants of the specified bunldings shall be

-
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ensuced  during the course of mdwclnpmcnt or reconstructton of 1he l'.-ulh:llnl-zs by
the project proponenis, underaking the redevelopment through condition 2000 ahowy.

fd} Modwithstanding  anything contained in thiz notification, the developmental potivilics
bor shams and for dilapidated, cedxed and unsale taldings as specifivd af paras (b and o)
above shall he camied oul in et accountable and trapsparent manner by the prgect
propobents  mentioned  therem which  shalb  include  the  following pro condition
measurcs, wherever applicable;-

[. {0} applicabdity of the Right to loformatesn A, 200% o all redevelopment or
Teconstrection projects granied clearance by the Competent Auihorities;

(1) MoCE shall sssoe g order congtilong the CPEC and the Grst Appeltae Aothoricy uf
approprizte ranks in consullation with Covernment ol Maharashira;

fiiiy dengils of the Sl Rchabilitation Schome, including the complete proposal and the
narnes of the eligible slum dwellers will be declired soo-mota ax 2 regquirement ol
Section 4 of compbiance of the Right to Information Act, 2005 by the approjpriale
authotity in the Government of Maharashtra in one month h-afcrre aApproving, it:

(iv] the implementing or exceuling ggency at the State Oovernment with yegand Lo o) ecs
indicated at sub-iterm (b an () of tem (iih of sub-parapraph V shall display on a licee
notice boards at e site and al the office of (he implernepting or exegting ageacy Lhe
names of the elipihle hoilders, (ol number of ienements boing made, wames ol ¢haible
sheme dwellers who ace 1o be provided the dwelling units and the exim avea avaitable for
Irec salc.

(v} Projects beng developed under sub-itemns (b} and {c) of item {iin) of sub-paiagraph v
shal] bz given permission anly if the project proponent agree 10 be covercd amder the
Right ta Infirmation Act, 2005,

2. MobF may appoint stalutory auditors, who are empanelied by the Compiroller and
ottditor General (hersinafter wlemed 1o as the CdeAG) 1o wadenake petformance and
fizcal audit in respect of the projects relating to cedevelopment of dilapidated, cossed and
unsafe buildings and (he prajects relating v Slum Rehabilitation Scheme shall be audited
by CEAL.

3. & High Level Oversight Committee may be set up by the Government of Muharashica
for pericdic review ol implementaticn of Viitidb) and {¢) which shall include
emenenl representatives of various Stakeholders, like Architects, Urban  Planner,
Engineers, and Civil Society, besides the local urban bodies, the Seate Governmunt
and the Central Government.

4. The individual projects under ¥{iii)(b) and {c) shall be undertaken only altcr public
consultation in which vicws of only the lcgally entitled slum dweller or the legafly
entitled tenent of the dilapidated or cessed buildings shall be obtained in accordance with
the procedures faid down in 1A notitication, 2006

{e) In order to protect and preserve the 'green lune” of the Greser Mumbai arcie all open
spacex, parks, pardens, plavgroumls indicated n development phng witos CRE-
shall be cotegoneed ay CRZ-1, that ts, ‘no development zone',

i) the Floor Space Index wpto 15% shall be allowed only fer construction of civic
amenilics, stadivm and gympasium meant for recreational or spons relaced aclivinies and
the eesidenlial ur commercial use of such npen spaces shall nat be permissible.

(g} Koliwada nitnely, fishing settlement areas as tdentified n the Development Mlan of 251
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or relevant records of the Governiment of Maharashira, shall be mapped and declared as
CRZT so that any developmeny, including construction and reconstruction of dwelling
unils within these setflements shall be undenaken in accordance with applicable as per local
Town and Couniry Planning Regulations.

(h} Reconstruction and repair works of the dwelling units, belonging o fisher communilies
andd other local communities identified by the State Govermment, shall be considered and
granted permission by the Competent Authorities on a priorly basis, in scconfance with the
applicable Town and Country Planning Regulations.

2. URZ {or Kerala

In wigw of the uigue coastal systems of backwater and backwater islands alonpwith spa- <
limitutivn pregent in the coastal siredehes ol the Swte of Kerala, the following activities in CRF
shall be regulated as follows, namely:-

(11 all the islands in the backwaters of Kerala shall be covered under the CRZ notification:

(11} the slands within the bckwarers shall have S0mis width frem the High Tide Line on the
|andwand side as the CRE ares;

fuiip within 30miz from the HTL of these backwater islands existing dwelling units of local
communtlies may be repaired or reconstricted heweyver ne new construction shall be
permited;

(ivh bevond 50mis from the HTL on the landward side of backwater islands, dwelling wnits
al local epmmunitics may be constopcted with the pricr pomiszion of the Gram panchaat:

{v) foreshore facilitics such as fishing jeny, fish drying yards, net mending vard, fishing
processing by laditonal methods, bout building yurds, ice plant, boat repairs and 1he like.
may b laken pp wilkin 50mes width from HTL of these bagkwater islands.

3. CRE of Goa,-

In view ol the peculwr cicumsiances of the State Goa including past history and other
developments, ihe specific activities shall be regulated and variows measurzs shall be undenaken as
FiH fows -

{i} the Government ol Goa shall notify the fishing villages whersin afl foreshore focilities
requived  for fishing and fishery allicd activitics such as traditional fish proccssing
vards, boal building or repair yards, net mending vards, ics plants, icc storage, auction hall,
Jetties may be pettrined by Grama Pancheyat in the CR2 anei;

(iiyreconstogtion, repair works of the structures of local communitics including lishemaen
community shall be petrmissible in CR;

(il purely temporcy and sexsonal Struclures cwsbomatily pul wp Betwesn the momhbs of

seplember to Moy,

(1v) the ceo sensitive low dying arcaa which are influenced by tidal action kawwn as khazan
lamds shall be mw; .ed;

(v} rhe mangroves phong such as khatan lahd shall be predecled and @ management plan for e
khazan lapd prepared and no developmental activities shall be permitted in the khazan
land;

(i) sand duncs. beach strefches along the bays and crecks shall be surveyed and mapped, Mo
activily shall be permilled on such samf dune areas:

(vii) the beaches such pv Mandrem, Mongim, Galgiba and Aponda has been deeyipmated ay
turtle nesting sites and protected under the Wildlife Prorection Act, 1972 and these apeas
shall be suryeyed and management flap peepared [or prodection of these lurle nesting
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giles;
(viii} no develupmental activities shall be permitted in the turile breeding sreas reterced to in
sub-paragraph (vii}.

4. {a) Crtical Yaulnerable Cowstal Arcas (CVCA) which includes Sunderkans and other identified
goolagical sensilive areas which shall e managed with the imvolvement of the local coasial
communitics including the fisher follo-

£y the emtire Sundcrbans mangrove area and other identified ecalogically impadan areas such as
Cu'll of Klumbat and Cull of Kotchehh i Gujarat, Malvan, Achra-Raimagini in Maharashtra.
Karear and Coondapur in Kamataka, Vembanad in Kerala, Gulf of Manmnar in Tamil Nady,
Bhaitarkanika in Onissa, Coringa, East Godavari and Krichna in Andiea Pradesh shafl be
declared a5 Critical Yolnerable Coastal Areas (CVCA) through a process af comsultation with
local fisher and other communities inhabiling the area and depend on its cesaurees Tur their
livelihood with the objective of promaling conservation and susrajpable wse of cowstl
resources and habitats,

(¢ the process of idemtifving planning, notifying and implementing CYCA 3721 e detailed in
the guideline which will be developed and notified by MoEY in consmbatons with the
stakeholders like the State Govermment, local coastal communitics and Dsherfolk and the Tike
inhahiling the arca;

{dy the Tmeprated Management Pluns {IMPs) prepared for such CWCA shall interalia koep in view
the conscovation and manapemedt of mangraves, needs of local communitics such as,
dizpensarics, schools. public rain shelter, community teilets. bridges, romls, junties, water
supply. drainage, sewarage and e impact of sca Level rise wml other natural disasters and the
[MPs will be proparcd in fine with the para 5 above for preparation of Cuasial Aene
kanagement Flans;

(e} nlk such ume the [IMPs are approved and eonled, constmction of dispensarics, schools,
pablic rain shelters, community toilets, beidges, roads, jettics, water supply, drainage,
sewerape which ane required for iraditional inbabitants shall be permited on @ case (o case
bayix, by the CAWA with due régards W the views of coastal communities ineluding
fisherfolk.

I M 1755 L L
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ANMEXLURE I

GUIRELIMNES FOR PREPARATION OF CDASTAL ZONE MANAGEMENT FLANS

I A Demarcation [ ide Line

1.

Demarcation of High Tide Line (HTL) and Low Tide Line (LTL} shall be camisd out by one of
the agencies authonsed by MoEF based on the recommendations of the Matiohal Cenire for
Sustainable Coastal Managerment (WCSC M)

Demarcation of the High Tide Line or LTL shall be made on the Cosstal one Management
(CLM) Maps of scale 1:25,000 prepared by the agencics identificd by the MoEF.

Local level CFEM Maps shall be prepared For use of officials of local bodies for determination of
the CRE.

The lrcal level CFM Maps shall he prepared on a Cadasiral scale in accordance with the CZEM
Waps approved by the Cenrral Giovemenent.

B. Prepacation of A Maps

3

tl.
iZ.

Bace Maps of 125000 scale shall be acguired from the Survey of India {50} and whersver
| 25.04H} maps are nat available, 1500000 maps shall be enlarged w 1:25 000 for the purpose of
base map praparation and th:w: maps will he of the standard specification given below;

Linnt : 1.5 minutes X 7 Foninutes

Numbenng : Survey of India Sheet Mumbering Svystem

Haoczontal Dalum : Fverest or WS §4

Yertical Datum : Bdean Sea Level (MSL)

Tupography ; Topography in the 501 maps will be updated osing latest

salellete wmagenes or serial pholographs
The High Waler Level (HWL) and Low Water Level (LWL) marked on the Base maps will he
franslirped 10 the CEM maps.

. Coustal geomerphalogical signaturcs in the feld or satellite imaperies ar aerial phowgraphs will

be used for approprale adjustmend, in ihe HWL or LWL for demarcating HIL or LTL in
accordance with the CRE notification.
The following peomorphological features shall be considered while demarcating in HT1. or LTL:
Landward (monsconaly berm crest in the case ot sandy beaches
Rocks. eadlands, Clifls
Scawalls or reveiments or embank mants
JMF meter and MM metre lines will be demarcated with respectof 11TL.

-HTL (as defined i the CRZ notificativn) and [LTL shall alwo be demarcated inothe ©AK maps

alomg the hanks of tida! mflucnced mland water bodies with the help ol the geomamhological
signatures or fealures,

Classification of different coastal zones shall be denc as per the CRE notitication

Standard mational or mmematioeal coloue codes shall be wsesl W highlighl sub-clessifcation of
data,

L Local level CEM Maps

Local level CZM Maps are for the usc of local bedics and other agoncics to facilitate

implemengateon of the Ciraslal Zone Management Plans

2

. Cadastral (villape} maps in 1:3'%6] or the nearest scale, shall be used as the base maps.
14.

These maps are avarlable with revenue Audhorities and are prepared ac per standard noems.
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15. HI'L {as iefineed in the CRZ nutification} and LT will be demarcated imothe cadasaral map based
on detailed physical verification using coastal peamorphoelogical signatures e Ralures n
accordance with the CFM Maps approved by the Central Giovernment.

ifh. S0Himnetre and 20hnetre 1incs shall be demarcated with respect wo the [TTL thus marked

17. HTL {as defined in the CRS notification, [9%1) and LTL will also he demarcated along e banks
af tidal inttuenced inland water bodiss with the help of peomorphological signaturcs or [catures,

|&. Clagsifications shall be transferred ime local level CZM maps tiom the CZb Plans,

19, Symbols vill be adopled fom UAM Maps.

20, Colour codes as given in CZM Maps shall he used.

21. Demarcation of cadastral maps will be done by local apencies approved by ihe Central
Governmenl. The local agencies shall work under the guidance of the concerned Sl
Cipvernment or Linion Terctoey Coastal Zome Managorenl Autheritics.

(2. Hazard mapping:-
I Classification of CRZ arcas

1. The CZM Maps shall be: prepared im accordance with paia 5 of the CRZ notfication demarcating
CEEL L T I and W

2. The 0ZW Maps shall clearly demarcate the land wse plan of the area and list~ ot the CRZ-|
areas. All the CRZ-| arcas Yistcd under pam 7{1A and B shall be clearly demarcited and coluur
codes given 5o that cach of the CRZ-1 aceas can be clearly identified.

3. Buffer 2one along mangrove arcas of more than 1000sg mts shall be stipulaicd with s didferen

colour distinguishing Mrom the mangiove dey.

The belfer rone shalt also be classified as CRZ-| ana.

The hazard fing to ke depwn up by MoEF shall be superimpusced on the CARM maps o 1:25, 00

seale and alse on the cadastral scale maps.

6. The CRZ-11 areas shall be those areus which have been substantially built-ap with o rato ol b fi-
up plots o that of 1odal plots 15 mure Lan 50%,

7. Inthe CEZ areas, the fishing villages, common propeciies af the fishemnen communitics, {isking
jetties, ice plants, fish drving plaforms or areas infrastrocture facilivics of fishing and local
communities such as dispensaries, noads, schools and the like. shall be indicatel on 1he cadastrl
scale maps. Stotes sholl prepare detailed plans for long term housing needs ol coastal fisher
commlnities in view of expansion and other needs, provisions of hasee scovices including
sanitation. safety, and disasler preparedness.

1. Mo developmental activities other than those listed abovee shall be perminted i ehe arcis betveen
the hazard line and 500mis or | O0mts or widih of the creck on the landwand side. The dwelling
unit of the lozal communities mcluding that of the fishers will noa be relocaed i the dwelling
unils are located on the seavard side of the hazard line, The State Govermont will provide
necessary safegwards from nalucel disaster to such dwelling wnits of local communities.

9, The water arews af CRZ 1V shall be demarcated and clearly demarcated if the water bedy is 523,
lagoon, backwater, creek, bay, estuary and for sech ¢lassilication of the water bodizs the
terminalopy used by Maval Hydrographic Office shall be relied upon.

10. Fhe Fishing Zames in the waler bodies and the (ish breeding arcas shall be clearly marked.

I1. The water area shall be demarcated indicating the pellution fevels as per Cenual Pollution Contrel
Nyward standards on water qualiy. '

12_1n the CRZ V' arcas the land use maps shall be superimposed on the Coastal Zonc hanagement
Flan and clearly demarcating the CRZ |, L1, 1T 1V

|3, The existing authorized developments on the sea ward side shall be clearly detwarcated.

R
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14. The features like cyclone shelters, rain shelters, helipads and cther infrastructure inctuding road
network may be clearly idicoted on the CFb Maps for the purpose of resooe and reliel
vperahons dunng cyclones, storms, tsunami ard the like,

M. CZMPs approved by MoEF in accordance with CRZ notification, 1991

I. While prepanng the CZMPs under CRZ nolification, 200 1, the CZMPs that have been approved
under the CRZ Motification, 1991 shall be compared. A jusiification shall be provided by the
concemed CAMA in case the CEMPS prepared under CRZ nptification. 201 | varies with respect
e the spproved CZMP prepared under CEZ notification, 1921,

IV. Mublic Wiews on the CZMP.

4] The drafi CAMPx prepared shall be given wide publicity and sugpestions and objections received
in accordance with the Enviconment (Protection) Act, 1986, Public hearing on the deaft C2MIPs
shall be held at district level by the concermed CF MAsS.

by Based on the sugpestions and gkjections reeeived the CZMPs shall be revised and approval of
WoEF shall be obiained.

) The approved CZMP shall be pot up on the website of MoEF, concemad webszite of U Stape,
Uniom Termilory CAMA and  hard copy made availabbe in the panchavat office, Districr collector
nffrce and the like.

V. Revision of Coastal Zone Management Plans

I. Whenever there 15 2 doubl the concemed State or U'mion ierritory Coastal Zone Management
Authority shall refer the maner Ly the Nalional Centre for Sustainablc Ceastal Management who
shall verify the CZMP bazed on latest satellite imagery and ground Lrothing,

2. 1he rectified map wonld be submitted to MoEF for its record.

Annexuyc-l

List of perroleum and chemical products permitied for storage in [CRZ except CRZ-1{A}]

(i3 o ol

(i) Ligquefied Patrolenm Gas,
ia1ip Motor spirit;

(1) Kemsene,

(v Aviation foel;

£ 1ligh speed digsad;

{¥ii} Lubricating oil;

{ ik Autlane,

Lix} Fropane,

(x} Compressed Mallral Cias:
(i) Naphtha;
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(xii) Furnace oil;
{«iin) Lo Sylphuar Heavy Siock,
{xiv) Liqueliad Natural Gas:

(xv) Fertilizers and raw materials for manufacoare of fenilizers.

Fkdk

Annerure-11H

fnidelines for development of beach resorts or hotels in the designated areas of CRZ-10E and
CIZE-I1 for ocenpabion of tourist or visitors with prioc approval of the Minisiry of
Envircnment and Forests

|. Congtmction of beach resmns or hotels with prior approval of MoEF in desipnated areas of CRYAL
and 110 for accupation of lowrist o visitors shall be subject to the following conditions, namely:-

{a) The pryject proponent sholl not uiderake any comstrletion within 200 meres i the Pandwacd
side of Ilagh Tide: Line and within the anea bevween Low Tade Line and FHigh Tode Line.

by Theit propaosed conswuctions shall be beyond the Tazard lne or 20mes rom the Thgh Tide Vi
wlnchever is maee:

i} liva fepcing and barhcd wirg {encing with wepclative cover may he allowed ammind peevine
properics aubject 10 the conditinn that such fencig shall in nig way hamper pubhic access 10 Lthe
heach;

id) no Navening of s dunes shabl be careied out;

(e} no permanend structunes for sperts facilities shall be pertired eacepl construction ol pual posds,
el posls and |3mp posts;

{1 Corsteuviten of basement may b allowsd swljeet o T condition that no abjec@en certifivaiion
i abaimed from the St Siound YWater Awhority 10 the effect that such consnaction will nm
adversely affedt fiee fluny 0l pround wister in Ol dnsa;

i) the Stae Cround Warer suthority shalk ke nto congideration the goidelings isswed by Contreal
{ovarment befire granting such no obiection censficare;

ihy though ne constrisction i allowed in the no development snne bor the purposes of caloubation of
Floor Space Imdex, the area of entite plot incleding the porn which Talls wibi 1the no
development zone shall be iaken wmio account:
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(i1 the intal plot size shall oot be less than 0.4 hectares and 1he total covered area on all floors shall
not exceed 33 prroant of the plot size ie., the Floor Space Index shall not exceed 0.33 and the
open area shall be suilably landscaped with approprale vesetal cover;

{j1 the construction shall be consistent with the surmunding landscape and local architectural stvlc;

fk) the overall height of construction upto the highest ridge of the coof, shall not exceed Smetres and
the constroction shall not be more than two Nowrs (pround fioor plus one upper Noor);

(1} groundwater shall not be wpped within 20metre of the High Tide Line; within the 240metre
S00merre 2one it can be tapped only with the concurrence of the Cantral or State Ground Water
Hoard;

{m)extmaction of sand, kveling or digging of sandy strewches eacept for structural foundation ol
huilding, swimmitg poot shatl not be permitied within Mmetres of the [ligh Tide 1.ing;

(n) the quality of eated elluents, sohid wastes, emissionsg and noise levets and the like, from the
project ares must confarm to the standards loid down by the competrent anthinitics including the
Ceneral or State Pollwtion Conteol Board and under the Envircmment (Frodection) Act, | 9B,

[0} nocessary amangements for lhe treatment of the eluents and solid wasics must be made and it
funst be ensured that the untreated effuents and solid wasics are nor discharged into the water or
on the boach; and ao eftflechl or solid wastc shall be discharged on the beach;

(ph to allow public aecess Lo Gie beach, atleast 4 pap of 20ietees widfh shall be provaded betacen any
tww holels oF beach resorts; ad in 1o case shall paps be less thap 30meires apar; and

[ i the proajesct involves diversion af fomstland for non-Torest porposes, cleatance as required under
the Forest (Conservation) Act, 1980 shall be obwined and the cequirernzms of eother Central and
State laws as apphcable w e project shall be mel with; and

(r) approval of the State ot Lindon territory Toaerism | epaniment shall be obtained.

Ii. In ecologically sensitive areas {such fz marine parks, mangroves, coral reels, breeding and
spawming roounds of Tish, wildlife hubituls and such ather area as may be neificd by the Centeal
ar State {iovernmenl Union territoricsp construction of beach mezorts o hotels shall no be

perrmitlesd

ERx
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30 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I1—SEC. 3(i)]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 18th January, 2019

G.S.R. 37(E).—Whereas by notification of the Government of India in the erstwhile Ministry
of Environment and Forests number S.0.19 (E), dated the 6" January, 2011 (hereinafter referred to
as the Coastal Regulation Zone Notification, 2011), the Central Government declared certain
coastal stretches as Coastal Regulation Zone (hereinafter referred to as the CRZ) under section 3
of Environment (Protection) Act, 1986 (29 Of 1986);

And Whereas, the Ministry of Environment, Forest and Climate Change has received
representations from various coastal States and Union territories, besides other stakeholders,
regarding certain provisions in the Coastal Regulation Zone Notification, 2011 related to
management and conservation of marine and coastal ecosystems, development in coastal areas,
eco-tourism, livelihood options and sustainable development of coastal communities etc.;

And Whereas, various State Governments and Union territory administrations and
stakeholders have requested the Ministry of Environment, Forest and Climate Change to address
the concerns related to coastal environment and sustainable development with respect to the
Coastal Regulation Zone Notification, 2011;

And Whereas, the Ministry of Environment, Forest and Climate Change had constituted a
Committee under the Chairmanship of Dr. Shailesh Nayak to examine various issues and concerns
of coastal States and Union territories and various stakeholders, relating to the Coastal Regulation
Zone Notification 2011 and to recommend appropriate changes in the said Notification;

And Whereas, the report submitted by Dr. Shailesh Nayak Committee has been examined in
the Ministry and consultations have been held with various stakeholders in this regard;

And Whereas, a draft Coastal Regulation Zone Notification, 2018 was issued and hosted in
the website of the Ministry of Environment, Forest and Climate Change on the 18" April, 2018
seeking comments and suggestions from all concerned;

And Whereas, objections and suggestions received in response to the above mentioned
draft Coastal Regulation Zone Notification, 2018 have been duly considered by the Central
Government;

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-
section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) and in supersession
of the Coastal Regulation Zone Notification 2011, number S.O. 19(E), dated the g™ January, 2011,
except as respects things done or omitted to be done before such supersession, the Central
Government, with a view to conserve and protect the unique environment of coastal stretches and
marine areas, besides livelihood security to the fisher communities and other local communities in
the coastal areas and to promote sustainable development based on scientific principles taking into
account the dangers of natural hazards, sea level rise due to global warming, do hereby, declares
the coastal stretches of the country and the water area up to its territorial water limit, excluding the
islands of Andaman and Nicobar and Lakshadweep and the marine areas surrounding these
islands, as Coastal Regulation Zone as under:-

() The land area from High Tide Line (hereinafter referred to as the HTL) to 500 meters on the
landward side along the sea front.

Explanation. - For the purposes of this notification, the HTL means the line on the land upto
which the highest water line reaches during the spring tide, as demarcated by the National
Centre for Sustainable Coastal Management (NCSCM) in accordance with the laid down
procedures and made available to various coastal States and Union territories.

(i) CRZ shall apply to the land area between HTL to 50 meters or width of the creek, whichever
is less on the landward side along the tidal influenced water bodies that are connected to the
sea and the distance upto which development along such tidal influenced water bodies is to
be regulated shall be governed by the distance upto which the tidal effects are experienced
which shall be determined based on salinity concentration of five parts per thousand (ppt)
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(iii)
(iv)

2.0

measured during the driest period of the year and distance up to which tidal effects are
experienced shall be clearly identified and demarcated accordingly in the Coastal Zone
Management Plan (hereinafter referred to as the CZMP):

Provided that the CRZ limit of 50 meters or width of the creek whichever is less, shall be
subject to revision and final approval of the respective CZMPs as per this notification, framed
with due consultative process, public hearing etc. and environmental safeguards enlisted
therein, and till such time the CZMP to this notification is approved, the limit of 100 meters or
width of the creek whichever is less, shall continue to apply.

Explanation.- For the purposes of this sub-paragraph the expression “tidal influenced water
bodies” means the water bodies influenced by tidal effects from sea in the bays, estuaries,
rivers, creeks, backwaters, lagoons, ponds that are connected to the sea.

The “intertidal zone” means land area between the HTL and the Low Tide Line (hereinafter
referred to as the LTL).

The water and the bed area between the LTL to the territorial water limit (12 Nm) in case of
sea and the water and the bed area between LTL at the bank to the LTL on the opposite
side of the bank, of tidal influenced water bodies.

Classification of CRZ. — For the purpose of conserving and protecting the coastal areas

and marine waters, the CRZ area shall be classified as follows, namely: -

2.1
2.11

(@)

(b)

21.2

CRZ-1 areas are environmentally most critical and are further classified as under:
CRZ-1 A:

CRZ-1 A shall constitute the following ecologically sensitive areas (ESAs) and the geo-
morphological features which play a role in maintaining the integrity of the coast viz.:

(i) Mangroves (in case mangrove area is more than 1000 square meters, a buffer of 50
meters along the mangroves shall be provided and such area shall also constitute CRZ-I
A);

(ii) Corals and coral reefs;
(iii) Sand dunes;
(iv) Biologically active mudflats;

(v) National parks, marine parks, sanctuaries, reserve forests, wildlife habitats and other
protected areas under the provisions of Wild Life (Protection) Act, 1972 (53 of 1972),
Forest (Conservation) Act, 1980 (69 of 1980) or Environment (Protection) Act, 1986 (29
0f 1986), including Biosphere Reserves;

(vi) Salt marshes;

(vii) Turtle nesting grounds;

(viii) Horse shoe crabs’ habitats;

(ix) Sea grass beds;

(x) Nesting grounds of birds;

(xi) Areas or structures of archaeological importance and heritage sites.

A detailed environment management plan shall be formulated by the states and Union
territories for such ecologically sensitive areas in respective territories, as mapped out by
the National Centre for Sustainable Coastal Management (NCSCM), Chennai based on
guidelines as contained in Annexure-I to this notification and integrated with the CZMP.

CRZ-1 B:

The intertidal zone i.e. the area between Low Tide Line and High Tide Line shall constitute
the CRZ-I B.
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2.2 CRZ-1I:

CRZ-11 shall constitute the developed land areas up to or close to the shoreline, within the existing
municipal limits or in other existing legally designated urban areas, which are substantially built-up
with a ratio of built-up plots to that of total plots being more than 50 per cent and have been
provided with drainage and approach roads and other infrastructural facilities, such as water supply,
sewerage mains, etc.

2.3 CRZ-1II:

Land areas that are relatively undisturbed (viz. rural areas, etc.) and those which do not fall under
CRZ-11, shall constitute CRZ-III, and CRZ-11l shall be further classified into following categories: -

2.3.1 CRZ-A:

Such densely populated CRZ-III areas, where the population density is more than 2161 per square
kilometre as per 2011 census base, shall be designated as CRZ-Ill A and in CRZ-Ill A, area up to
50 meters from the HTL on the landward side shall be earmarked as the ‘No Development Zone
(NDZz)', provided the CZMP as per this notification, framed with due consultative process, have been
approved, failing which, a NDZ of 200 meters shall continue to apply.

2.3.2 CRZ-lB:

All other CRZ-11l areas with population density of less than 2161 per square kilometre, as per 2011
census base, shall be designated as CRZ-1ll B and in CRZ-1ll B, the area up to 200 meters from the
HTL on the landward side shall be earmarked as the ‘No Development Zone (NDZ)'.

2.3.3:

Land area up to 50 meters from the HTL, or width of the creek whichever is less, along the tidal
influenced water bodies in the CRZ I, shall also be earmarked as the NDZ in CRZ IlI.

Note: The NDZ shall not be applicable in the areas falling within notified Port limits.
2.4 CRZ- IV:

The CRZ- IV shall constitute the water area and shall be further classified as under:-
2.4.1 CRZ- IVA:

The water area and the sea bed area between the Low Tide Line up to twelve nautical miles on the
seaward side shall constitute CRZ-IV A.

242 CRZ-IVB:

CRZ-1V B areas shall include the water area and the bed area between LTL at the bank of the tidal
influenced water body to the LTL on the opposite side of the bank, extending from the mouth of the
water body at the sea up to the influence of tide, i.e., salinity of five parts per thousand (ppt) during
the driest season of the year.

3.0 Areas requiring special consideration in the CRZ.- Following coastal areas shall be
accorded special consideration for the purpose of protecting the critical coastal environment and
difficulties faced by local communities: -

3.1 Critically Vulnerable Coastal Areas (CVCA):

Sundarban region of West Bengal and other ecologically sensitive areas identified as under
Environment (Protection) Act, 1986 such as Gulf of Khambat and Gulf of Kutchh in Guijarat,
Malvan, Achra-Ratnagiri in Maharashtra, Karwar and Coondapur in Karnataka, Vembanad in
Kerala, Gulf of Mannar in Tamil Nadu, Bhaitarkanika in Odisha, Coringa, East Godavari and
Krishna in Andhra Pradesh shall be treated as Critical Vulnerable Coastal Areas (CVCA) and
managed with the involvement of coastal communities including fisher folk who depend on
coastal resources for their sustainable livelihood.

3.2 CRZ for inland Backwater islands and islands along the mainland coast.
3.3 CRZ falling within municipal limits of Greater Mumbai.
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4. Prohibited activities within CRZ.- The following activities shall be prohibited, in general, within
the entire CRZ and exceptions to these and other permissible and regulated activities in specific
CRZ categories viz. CRZ-I1, 11, 1l and 1V, shall be governed by the provisions of paragraph 5:-

(i)
(ii)

(iii)
(iv)
v)
(vi)
(Vi)
(viii)

(ix)
)

(xi)

Setting up of new industries and expansion of existing industries, operations or processes.

Manufacture or handling of oil, storage or disposal of hazardous substances as specified in
the notification of the Ministry of Environment, Forest and Climate Change number
G.S.R.395 (E), dated the 4™ April, 2016.

Setting up of new fish processing units.

Land reclamation, bunding or disturbing the natural course of seawater except for the
activities permissible under this notification and executed with prior permission from the
competent authority.

Discharge of untreated waste and effluents from industries, cities or towns and other human
settlements.

Dumping of city or town wastes including construction debris, industrial solid wastes, fly ash
for the purpose of land filling.

Port and harbour projects in high eroding stretches of the coast.
Mining of sand, rocks and other sub-strata materials.
Dressing or altering of active sand dunes.

In order to safeguard the aquatic system and marine life, disposal of plastic into the coastal
waters shall be prohibited and adequate measures for management and disposal of plastic
materials shall be undertaken in the CRZ.

Drawal of ground water.

5. Regulation of permissible activities in CRZ:
5.1 CRZ-I:
5.1.1. CRZ-IA:

These areas are ecologically most sensitive and generally no activities shall be permitted to be
carried out in the CRZ-I A area, with following exceptions:-

(i)

(ii)

(iii)

Eco-tourism activities such as mangrove walks, tree huts, nature trails, etc., in identified
stretches areas subject to such eco-tourism plan featuring in the approved CZMP as per this
notification, framed with due consultative process, public hearing, etc. and further subject to
environmental safeguards and precautions related to the Ecologically Sensitive Areas, as
enlisted in the CZMP.

In the mangrove buffer, only such activities shall be permitted like laying of pipelines,
transmission lines, conveyance systems or mechanisms and construction of road on stilts,
etc. that are required for public utilities.

Construction of roads and roads on stilts, by way of reclamation in CRZ-| areas, shall be
permitted only in exceptional cases for defence, strategic purposes and public utilities,
subject to a detailed marine or terrestrial or both environment impact assessment, to be
recommended by the Coastal Zone Management Authority and approved by the Ministry of
Environment, Forest and Climate Change; and in case construction of such roads passes
through mangrove areas or is likely to damage the mangroves, a minimum three times the
mangrove area affected or destroyed or cut during the construction process shall be taken
up for compensatory plantation of mangroves.

5.1.2 CRZ-I B - The inter tidal areas:

Activities shall be regulated or permissible in the CRZ-I B areas as under:-

() Land reclamation, bunding, etc. shall be permitted only for activities such as,-
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(ii)

(iii)
(iv)

(v)

(vi)
(Vi)
(viii)

(ix)
)
(xi)

(xii)

(a) foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway, bridges, hover
ports for coast guard, sea links, etc;

(b) projects for defence, strategic and security purposes;

(c) road on stilts, provided that such roads shall not be authorised for permitting
development on the landward side of such roads, till the existing High Tide Line:

Provided that the use of reclaimed land may be permitted only for public utilities such as
mass rapid or multimodal transit system, construction and installation of all necessary
associated public utilities and infrastructure to operate such transit or transport system
including those for electrical or electronic signaling system, transit stopover of permitted
designs; except for any industrial operation, repair or maintenance;

(d) measures for control of erosion;
(e) maintenance and clearing of waterways, channels, ports and hover ports for coast guard;

(f) measures to prevent sand bars, installation of tidal regulators, laying of storm water drains
or for structure for prevention of salinity ingress and freshwater recharge.

Activities related to waterfront or directly needing foreshore facilities such as ports and
harbours, jetties, quays, wharves, erosion control measures, breakwaters, pipelines,
lighthouses, navigational safety facilities, coastal police stations, Indian coast guard stations
and the like.

Power by non-conventional energy sources and associated facilities.

Transfer of hazardous substances from ships to Ports, terminals and refineries and vice
versa.

Facilities for receipt and storage of petroleum products and liquefied natural gas as specified
in Annexure-Il to this notification, subject to implementation of safety regulations including
guidelines issued by the Oil Industry Safety Directorate in the Ministry of Petroleum and
Natural Gas and guidelines issued by the Ministry of Environment, Forest and Climate
Change, provided that such facilities are for receipt and storage of fertilizers and raw
materials required for fertilizers, like ammonia, phosphoric acid, sulphur, sulphuric acid, nitric
acid, etc.

Storage of non-hazardous cargo i.e. edible oll, fertilizers and food grains in notified Ports.
Hatchery and natural fish drying.

Existing fish processing units may utilise 25% additional plinth area for modernisation
purposes (only for additional equipment and pollution control measures) subject to the
following:-

(a) Floor Space Index of such reconstruction not exceeding the permissible Floor Space
Index as per prevalent town and country planning regulations;

(b) additional plinth area is constructed only to the landward side.

(c) approval of the concerned State Pollution Control Board or Pollution Control Committee.
Treatment facilities for waste and effluents and conveyance of treated effluents.

Storm water drains.

Projects classified as strategic, defence related projects and projects of the Department of
Atomic Energy, Government of India.

Manual mining of atomic mineral(s) notified under Part-B of the First Schedule to the Mining
and Minerals (Development and Regulation) Act, 1957)(67 of 1957) occurring as such or in
association with one or other minerals in the intertidal zone by such agencies as authorised
by the Department of Atomic Energy, Government of India as per mining plan approved by
the Atomic Mineral Directorate for Exploration and Research:
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(xiii)

(xiv)

(xv)
(xvi)

(xvii)
(xviii)
5.2

(ii)

(iii)

(iv)

Provided that the manual mining operations shall be carried out only by deploying persons
using baskets and hand spades for collection of ore or mineral within the intertidal zone and
as per approved mining plan, without deploying or using drilling and blasting or Heavy Earth
Moving Machinery in the intertidal zone.

Exploration and extraction of oil and natural gas and all associated activities and facilities
thereto;

Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling
water, intake water for desalination plants, etc, and outfall for discharge of treated
wastewater or cooling water from thermal power plants in conformity with the environmental
standards notified by Ministry of Environment, Forest and Climate Change and relevant
directions of Central Pollution Control Board (CPCB) or State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC), as the case may be.

Pipelines, conveying systems including transmission lines.

Weather radar for monitoring of cyclones prediction, ocean observation platforms, movement
and associated activities.

Salt harvesting and associated facilities.

Desalination plants and associated facilities.

CRZ-II:

Activities as permitted in CRZ-I B, shall also be permissible in CRZ-II, in so far as applicable.

Construction of buildings for residential purposes, schools, hospitals, institutions, offices,
public places, etc. shall be permitted only on the landward side of the existing road, or on the
landward side of existing authorised fixed structures:

Provided that no permission for construction of buildings shall be given on landward side of
any new roads which are constructed on the seaward side of an existing road.

Buildings permitted as in (ii) above, shall be subject to the local town and country planning
regulations as applicable from time to time, and the norms for the Floor Space Index (FSI) or
Floor Area Ratio (FAR) prevailing as on the date of this Notification, and in the event that
there is a need for amendment of the FSI after the date of publication of this notification in
the official Gazette, the Urban Local Body or State Government or Union territory
Administration shall approach the Ministry of Environment, Forest and Climate Change
through the concerned State Coastal Zone Management Authority (SCZMA) or Union
Territory Coastal Zone Management Authority, as the case may be and the SCZMA shall
forward the proposal to the National Coastal Zone Management Authority (NCZMA) with its
views in the matter, and the NCZMA shall thereafter examine various aspects like availability
of public amenities, environmental protection measures, etc., and take a suitable decision on
the proposal and it shall be the responsibility of the concerned Town Planning Authority to
ensure that the Solid Wastes are handled as per respective Solid Waste Management Rules
and no untreated sewage is discharged on to the coast or coastal waters.

Reconstruction of authorised buildings shall be permitted, without change in present land
use, subject to the local town and country planning regulations as applicable from time to
time, and the norms for the Floor Space Index or Floor Area Ratio, prevailing as on the date
of publication of this notification in the official Gazette and in the event that there is a need
for amendment of the FSI after the said date of this notification, the Urban Local Body or
State Government or Union territory Administration shall approach the Ministry of
Environment, Forest and Climate Change through the concerned State Coastal Zone
Management Authority (SCZMA) or Union Territory Coastal Zone Management Authority, as
the case may be and the CZMA shall forward the proposal to the National Coastal Zone
Management Authority (NCZMA) with its views in the matter, and the NCZMA shall
thereafter examine various aspects like availability of public amenities, environmental
protection measures etc,. and take a suitable decision on the proposal and it shall be the
responsibility of the concerned Town Planning Authority to ensure that the Solid Wastes are
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(v)

(Vi)

handled as per respective Solid Waste Management Rules and no untreated sewage is
discharged on to the coast or coastal waters.

Development of vacant plots in designated areas for construction of beach resorts or hotels
or tourism development projects subject to the conditions or guidelines at Annexure-lll to
this notification.

Temporary tourism facilities shall be permissible in the beaches which shall only include
shacks, toilets or washrooms, change rooms, shower panels; walk ways constructed using
interlocking paver blocks, etc, drinking water facilities, seating arrangements, etc. and such
facilities shall however be permitted only subject to the tourism plan featuring in the
approved CZMP as per this notification, framed with due consultative process or public
hearing, etc. and further subject to environmental safeguards enlisted in the CZMP,
however, a minimum distance of 10 meter from HTL shall be maintained for setting up of
such facilities.

5.3 CRZ-III:

(i)
(ii)

Activities as permitted in CRZ-I B, shall also be permissible in CRZ-IIl, in so far as applicable.
Regulation of activities in NDZ:
Following shall be permissible and regulated in the NDZ:-

(@) No construction shall be permitted within NDZ in CRZ lll, except for repairs or
reconstruction of existing authorised structure not exceeding existing Floor Space Index,
existing plinth area and existing density and for permissible activities under this
notification including facilities essential for activities and construction or reconstruction of
dwelling units of traditional coastal communities including fisher folk, incorporating
necessary disaster management provisions and proper sanitation arrangements.

(b) Agriculture, horticulture, gardens, pastures, parks, playfields and forestry.

(c) Construction of dispensaries, schools, public rain shelter, community toilets, bridges,
roads, provision of facilities for water supply, drainage, sewerage, crematoria,
cemeteries and electric sub-station which are required for the local inhabitants may be
permitted on a case to case basis by Coastal Zone Management Authority (CZMA).

(d) Construction of units or auxiliary thereto for domestic sewage, treatment and disposal
with the prior approval of the concerned Pollution Control Board or Committee.

(e) Facilities required for local fishing communities such as fish drying yards, auction halls,
net mending yards, traditional boat building yards, ice plant, ice crushing units, fish
curing facilities and the like.

(f)  Wherever there is a national or State highway passing through the NDZ of CRZ-Ill areas,
temporary tourism facilities such as toilets, change rooms, drinking water facility and
temporary shacks can be taken up on the seaward side of the road.

On landward side of such roads in the NDZ, resorts or hotels and associated tourism
facilities shall be permitted and such facilities shall, however, be permitted only subject to
the incorporation of tourism plan in the approved CZMP as per this notification and the
conditions or guidelines at Annexure-lll, to this notification as applicable.

(g) Temporary tourism facilities shall be permissible in the NDZ and beaches in the CRZ-IlI

areas and such temporary facilities shall only include shacks, toilets or washrooms, change
rooms, shower panels, walk ways constructed using interlocking paver blocks, etc, drinking
water facilities, seating arrangements etc., and such facilities shall, however, be permitted
only subject to the tourism plan featuring in the approved CZMP as per this notification
subject to maintaining a minimum distance of 10 meters from HTL for setting up of such
facilities.

(h) Mining of atomic minerals notified under Part-B of the First Schedule to Mining and
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(iii)

(iv)

v)

54

Minerals (Development and Regulation) Act, 1957 (67 of 1957) occurring as such or in
association with one or other minerals by such agencies as authorised by the Department of
Atomic Energy, Government of India, as per mining plan by the Atomic Mineral Directorate
for Exploration and Research.

Regulation of activities for CRZ-Ill areas beyond NDZ:

(a) Development of vacant plots in designated areas for construction of beach resorts or
hotels or tourism development projects subject to the conditions or guidelines at
Annexure-III to this notification.

(b) Construction or reconstruction of dwelling units, so long it is within the ambit of traditional
rights and customary uses such as existing fishing villages, etc. and building permission
for such construction or reconstruction will be subject to local town and country planning
rules, with an overall height of construction not exceeding 9 meters and with only two
floors (ground + one floor).

(c) The local communities including fishermen may be permitted to facilitate tourism through
‘home stay’ without changing the plinth area or design or facade of the existing houses.

(d) Construction of public rain shelters, community toilets, water supply drainage, sewerage,
roads, bridges, etc.

(e) Limestone mining:

Selective mining of limestone minerals may be permitted in specific identified areas
under the mining plans, which are adequately above the height of HTL, based on the
recommendations of reputed National Institutes in the mining field such as Council of
Scientific and Industrial Research (CSIR), Central Mining Research Institute etc.,
provided that the extraction of minerals shall be carried out not below a height of 1 meter
above the HTL and an adequate barrier shall be created so as to safeguard against
saline water incursion and subject to appropriate safeguards related to pollution of
coastal waters and prevention of coastal erosion.

() Mining of atomic minerals notified under Part-B of the First Schedule of Mining and
Minerals (Development and Regulation) Act, 1957 (67 of 1957) occurring as such or in
association with one or other minerals by such agencies as authorised by Department of
Atomic Energy, Government of India, as per mining plan by the Atomic Mineral
Directorate for Exploration and Research.

Drawing of groundwater and construction related thereto shall be prohibited within 200
meters of HTL except for the use of local communities in areas inhabited by them and in the
areas between 200 to 500 meters of the HTL, groundwater withdrawal may be permitted
only through manual means from ordinary wells for drinking, horticulture, agriculture and
fisheries, etc. where no other source of water is available and restrictions for such drawal
may be imposed by the designated Authority by State Government or Union territory
Administration in the areas affected by sea water intrusion, however, for horticulture and
agriculture purpose, micro irrigation promoted by Government welfare schemes shall be
permitted.

Development of airports in wastelands and non-arable lands in CRZ-IIl areas with adequate
environmental safeguards.

CRZ-IV:

Activities shall be permitted and regulated in the CRZ IV areas as under:-

(i)
(ii)

Traditional fishing and allied activities undertaken by local communities.
Land reclamation, bunding, etc to be permitted only for activities such as.-

(a) foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway, bridges, sea
links and hover ports for coast guard ,etc;

(b) projects for defence, strategic and security purpose including coast guard;

47



38

420

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I1—SEC. 3(i)]

(iii)

(iv)
V)
(vi)
(vii)
(viii)

(ix)
)

(i)

(xii)

(xiii)

(xiv)

(xv)

(c) measures for control of erosion;
(d) maintenance and clearing of waterways, channels and ports;

(e) measures to prevent sand bars, installation of tidal regulators, laying of storm water
drains or for structure for prevention of salinity ingress and freshwater recharge.

Activities related to waterfront or directly needing foreshore facilities, such as ports and
harbours, jetties, quays, wharves, erosion control measures, breakwaters, pipelines,
navigational safety facilities and the like.

Power by non-conventional energy sources and associated facilities such as offshore wind,
wave energy, ocean thermal energy conversion, etc.

Transfer of hazardous substances from ships to Ports.
Storage of non-hazardous cargo like edible oil, fertilizers and food grains in notified Ports.
Facilities for discharging treated effluents into the water course.

Projects classified as strategic and defence related projects including coast guard coastal
security network.

Projects of department of Atomic Energy.

Exploration and extraction of oil and natural gas and all associated activities and facilities
thereto.

Exploration and mining of atomic minerals notified under Part-B of the First Schedule of the
Mining and Minerals (Development and Regulation) Act, 1957 (67 of 1957), occurring as such
or in association with other mineral(s) and of such associated mineral(s).

Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling water
and outfall for discharge of treated wastewater or cooling water from thermal power plants,
and foreshore requiring facilities for transport of raw materials, facilities for intake of cooling
water and outfall for discharge of treated wastewater or cooling water from thermal power
plants, in conformity with the environmental standards notified by Ministry of Environment,
Forest and Climate Change and relevant directions of the Central Pollution Control Board or
State Pollution Control Board or Pollution Control Committee.

Pipelines, conveying systems including transmission lines.

Weather radar for monitoring of cyclone prediction, ocean observation platforms, movement
and associated activities.

Construction of memorials or monuments and allied facilities by the concerned State
Government in CRZ-IV (A) areas, in exceptional cases, with adequate environmental
safeguards, subject to the following, namely: -

(a) the concerned State Government shall submit justification for locating the project in
CRZ-IVA area along with details of alternate sites considered and weightage matrix on
various parameters including environmental parameters, to State Coastal Zone
Management Authority who will examine the project and make recommendation to the
Central Government (Ministry of Environment, Forest and Climate Change) for grant of
Terms of Reference (ToRs) for preparation of an environmental impact assessment
report by the State Government;

(b) On grant of ToRs by the Central Government, the concerned State Government shall
submit the draft Environmental Impact Assessment report (EIA) with Environmental
Management Plan (EMP), draft Risk Assessment Report with Disaster Management
Plan (DMP) including on-site and off-site emergency plan and evacuation plan during
emergency, to the State Pollution Control Board for conduct of public hearing for the
proposed project in accordance with the procedure laid down under the Environment
Impact Assessment (EIA) notification number S.O. 1533(E), dated the 14™ September,
2006;
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(c) The concerned State Government shall, after addressing the relevant issues raised by
the public during the public hearing referred to in sub-item (b), submit the final EIA, EMP,
Risk Assessment and DMP, to the State CZMA for their examination and
recommendation to MOEF&CC,;

(d) The Central Government may, if it considers necessary so to do, dispense with the
requirement of public hearing referred to in sub-clause (b), if it is satisfied that the project
will not involve rehabilitation and resettlement of the public or the project site is located
away from human habitation.

5.5 Requirement for Clearance from Department of Atomic Energy installations:

Prior to undertaking any developmental activity including construction of new structures, falling in
the boundary limits specified by Atomic Energy Regulatory Board (AERB) guidelines, prior
clearance shall be obtained from Department of Atomic Energy installations.

6. Coastal Zone Management Plan (CZMP)

() All coastal States and Union territory administrations shall revise or update their respective
coastal zone management plan (CZMP) framed under CRZ Notification, 2011 number S.O.
19(E), dated 6™ January, 2011, as per provisions of this notification and submit to the
Ministry of Environment, Forest and Climate Change for approval at the earliest and all the
project activities attracting the provisions of this notification shall be required to be appraised
as per the updated CZMP under this notification and until and unless the CZMPs is so
revised or updated, provisions of this notification shall not apply and the CZMP as per
provisions of CRZ Notification, 2011 shall continue to be followed for appraisal and CRZ
clearance to such projects.

(i) The CZMP may be prepared or updated by the coastal State Government or Union territory
by engaging reputed and experienced scientific institution(s) or the agencies including the
National Centre for Sustainable Coastal Management (hereinafter referred to as the
NCSCM) of Ministry of Environment, Forest and Climate Change and in consultation with the
concerned stakeholders.

(iii) The coastal States and Union territories shall prepare draft CZMP in 1:25,000 scale map
identifying and classifying the CRZ areas within the respective territories in accordance with
the guidelines given in Annexure-IV to this notification, which involve public consultation.

All developmental activities listed in this notification shall be regulated by the State
Government, Union territory administration, the local authority or the concerned Coastal
Zone Management Authority within the framework of such approved CZMP, as the case may
be, in accordance with provisions of this notification.

(iv) The draft CZMP shall be submitted by the State Government or Union territory to the
concerned Coastal Zone Management Authority for appraisal, including appropriate
consultations, and recommendations in accordance with the procedure(s) laid down in the
Environment (Protection) Act, 1986 (29 of 1986).

(V) The Ministry of Environment, Forest and Climate Change shall thereafter consider and
approve the respective CZMP of concerned State Governments or Union territory
administrations.

(vi) The CZMP shall not normally be revised before a period of five years after which, the
concerned State Government or the Union territory may consider undertaking a revision.

7. CRZ clearance for permissible and regulated activities- Delegation:

() All permitted or regulated project activities attracting the provisions of this notification shall
be required to obtain CRZ clearance prior to their commencement.

(i) All development activities or projects in CRZ-I and CRZ-IV areas, which are regulated or
permissible as per this notification, shall be dealt with by Ministry of Environment, Forest and
Climate Change for CRZ clearance, based on the recommendation of the concerned Coastal
Zone Management Authority.
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(iii)

(iv)

v)

(Vi)

(i)

For all other permissible and regulated activities as per this notification, which fall purely in
CRZ-Il and CRZ-IIl areas, the CRZ clearance shall be considered by the concerned Coastal
Zone Management Authority and such projects in CRZ —II and Ill, which also happen to be
traversing through CRZ-I or CRZ-IV areas or both, CRZ clearance shall, however be
considered only by the Ministry of Environment, Forest and Climate Change, based on
recommendations of the concerned Coastal Zone Management Authority.

Projects or activities which attract the provisions of this notification as also the provisions of
EIA notification, 2006 number S.O. 1533(E), dated the 14™ September, 2006, shall be dealt
with for a composite Environmental and CRZ clearance under EIA Notification, 2006 by the
concerned approving Authority, based on recommendations of the concerned Coastal Zone
Management Authority, as per delegations i.e., State Environmental Impact Assessment
Authority (hereinafter referred to as the SEIAA) or the Ministry of Environment, Forest and
Climate Change for category ‘B’ and category ‘A’ projects respectively.

In case of building or construction projects with built-up area less than the threshold limit
stipulated for attracting the provisions of the EIA Notification, 2006 these shall be approved
by the concerned local State or Union territory Planning Authorities in accordance with this
notification, after obtaining recommendations of the concerned Coastal Zone Management
Authority.

Only for self-dwelling units up to a total built up area of 300 square meters, approval shall be

accorded by the concerned local Authority, without the requirement of recommendations of
concerned Coastal Zone Management Authority and such authorities shall, however,
examine the proposal from the perspective of the Coastal Regulation Zone notification
before according approval.

Procedure for CRZ clearance for permissible and regulated activities:

The project proponents shall apply with the following documents to the concerned State or
the Union territory Coastal Zone Management Authority for seeking prior clearance under
this notification:-

(a) Project summary details as per Annexure-V to this notification.

(b) Rapid Environment Impact Assessment (EIA) Report including marine and terrestrial
component, as applicable, except for building construction projects or housing schemes.

(c) Comprehensive EIA with cumulative studies for projects, (except for building construction
projects or housing schemes with built-up area less than the threshold limit stipulated for
attracting the provisions of the EIA Notification, 2006 number S.O 1533(E), dated
14" September, 2006) if located in low and medium eroding stretches, as per the CZMP
to this notification.

(d) Risk Assessment Report and Disaster Management Plan, except for building
construction projects or housing schemes with built-up area less than the threshold limit
stipulated for attracting the provisions of the EIA Notification, 2006 number S.O 1533(E),
dated 14™ September, 2006).

(e) CRZ map in 1:4000 scale, drawn up by any of the agencies identified by the Ministry of
Environment, Forest and Climate Change vide its Office Order number J-17011/8/92-1A-
1, dated the 14™ March, 2014 using the demarcation of the HTL or LTL, as carried out
by NCSCM.

(f) Project layout superimposed on the CRZ map duly indicating the project boundaries and
the CRZ category of the project location as per the approved Coastal Zone Management
Plan under this notification.

(g) The CRZ map normally covering 7 kilometre radius around the project site also indicating
the CRZ-1, Il, lll and IV areas including other notified ecologically sensitive areas.

(h) “Consent to establish” or No Objection Certificate from the concerned State Pollution
Control Board or Union territory Pollution Control Committee for the projects involving
treated discharge of industrial effluents and sewage, and in case prior consent of
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(ii)

(iii)

(iv)

v)

(Vi)

Pollution Control Board or Pollution Control Committee is not obtained, the same shall be
ensured by the proponent before the start of the construction activity of the project,
following the clearance under this notification.

The concerned Coastal Zone Management Authority shall examine the documents in clause
(i) above, in accordance with the approved Coastal Zone Management Plan and in
compliance with this notification and make recommendations within a period of sixty days
from date of receipt of complete application as under: -

(a) For the projects or activities also attracting the EIA Notification, 2006 number S.O.
1533(E), dated 14" September, 2006, the Coastal Zone Management Authority shall
forward its recommendations to Ministry of Environment, Forest and Climate Change or
SEIAA for category ‘A’ and category ‘B’ projects respectively, to enable a composite
clearance under the EIA Notification, 2006 number S.O. 1533(E), dated 14 September,
2006, however, even for such Category ‘B’ projects located in CRZ-I or CRZ-IV areas,
final recommendation for CRZ clearance shall be made only by the Ministry of
Environment, Forest and Climate Change to the concerned SEIAA to enable it to accord
a composite Environmental Clearance and CRZ clearance to the proposal.

(b) Coastal Zone Management Authority shall forward its recommendations to the Ministry of
Environment, Forest and Climate Change for the projects or activities not covered in the
EIA notification, 2006, but attracting this notification and located in CRZ-I or CRZ-IV
areas.

(c) Projects or activities not covered in the aforesaid EIA Notification, 2006, but attracting
this notification and located in CRZ-1l or CRZ-IIl areas shall be considered for clearance
by the concerned Coastal Zone Management Authority within sixty days of the receipt of
the complete proposal from the proponent.

(d) In case of construction projects attracting this notification but with built-up area less than
the threshold limit stipulated for attracting the provisions of the aforesaid EIA Notification
2006, Coastal Zone Management Authority shall forward their recommendations to the
concerned State or Union territory planning authorities, to facilitate granting approval by
such authorities.

The Ministry of Environment, Forest and Climate Change shall consider complete project
proposals for clearance under this notification, based on the recommendations of the
Coastal Zone Management Authority, within a period of sixty days.

In case the Coastal Zone Management Authorities are not in operation due to their
reconstitution or any other reasons, then it shall be responsibility of the Department of
Environment in the State Government or Union territory Administration, who are the
custodian of the CZMP of respective States or Union territories, to provide comments and
recommend the proposals in terms of the provisions of the said notification.

The clearance accorded to the projects under this notification shall be valid for a period of
seven years, provided that the construction activities are completed and the operations
commence within seven years from the date of issue of such clearance.

The validity may be further extended for a maximum period of three years, provided an
application is made to the concerned authority by the applicant within the validity period,
along with recommendation for extension of validity of the clearance by the concerned State
or Union territory Coastal Zone Management Authority.

Post clearance monitoring:

(a) It shall be mandatory for the project proponent to submit half-yearly compliance reports
in respect of the stipulated terms and conditions of the environmental clearance in hard
and soft copies to the regulatory authority(s) concerned, on the 1% June and 31%
December of each calendar year and all such compliance reports submitted by the
project proponent shall be published in public domain and its copies shall be given to any
person on application to the concerned Coastal Zone Management Authority.
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(Vi)

(ii)

(iii)

(iv)

10.

(b) The compliance report shall also be displayed on the website of the concerned
regulatory authority.

To maintain transparency in the working of the Coastal Zone Management Authority, it shall
be the responsibility of the Coastal Zone Management Authority to create a dedicated
website and post the agenda, minutes, decisions taken, clearance letters, violations, action
taken on the violations and court matters including the Orders of the Hon’ble Court as also
the approved CZMP of the respective State Government or Union territory.

Enforcement of this notification:

For the purposes of implementation and enforcement of the provisions of this notification and
compliance with conditions stipulated thereunder, the powers either original or delegated are
available under Environment (Protection) Act, 1986 (29 of 1986) with the Ministry of
Environment, Forest and Climate Change, State Government or the Union territory
Administration, National Coastal Zone Management Authority and the State or Union
territory Coastal Zone Management Authority;

The composition, tenure and mandate of National Coastal Zone Management Authority and
State Government or the Union territory Coastal Zone Management Authority have already
been notified by the Ministry of Environment, Forest and Climate Change in terms of Orders
of Hon’ble Supreme Court in Writ Petition 664 of 1993;

The State Government or the Union territory Coastal Zone Management Authority shall
primarily be responsible for enforcing and monitoring of this notification and to assist in this
task, the State Government and the Union territory shall constitute district level Committees
under the Chairmanship of the District Magistrate concerned comprising at least three
representatives of local traditional coastal communities including from fishermen, and the
State Government may consider the enforcement of this notification to the level of respective
District Magistrates.

The dwelling units of the traditional coastal communities including fishermen, tribals as were
permissible under the provisions of the Coastal Regulation Zone notification, 2011 number
S.0. 19(E), dated the 6™ January, 2011, but which have not obtained formal approval from
concerned authorities under the said Notification shall be considered by the respective
Coastal Zone Management Authority and the dwelling units shall be regularised subject to
the following condition, namely: -

(a) these are not used for any commercial activity;
(b) these are not sold or transferred to non-traditional coastal community.
Areas requiring special consideration:

10.1Critically Vulnerable Coastal Areas (CVCAS):

(i)

(ii)

For all the CVCAs mentioned in sub-paragraph 3.1, Integrated Management Plans (IMPSs)
shall be prepared, which shall, inter alia, keep in view the conservation and management of
mangroves, needs of local communities, such as dispensaries, schools, public rain shelter,
community toilets, bridges, roads, jetties, water supply, drainage, sewerage and the impact
of sea level rise and other natural disasters and the IMPs will be prepared in line with the
guidelines for preparation of Coastal Zone Management Plan.

Till such time the IMPs are approved and notified, construction of dispensaries, schools,
public rain/cyclone shelters, community toilets, bridges, roads, jetties, water supply,
drainage, sewerage which are required for traditional inhabitants shall be permitted on a
case to case basis, by the Coastal Zone Management Authority with due regards to the
views of coastal communities including fisher folk.

10.2CRZ for inland backwater islands and islands along mainland coast:

(i)

All the inland islands in the coastal backwaters and islands along the mainland coast shall
also be covered under this notification.
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(i) In view of the unique coastal systems of backwater islands and islands along the mainland
coast, along with space limitations in such coastal stretches, CRZ of 20 meters from the HTL
on the landward side shall uniformly apply to such islands and activities shall be regulated as
under:-

(a) existing dwelling units of local communities may be repaired or reconstructed within 20
meters from the HTL of these islands, however, no new construction shall be permitted
in this zone.

(b) foreshore facilities, such as fishing jetty, fish drying yards, net mending yard, fishing
processing by traditional methods, boat building yards, ice plant, boat repairs and the
like, may be taken up in CRZ limits subject to due environmental safeguards.

(iii) Integrated Island Management Plans (IIMPs), as applicable to smaller islands in
Lakshadweep and Andaman & Nicobar, as per Island Protection Zone Notification, 2011
number S.O. 20(E), dated the 6™ January, 2011, shall be formulated by respective States or
Union territory for all such islands and submitted to Ministry of Environment, Forest and
Climate Change and till the IIMPs are framed, provisions of this notification shall not apply
and the CZMP as per provisions of CRZ Notification 2011 number S.O. 19(E), dated the 6™
January, 2011, shall continue to apply.

10.3CRZ areas falling within municipal limits of Greater Mumbai:

0] In order to protect and preserve the ‘green lung’ of the Greater Mumbai area, all open
spaces, parks, gardens, playgrounds indicated in development plans within CRZ-1l shall be
categorised as No Development Zone and a Floor Space Index up to 15% shall be allowed
only for construction of civic amenities, stadium and gymnasium meant for recreational or
sports related activities and the residential or commercial use of such open spaces shall not
be permissible.

(ii) Construction of sewage treatment plants in CRZ-I area for the purpose of treating the
sewage from the municipal area shall be taken only by the municipal authorities in
exceptional circumstances, where no alternate site is available to set up such facilities,
subject to recommendations of the Coastal Zone Management Authority and approval by the
Central Government and in case the construction of such plant is inevitable in a mangrove
area, a minimum three times the mangrove area affected or destroyed or cut during the
construction process shall be taken up for compensatory plantation of mangroves.

[F. No. 19-112/2013-IA-111]
RITESH KUMAR SINGH, Jt. Secy.
Annexure-|

CONSERVATION, PROTECTION AND MANAGEMENT FRAMEWORK FOR ECOLOGICALLY
SENSITIVE AREAS

The coastal and marine Ecologically Sensitive Areas (ESAs) and the geo-morphological features
play a vital role in maintaining the functions of the coast. Mangroves, beaches, coral reefs, etc., aid
in controlling coastal erosion, shoreline change, saltwater intrusion and also serve as natural
defence against coastal hazards such as storm surges, cyclones and tsunamis. The ESAs maintain
the biological integrity of the coast by providing direct and indirect ecosystem services to the coastal
livelihood. In addition, several invaluable archaeological and heritage sites are also located along
the coast. Hence conservation and protection of the above areas, features and sites become
necessary.

1. General measures
(i) All ESAs shall be identified and boundary delineated by NCSCM using satellite data.

(i) The State Governments or Union territory Administrations through the authorised agencies
shall prepare CZMP as per the guidelines contained in this notification highlighting the
conservation and protection of the ESAs.

(iif) Those activities permissible under this notification shall be included in the CZMP.
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Specific conditions shall be adopted for the conservation, protection and management of each of
the ESAs as under: -

1.1 Mangroves:
() Mangroves declared as forest under the Forest (Conservation) Act, 1980 (69 of 1980).

Notwithstanding anything contained in this notification, such mangroves declared by the
concerned State Governments or Union territory Administrations or Central Government
as forest land under the Forest (Conservation) Act, 1980 (69 of 1980) shall attract the
provisions of the said Act.

(i) Mangroves not declared under Forest (Conservation) Act, 1980:

(a) Mangroves in Government land shall be protected based on a detailed plan to be
prepared by the concerned State Governments or Union territory administrations, and
in case the mangrove area is more than 1000 square meters, a buffer of 50 metre
along the periphery of mangrove area shall be provided. This buffer zone of 50 metre
may be utilised for public facilities for developing parks, research facilities related to
mangrove biodiversity, facilities for conservation and the like.

(b) Mangroves in private land will not require a buffer zone.
1.2 Corals and coral reefs and associated biodiversity:
® Destruction of coral and coral reefs and the surroundings is a prohibited activity.

(ii) All coral and coral reefs shall be protected except for those small quantities required for
research purposes.

(iii) Coral and coral reefs transplantation activities shall be through recognised research
institutions wherever required for regeneration after obtaining necessary approvals under
Wildlife (Protection) Act 1972 (53 of 1972).

(iv) The dead or destroyed or both coral areas shall be taken up for rejuvenation and
rehabilitation. The conservation and protection of corals and coral reefs shall be taken up
as follows:-

(a) active and live coral and coral reefs identified and delineated shall be declared and
notified as ESA under Environment (Protection) Act 1986 (29 of 1986);

(b) it shall be ensured that no activities that are detrimental to the health of corals, coral
reefs and its associated biodiversity, such as mining, effluent and sewage discharge,
dredging, ballast water discharge, ship washings, fishing other than traditional non-
destructive fisheries, construction activities and the like are taken up in and around
the coral areas.

1.3 The National Parks, marine parks, Sanctuaries, reserve forests, wildlife habitats and other
protected areas declared under the provisions of Wild Life (Protection) Act, 1972 (53 of
1972), the Forest (Conservation) Act 1980 (69 of 1980) or Environment (Protection) Act
1986 (29 of 1986); including Biosphere Reserves shall be conserved and protected as
follows:-

@ Conservation and protection of the above mentioned areas shall be as per the provisions
of the respective Acts, notifications or guidelines as the case may be.

(i) Efforts shall be made to increase the forest area in the coastal region in order to prevent
loss of life and property from increased storms, tides and floods.

(iii) The concerned State Governments or Union territory administrations shall provide for
adequate funds for such measures to undertake shelter belt plantation or bio-shields with
planting material suitable to the location.

1.4. Salt marshes:
The conservation and protection of salt marshes shall be as follows:-
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() The salt marsh areas shall be conserved and protected and efforts shall be made to promote
the endemic biodiversity in the salt marshes.

(i) Only those activities required for overhead conveying or transmission of cables and
underground laying of transmission line cables and so on, shall be permissible.

(iif) Traditional fishing shall be permissible in salt marshes.

(iv) Temporary tourism facilities around the salt marsh areas may be considered subject to
adhering to norms laid down in the guidelines.

(v) Certain salt marshes which have less biodiversity, identified by NCSCM and demarcated in
Coastal Zone Management Plan can be considered for salt pan activities.

1.5 Turtle nesting grounds shall be protected and conserved as follows:-

()  Turtle nesting grounds identified by the concerned State Governments or Union territory
administrations shall be protected as per Wildlife (Protection) Act of 1972.

(i)  No activities shall be permitted in and around the turtle nesting ground including those
causing light and sound pollution except for those required for conservation and protection of
these sites.

(i)  Strict management plans for protecting the turtle nesting grounds shall be undertaken and
implemented by the concerned State or Union territory Authorities.

1.6 Horse shoe crabs habitats shall be protected and conserved as follows:-
() The habitat identified shall be taken up for conservation and protection.

(i)  No activities shall be taken up in and around these habitats which affect the horse shoe crab
ecosystem.

1.7 Sea grass beds shall be protected and conserved as follows:-
() Identified sea grass beds shall be conserved and protected.

(i)  No developmental activities that have adverse effect on the sea grass bed shall be
undertaken.

(i) Efforts shall be made to propagate sea grass beds along the coastal waters where ever
possible by States or Union territories as it acts as a carbon sink.

1.8 Nesting grounds of birds shall be protected and conserved as follows:-

(i) The nesting ground of birds including their local migratory route shall be protected. No
developmental activities which have adverse impact on the nesting grounds and the
migratory routes shall be undertaken including construction of wind mills, transmission lines
and the like in the locality.

(i) Efforts shall be made to increase the forest cover and mangrove cover including enriching
the biodiversity of salt marsh and other coastal water bodies so as to provide for suitable
habitat for the avifauna.

1.9 Geo-morphologically Important Zones shall be protected and managed as follows:
() Sand dunes identified shall be conserved and protected as follows:
(a) sand dunes identified shall be notified under Environment (Protection) Act 1986;

(b) no developmental activities shall be permissible except for providing eco-friendly
temporary tourism facilities on stilts such as walkways, tents and the like;

(c) mining of sand from sand dunes shall be prohibited activity except for the removal of
atomic minerals with proper replenishment using the tailings or other suitable sand;

(d) no activities on the sand dunes shall be taken up that would lead to erosion/destruction
of sand dunes;

(e) afforestation, if any, on the sand dunes shall be done only with native flora;
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(f) the States or Union territory shall prepare management plans for the demarcated sand
dunes.

(i)  Sandy beaches:

(&) Mining of beach sand is prohibited except for manual mining of atomic minerals with
proper replenishment using the tailings or other suitable sand.

(b) When the permissible developmental activities are taken up on the beaches if loss of
beach in the neighbourhood is predicted, necessary beach nourishment to compensate
for the losses shall be undertaken by the project authorities and its long term
maintenance shall be ensured by them.

(c) The States or Union Territory shall prepare management plans for the demarcated
beaches.

(iv) Biologically active mudflats:

(@) Biologically active mudflats shall be identified by NCSCM in association with State
Governments or Union territory administrations.
(b) The States or Union territories shall prepare management plans for such demarcated
biologically active mudflats.
1.10 Areas or structures of archaeological importance and heritage value sites:

() State Archaeological agencies shall be responsible for conservation and protection of all
archaeological structures and heritage sites identified by the Archaeological Survey of India,
as per the provisions of the respective Acts, notifications or guidelines.

(i)  No activities that are detrimental to the identified areas or structures of archaeological and
heritage value shall be permitted.

(i) It shall be ensured that these structures or areas are preserved and activities undertaken

without changing the facade/plinth of such structures. Such structures could be considered
for use in accordance with the relevant norms after undertaking careful designing of the
interiors without changing the exterior architectural design of the structure.

*kkk

Annexure-l|

LIST OF PETROLEUM AND CHEMICAL PRODUCTS PERMITTED FOR STORAGE IN CRZ,
EXCEPT CRZ-1 A

()  Crude oil;
(i)  Liquefied Petroleum Gas;
(i)  Motor spirit;
(iv)  Kerosene;
(v)  Aviation fuel,
(vi)  High speed diesel;
(vii)  Lubricating oil;
(viii)  Butane;
(ix)  Propane;
(xX) Compressed Natural Gas;
(xi)  Naphtha;
(xii)  Furnace oil;
(xiii)  Low Sulphur Heavy Stock;
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(xiv)  Liquefied Natural Gas;

(xv)  Fertilizers and raw materials for manufacture of fertilizers;

(xvi)  Acetic acid;

(xvii)  Mono ethylene glycol;
(xviii)  Paraxylene;

(xix)  Ethane;

(xx)  Butadine;

(xxi)  Methanol;
(xxii)  Caustic;
(xxiii)  Bitumen.

*kkk

Annexure-lll

GUIDELINES FOR DEVELOPMENT OF BEACH RESORTS, HOTELS AND TOURISM
DEVELOPMENT PROJECTS IN THE DESIGNATED CRZ AREAS

1.

CRZ-I

Construction of beach resorts or hotels in designated areas of CRZ-Il for occupation of tourist or
visitors shall be subject to the following conditions, namely: -

(i)
(ii)

(iif)

(iv)

v)

(vi)

(Vi

(viii)

(ix)

2.

construction shall be permitted only to the landward side of an existing road or existing
authorized fixed structures;

live fencing and barbed wire fencing with vegetative cover may be allowed around private
properties subject to the condition that such fencing shall in no way hamper public access to
the beach;

no flattening of sand dunes shall be carried out;

no permanent structures for sports facilities shall be permitted except construction of goal
posts, net posts and lamp posts;

construction of basement may be allowed subject to the condition that no objection
certification is obtained from the State Ground Water Authority to the effect that such
construction will not adversely affect fee flow of groundwater in that area;

the State Ground Water Authority shall take into consideration the guidelines issued by the
Central Government before granting such no objection certificate;

the quality of treated effluents, solid wastes, emissions and noise levels and the like, from
the project area must conform to the standards laid down by the competent authorities
including the Central or State Pollution Control Board and under the Environment
(Protection) Act, 1986 (29 of 1986);

necessary arrangements for the treatment of the effluents and solid wastes must be made
and it must be ensured that the untreated effluents and solid wastes are not discharged into
the water or on the beach; and no effluent or solid waste shall be discharged on the beach;

if the project involves diversion of forest land for non-forest purposes, clearance as required
under the Forest (Conservation) Act, 1980 (69 of 1980) shall be obtained and the
requirements of other Central and State laws as applicable to the project shall be met with
and approval of the State or Union territory Tourism Department shall be obtained.

CRZ-1l

Construction of beach resorts and hotels in designated areas of CRZ- Ill for occupation of tourists or
visitors shall be subject to the following conditions, namely: -
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(i)
(iii)
(iv)

v)
(vi)

(Vi)

(viii)
(ix)

)

(xi)

(xii)

(xiii)

(xiv)

(xv)

live fencing and barbed wire fencing with vegetative cover may be allowed around
private properties subject to the condition that such fencing shall in no way hamper
public access to the beach;

no flattening of sand dunes shall be carried out;

no permanent structures for sports facilities shall be permitted except construction of
goal posts, net posts and lamp posts;

construction of basement may be allowed subject to the condition that no objection
certification is obtained from the State Ground Water Authority to the effect that such
construction will not adversely affect fee flow of groundwater in that area,;

the State Ground Water Authority shall take into consideration the guidelines issued by
the Central Government before granting such no objection certificate;

though no construction is allowed in the no development zone for the purposes of
calculation of Floor Space Index, the area of entire plot including the portion which falls
within the no development zone shall be taken into account;

the total covered area on all floors shall not exceed 33 per cent of the plot size i.e., the
Floor Space Index shall not exceed 0.33 and the open area shall be suitably landscaped
with appropriate vegetal cover;

the construction shall be consistent with the surrounding landscape and local
architectural style;

the overall height of construction up to the highest ridge of the roof, shall not exceed 9
metres and the construction shall not be more than two floors (ground floor plus one
upper floor);

groundwater shall not be tapped within 200 metre of the High Tide Line; and within the
200 to 500 metre zone it can be tapped only with the concurrence of the Central or State
Ground Water Board;

extraction of sand, leveling or digging of sandy stretches, except for structural foundation
of building or swimming pool, shall not be permitted within 500 metres of the High Tide
Line;

the quality of treated effluents, solid wastes, emissions and noise levels and the like,
from the project area must conform to the standards laid down by the competent
authorities including the Central or State Pollution Control Board and under the
Environment (Protection) Act, 1986 (29 of 1986);

necessary arrangements for the treatment of the effluents and solid wastes must be
made and it must be ensured that the untreated effluents and solid wastes are not
discharged into the water or on the beach; and no effluent or solid waste shall be
discharged on the beach;

to allow public access to the beach, at least a gap of 20 metres width shall be provided
between any two hotels or beach resorts; and in no case shall gaps be less than 500
metres apart; and

If the project involves diversion of forestland for non-forest purposes, clearance as
required under the Forest (Conservation) Act, 1980 (69 of 1980) shall be obtained and
the requirements of other Central and State laws as applicable to the project shall be met
with; and approval of the State or Union territory Tourism Department shall be obtained.

Note: Construction of beach resorts or hotels shall not be permitted in Ecologically sensitive areas
(such as marine parks, mangroves, coral reefs, breeding and spawning grounds of fish,
wildlife habitats and such other area as may be notified by the Central Government or State
Government or Union territory administrations).

*kkk
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ANNEXURE -IV

GUIDELINES FOR PREPARATION OF COASTAL ZONE MANAGEMENT PLANS

1.

Demarcation of High Tide Line and Low Tide Line:

Demarcation of High Tide Line (HTL) and Low Tide Line (LTL) as carried out by NCSCM for
the entire coastline of the country, has been made available to the Coastal States or Union
territories and only such demarcation of HTL and LTL shall be applicable for all purposes of
this notification.

Hazard Line:

A ‘Hazard line’ has been demarcated by the Survey of India (SOI) taking into account the
extent of the flooding on the land area due to water level fluctuations, sea level rise and
shoreline changes(erosion or accretion) occurring over a period of time. The hazard line
mapped by SOl has been shared with the coastal States or Union territories through
NCSCM. The hazard line shall be used as a tool for disaster management plan for the
coastal environment, including planning of adaptive and mitigation measures. With a view to
reduce the vulnerability of the coastal communities and ensuring sustainable livelihood,
while drawing the CZMP, the land use planning for the area between the Hazard line and
HTL shall take into account such impacts of climate change and shoreline changes.

Preparation of CZM Maps:

0] Base Maps of 1:25,000 scale shall be acquired from the Survey of India (SOI) and
wherever 1: 25,000 maps are not available, 1: 50,000 maps shall be enlarged to 1:
25,000 for the purpose of base map preparation and these maps will be of the
standard specification given below:-

Unit : 7.5 minutes X 7.5minutes

Numbering : Survey of India Sheet Numbering System

Horizontal Datum : Everest or WGS 84

Vertical Datum : Mean Sea Level (MSL)

Topography : Topography in the SOI maps will be updated using latest satellite

imageries or aerial photographs

(i) Coastal Zone Management (CZM) Maps of scale 1:25,000 shall be got prepared by
any of the agencies identified by the Ministry of Environment, Forest and Climate
Change vide its Office Order number J-17011/8/92-I1A-Ill dated the 14™ March, 2014
using the demarcation of the High Tide Line or LTL, as carried out by NCSCM.

(iii) Various regulatory lines viz. at a distance of 20 metres, 50 metres, 200 metres and
500 metres from HTL respectively, as applicable in various CRZ categories, and the
Hazard line shall be demarcated and transferred to the CZM maps.

(iv) HTL, LTL and CRZ boundaries, as applicable, shall also be demarcated in the CZM
maps along the banks of tidal influenced inland water bodies.

(V) Classification of different coastal zones shall be done as per the CRZ notification and
Standard national or international colour codes shall be used.

Local level CZM Maps:

(i) Local level CZM Maps are for the use of local bodies and other agencies to facilitate
implementation of the Coastal Zone Management Plans.

(i) Cadastral (village) maps in 1:3960 or the nearest scale, as available with revenue
authorities shall be used as the base maps.

(iif) HTL, LTL, other CRZ regulatory lines and the Hazard line shall be demarcated in the
cadastral maps and classifications shall be transferred into local level CZM maps.
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5.

Classification of CRZ areas:

(i)

(ii)

(iii)

(iv)

V)
(vi)
(Vi)
(viii)

(ix)

The CZM Maps shall clearly demarcate the land use plan of the area and map out the
Ecologically Sensitive Areas (ESAS) or the CRZ-IA areas as per mapping made available
by NCSCM to coastal State or Union territories. All such ESAs shall be appropriately
demarcated with colour codes.

Buffer zone along mangrove areas of more than 1000 square metres shall be stipulated
with a different colour distinguishing from the mangrove area. The buffer zone shall also
be classified as CRZ-I area.

In the CRZ areas, the fishing villages, common properties of the fishermen communities,
fishing jetties, ice plants, fish drying platforms or areas infrastructure facilities of fishing
and local communities such as dispensaries, roads, schools, and the like, shall be
indicated on the cadastral scale maps. States and Union territories shall prepare detailed
plans for long term housing needs of coastal fisher communities in view of expansion and
other needs, provisions of basic services including sanitation, safety, and disaster
preparedness.

The water areas of CRZ-IV shall be demarcated and clearly demarcated if the water body
is sea, lagoon, backwater, creek, bay, and estuary and for such classification of the water
bodies the terminology used by Naval Hydrographic Office shall be relied upon.

The fishing Zones in the water bodies and the fish breeding areas shall be clearly marked.

In CVCAs, the land use maps shall be superimposed on the Coastal Zone Management
Plan clearly demarcating the CRZ-I, II, III, IV.

The existing authorised developments on the seaward side shall be clearly demarcated.

The features like cyclone shelters, rain shelters, helipads and other infrastructure
including road network may be clearly indicated on the CZM Maps for the purpose of
rescue and relief operations during cyclones, storms, tsunami and the like.

Construction of buildings or other activities shall be permitted under the CZMP provided
adequate arrangements are made for proper management and disposal of solid and liquid
wastes in accordance with the environmental standards, rules and statutes, and under no
circumstances, untreated effluents shall be disposed off in the coastal waters.

Public consultations on CZMP:

(i)

(ii)
(iii)

(i)

(ii)

The draft CZMP prepared shall be given wide publicity and suggestions and objections
received in accordance with the Environment (Protection) Act, 1986. Public hearing on the
draft CZMP shall be held at district level by the concerned CZMA.

Based on the suggestions and objections received the CZMPs shall be revised and
approval of Ministry of Environment, Forest and Climate Change shall be obtained.

The approved CZMP shall be put up on the website of Ministry of Environment, Forest
and Climate Change, concerned website of the State or Union Territory Coastal Zone
Management Authority and hard copy made available in the Panchayat Office and District
Collector Office.

Revision of Coastal Zone Management Plans:

Whenever there is a doubt, the concerned State or Union territory Coastal Zone
Management Authority shall refer the matter to the National Centre for Sustainable Coastal
Management who shall verify the CZMP based on latest satellite imagery and ground
truthing.

If required, the rectified map shall be submitted to Ministry of Environment, Forest and
Climate Change for consideration.

*kkkk
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ANNEXURE-V

PROJECT INFORMATION DETAILS

PROJECT DETAILS
Project Name
Survey No./ Village/ Co-ordinates
District
State
Whether the proposal is for (Select relevant field)

(i) Fresh Clearance under CRZ

(i)  Amendment to an already issued CRZ clearance

(i) Extension of validity of an already issued CRZ clearance
Name of the Applicant

. Address of the Applicant

Contact details (Telephone nos. and e-mail address)
Cost of the project (Rs in crores)
BENEFITS OF THE PROJECT
Details of Project Benefits
Employment Likely to be Generated (Yes/No)
If Yes
() Total Manpower Requirement
(i)  Permanent Employment (Numbers)
(i) Temporary Employment (Numbers)
(iv) Temporary Employment- During Construction (Numbers)
(v) Temporary Employment- During Operation (Numbers)

DESCRIPTION OF THE PROJECT UNDER CONSIDERATION (Select the Category of
the project):

Resort / Buildings / civic amenities
(i) Total area/Built-up area (in sqm.)
(i) Height of structure
(i) FSI ratio
(iv) Name of concerned town planning authority/ Panchayat etc.
(v) Details of provision of car parking area

. Coastal Roads / Roads on Stilt

(i) Area of land reclamation
(i) Estimated quantity of muck/earth for reclamation
(i) Traffic carrying capacity
(iv) Dimensions of road
Pipelines from thermal power blow down
(i) Length of pipeline
(i) Length traversing CRZ area
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(iii) Depth of excavation

(iv) Width of excavation

(v) Length of pipeline from seashore to deep sea

(vi) Depth of outfall point from surface of sea water

(vi)Temperature of effluent above ambient at disposal point

D. Marine Disposal of Treated Effluent through pipelines

()
(i)
(iif)
(iv)
v)
(Vi)
(vii)
(vii)
(ix)
)

Location of intake/ outfall

Depth of outfall point

Length of pipeline

Length traversing CRZ area

Depth of excavation

Width of excavation

Length of pipeline from shore to deep sea/creek
Depth of outfall point from surface of water
Depth of water at disposal point

BOD, COD, TSS, oil and grease, heavy metals in the effluent

E. Facility for storage of goods/chemicals

@)
(i)
(iif)
(iv)

Name of chemical
End use of the chemical
No. of tanks for storage
Capacity of tanks

F. Offshore structures

@)
(i)
(iif)
(iv)
v)

Exploration or development

Depth of sea bed

No. of rigs

No. of platform

Details of group gathering stations

G. Desalination Plant

()
(i)
(iif)
(iv)
V)

Capacity of desalination

Total brine generation

Temperature of effluent above ambient at disposal point
Ambient salinity

Disposal point

H. Mining of atomic minerals

@)
(i)
(iif)
(iv)
v)

Capacity of mining
Type of mineral to be extracted
End use of the mineral

Government order for mining lease/exploration and approved mining plan details

Extent of mining lease area
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I. Sewage Treatment Plants
(i) Capacity
(i) Total area of construction

(i) Compliance of effluent parameters as laid down by cpcb/spcb/other authorised
agency

(iv) Whether discharge is in sea water/creek?
If yes
¢ Distance of marine outfall point from shore/from the tidal river bank
e Depth of outfall point from sea water/river water surface
e Depth of seabed/riverbed at outfall point
J. Lighthouse
(i) Total ground area of foundation/platform
(i) Height of the structure
K. Wind Mills
(i) Capacity (MW)
(i) Height of the windmill
(i) Diameter of the windmill
(iv) Length of blade
(v) Speed of rotation
(vi) Transmission lines (overhead or underground)
L. Others
() Please specify with salient features
(i)  Upload relevant Documents (upload PDF only)

4. PROJECT LOCATION AS PER CRZ CLASSIFICATION (If project site falls in different/multiple

CRZ categories the same may also be elaborated)

5. CLAUSE OF CRZ NOTIFICATION UNDER WHICH PROJECT IS A PERMISSIBLE
/IREGULATED ACTIVITY

6. MANDATORY FIELDS FOR PROJECT ASSESSMENT

A. CRZ map in 1:4000 scale indicating HTL, LTL demarcation and distance of the nearest

project boundary (in meters) from HTL to be stated
(i) Upload Map (kml file)

B. Project layout superimposed on CRZ Map 1:4000 scale with classification of project

location including other notified ESAs prepared
(i) Upload Map (kml file)
C. CRZ map 1:25000 scale covering 7 km radius around Project site
(i) Upload Map (kml file)
7. PROJECT LOCATED IN (Select Type)

(i) Non eroding Coast
(i) Low and Medium eroding coast
(i) High eroding Coast
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8. DETAILS OF FOREST/ MANGROVES LAND INVOLVED (YES/NO)
IF YES
(i) Detaill of area diverted
(i) Forest clearance to be submitted (Upload document)
(i) No. of trees to be cut under the project
(iv) Compensatory afforestation plan to be submitted (Upload document)

9. DISTANCE OF PROPOSED PROJECT FROM ESA/MARINE PARK/ WILD LIFE
SANCTUARY

(i) Within 10 kilometre radius from the project site (Yes/No)
If YES
e Permission from NBWL to be submitted (Upload document)

10. NOC OR CONSENT TO ESTABLISH FROM STATE/UT POLLUTION CONTROL BOARDS
OBTAINED (YES/NO)

If YES
(i) Copy of NOC to be provided (Upload document)
(i) Conditions imposed to be stated (Upload document)
11. Environment Impact Assessment (EIA) studies (relevant fields to be filled)
A. Terrestrial studies:
() Summary details of EIA (Terrestrial) Studies
(i)  Upload Recommendation made in ElAs (Upload document)
(i) State period of Study

B. Marine Studies
() Summary details of EIA (Marine) Studies
(i)  Upload Recommendation made in ElAs (Upload document)
(i) State period of Study

12. DISASTER MANAGEMENT PLAN / NATIONAL OIL SPILL DISASTER CONTINGENCY
PLAN (if applicable)

13. PROJECT INVOLVING DISCHARGE OF LIQUID EFFLUENTS:
(i) Capacity of Sewage Treatment Plant
(i) Quantity of effluent generated
(i) Quantity of effluent treated
(iv) Method of treatment and disposal
14. PROJECT INVOLVING DISCHARGE OF SOLID WASTE:
(i) Type of solid waste
(i) Quantity of solid waste generated
(i)  Method of disposal
(iv) Mode of transport
15. WATER REQUIREMENT in kilo litres per day (KLD)
() Quantity of water required
(i) Source of water
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(i) If Ground water (Upload a copy of approval from Central Ground Water Authority or
other authorised body)

(iv) If other Source (Upload a copy of permission from competent authority)

(v) Mode of transport

(vi) Commitment of water supply (Upload document)
16. DETAILS OF WATER TREATMENT AND RECYCLING (If any) (Multiple Entries Allowed)
Type/ Quantity of | Treatment | Treatment | Mode of | Quantity of | Quantity of Treatment

Source | Waste Capacity Method Disposal | Discharged | Water used in
Water (Kilos Litre Water (Kilos | Recycling/Reuse
Generated | per Day) Litre per (Kilo Litre per Day)
(Kilos Litre Day)
per Day)

17. DETAILS OF RAINWATER HARVESTING
() No. of Storage tanks
(i) Total capacity of tanks
(i) No. of Recharge Pits
(iv) Capacity of pits
18. ENERGY REQUIREMENT AND SOURCES
() Total Power Requirements (kwh)
(i) Source
(i) Upload Copy of Agreement (upload pdf only)
(iv) Stand by Arrangement (Details)
19. ENERGY EFFICIENCY/SAVING MEASURES
() Source/Mode
(i) Details of savings
20. RECOMMENDATION OF STATE COASTAL ZONE MANAGEMENT AUTHORITY
(i) Upload Copy of CZMA recommendations (Upload pdf only)
(i) Compliance status of the Conditions Imposed
21. WHETHER PROPOSAL ATTRACTS EIA NOTIFICATION, 2006. (Yes/No)
If YES,
() the category thereof
(i) Status of proposal for EC (as applicable)

22. SOCIAL AND ENVIRONMENTAL ISSUES AND MITIGATIONS MEASURES SUGGESTED
INCLUDING BUT NOT LIMITED TO R&R, WATER, AIR, HAZARDOUS WASTES,
ECOLOGICAL ASPECTS, ETC. (Brief Details to be Provided)

23. DETAILS OF COURT CASES Whether there is any Court Cases pending against the project
and/or land in which the project is proposed to be set up? (Yes/No)

If Yes, Pending or Disposed (Select relevant)
() Name of the Court (Supreme Court, High Court, National Green Tribunal)
(i) Case No.
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(i) Case Details
(iv) Orders/Directions of the court, if any and its relevance with the proposed project
(Upload document)
24. ADDITIONAL INFORMATION, If any

UNDERTAKING: It is certified that the information given above are true to the best of my knowledge
and belief and nothing contravening the provisions of CRZ Notification, 2011 has been concealed
therefore.

Name and Signature of the applicant:
Date:

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. A LO K Digitally signed
by ALOK KUMAR

Date: 2019.01.21
KU MA 14:33:36 +05'30'
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F.Mo. 12-172019-1A 11
Crowernment of India
Wimistry of Environment, Forest and Clirnace Change
(1A, 1T Dvvision)

Indira Paryvavaran Bhawan,
Jorbagh Road, New Delhi - 3

Dated: 26"™ June, 20149
OFFICE MEMORANDAM

Sub: Guidelines for Updation of Coastal Zone Management Plan (CZMP) prepared as per
CRE Motification, 2001 to align it with CRE Notification, 2019 - reg.

The CRZ Notificatson, 2001, has been superseded by the CRZ Notification issued vide
Maotification No. G.S.R. 3T(E), dated the (8% January, 2019 (herein referred o as the CRZ
Matification, 209), In accordance with para & of the CRZ Motification, 2019, the ¢oaglal Siate
Govermments and Union ternitory Administrations are required to revise or update the Coastal
Lone Management Mans {CZMPs) of their respective state or UT, as per the provisions contained
m the CRZ Notification, 2019 In this regard. | am directed to enclose herewith the guidelines for
facilitating the state government/U' T administrations in updation of the CZMPs,

2 This issues with the approval of Competent aulhority.
_ proaB T
(Dr. Saranya F)
Deputy Dhrector (CRE)
To,

. The Secrctary (Environment & Foresis) of Coastal States (Ciujarat, Maharashira, Goa,
Karnataka, Kerala. Tamil Madu, Andhra Pradesh, West Bengal, Odisha) & Administrators
of Puducheny & Daman & Diu.

i, The Member Secretary of Coastal States (Gujarar, Maharashira, Goa, Kamataka, Kerala.
Tamil Nadu, Andhre Pradesh, West Rengal, Odisha) & Adminisirators of Puducherry &
Daenan & Diw,

. The Director, Mational Centre for Sustamable Coastal Management (NCSCM ). Chennai

. The Director, Space Application Centre, Ahmedabad

v.  The Dsrector. Cenire for Barth Sciences Studies, Thinvananthapuram,

Vi, The Diecctor, Inslitute for Bemole Sensing, Anna Universiny, Chennai

wil.  The Director. [nstitute for Wetland Management and Ecological Designs. FEolkana
wiil.  The Diractor, National Instinute of Oceanography (NIO), Panjim, Goa

. The Dirgcior, National Institute of Ocvean Technology (NIOT), Chennas

% The Director, Naval Hydrographer's {Offios, Dehradun
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GUIDELINES FOR UPDATION OF COASTAL ZONE MANAGEMENT PLAN
(CZMP) PREPARED AS PER CRZ NOTIFICATION, 2011 TO ALIGN IT
WITH CRZ NOTIFICATION, 2019

1. BACKGROUND

The Government of India had declared certain coastal stretches of the country
as Coastal Regulation Zone (CRZ) vide Notification No. S.0.19 (E), dated the
6th January, 2011 (referred to as the CRZ Notification, 2011). As per para 5 of
the aforesaid CRZ Notification, the coastal State Governments and Union
territory (UT) administrations were entrusted with the preparation of Coastal
Zone Management Plans (CZMPs) for their respective states/ UTs through the
agencies authorized by the Ministry of Environment, Forest and Climate
Change (MoEFCC). The CZMPs thus prepared have been approved by the
Central Government in the Ministry of Environment, Forest and Climate
Change and are currently followed for appraisal and subsequent approvals of
developmental projects attracting the provisions of CRZ.

The CRZ Notification, 2011, has been superseded by the CRZ Notification
issued vide Notification No. G.S.R. 37(E), dated the 18th January, 2019 (herein
referred to as the CRZ Notification, 2019). In accordance with para 6 of the
CRZ Notification, 2019, the coastal State Governments and Union territory
Administrations are entrusted with revision or updation of Coastal Zone
Management Plans (CZMPs) of their respective state or UT, as per the
provisions contained in the CRZ Notification, 2019. The guidelines given
hereunder have therefore been issued for facilitating the state government/UT
administrations in updation of the CZMPs.

2. GENERAL GUIDELINES

a) All coastal States and Union territory administrations shall update their
respective CZMPs (which was prepared based on the CRZ Notification
2011), as per the provisions contained in the CRZ Notification, 2019, and
after its updation and finalization following due procedures shall submit
to the MoEFCC for its final approval at the earliest.

b) The CZMP shall be updated or revised by any of the authorised agencies
identified by the MoEFCC, using the demarcation of the High Tide Line,

LTL, ESA, CVCA as carried out by NCSCM, Chennai and Hazard line as
demarcated by the Survey of India.

Page 1 of ™~
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The coastal states and union territories shall prepare draft CZMP on
1:25,000 scale identifying and classifying the CRZ areas within their
respective territories in accordance with the guidelines given in
Annexure-lV to the CRZ notification issued vide Notification No. G.S.R.
37(E), dated the 18™ January, 2019 and these guidelines.

STEPS FOR PREPARATION OF CZMP
Base data: HTL, LTL, ESAs, Hazard line, CVCA & CZMP

High Tide Line (HTL), Low Tide Line (LTL), Ecologically Sensitive Areas
(ESASs), and Critically Vulnerable Coastal Areas (CVCAs) demarcated by
the National Centre for Sustainable Coastal Management (NCSCM),
Chennai, and the ‘Hazard line’ as demarcated by the Survey of India
(Sol), shall be used by the states/UTs in preparation/updation the
CZMPs, as required under the provisions of the CRZ Notification, 2019.
The CZMP database (shapefiles etc.) prepared as per the CRZ
Notification, 2011 which have been scrutinized by the Technical Scrutiny
Committee, finalized by the National Centre for Sustainable Coastal
Management (NCSCM) and approved by the MOEFCC, shall be used as
the base for revision or updation of the CZMP, as per the provisions
contained in the CRZ Notification, 2019.

Data to be provided by the States/UTs to the authorized agencies

i) Database of the CZMPs prepared and approved based on CRZ
notification 2011, including HTL, LTL, ESAs, CVCA, Hazard line and
coastal landuse, along with hard copies/pdf of approved CZMP and
landuse maps.

i) Details of village-wise survey numbers pertaining to government land,
in the format (bearing Taluk name, Village name, Survey No./Part
Survey No. etc.) for deciding/enabling ease in demarcation of buffers
around mangrove areas.

iii) Digitized geo-referenced Census village boundary maps in shapefile

format as per 2011 census base and the corresponding 2011 census
(population) data of villages in digital/soft copy/xls format for
demarcation of CRZ-1lIIA and CRZ-1IIB areas.

Ilv) Stakeholder data such as Municipal maps, Notifications for legally

designated urban areas etc., for new CRZ-Il areas, fishing Zones in
the water bodies and fishing village boundaries, breeding and

Page 2 of ™~
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spawning grounds of fish and the like, for updating the CZMP, as
applicable.

v) Infrastructure facilities such as roads, jetty, port, fish landing centers,

etc.

vi) Existing authorised structures on the seaward side and features like

cyclone shelters, rain shelters, helipads and other infrastructure
including road network for the purpose of rescue and relief operations
during cyclones, storms, tsunami and the like.

c) CRZ buffers
The CRZ limits will be revised or updated as per provisions contained in
the CRZ notification, 2019, as follows:
No Development Zone (NDZ)/Buffers of tidally | 50 meters or
influenced waterbodies (water bodies influenced | width of the creek,
by tidal effects from sea in the bays, estuaries, | whichever is less.
rivers, creeks, backwaters, lagoons, ponds that
are connected to the sea)
NDZ for CRZ-1lIA areas (sea front) 50 m
NDZ for CRZ-11IB areas (sea front) 200 m
NDZ for inland islands in the coastal backwaters | 20 m
and islands along the mainland coast

d) Processing of Census data

All census maps and the corresponding census data of 2011 of all rural
or urban areas demarcated in the CZMPs prepared as per CRZ
Notification 2011, will have to be analyzed for computing the
corresponding density of population for each village.

All rural or urban areas with population more than 2161 per sq. km will
be classified as CRZ-1IIA and the remaining CRZ-lll areas will be
classified as CRZ-1lIB. After demarcation of CRZ-IIIA and CRZ-11IB
areas, the Census maps shall be taken out of the CZMP and will be kept
in the database separately. Only Cadastral maps with Survey No.
information shall be superimposed to the CZMP. CRZ-Il areas
demarcated in the CZMPs prepared as per CRZ Notification 2011, need
to be retained as such, without any change. However, new CRZ-II areas,
if any, may be added.
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CRZ Classifications

Updating of CRZ classifications such as CRZ-I, CRZ-II, CRZ-IlIIA, CRZ-
[IIB and CRZ-IV shall be done as per the guidelines given Annexure-IV
to the CRZ notification, 2019.

The water areas of CRZ-IV shall be clearly demarcated as to whether the
water body is sea, lagoon, backwater, creek, bay, and estuary etc. For
such classification of the water bodies, the terminology used by Naval
Hydrographic Office shall be relied upon.

The fishing Zones in the water bodies and the fish breeding areas shall
be clearly marked.

In CVCAs, the land use maps shall be superimposed on the CZMP
clearly demarcating the CRZ-I, I, llI, IV.

The existing authorised developments on the seaward side shall be
clearly demarcated.

The features like cyclone shelters, rain shelters, helipads and other
infrastructure including road network shall be clearly indicated on the
CZMP for the purpose of rescue and relief operations during cyclones,
storms, tsunami and the like.

CRZ areas falling within municipal limits of Greater Mumbai

In order to protect and preserve the ‘green lung’ of the Greater Mumbai
area, all open spaces, parks, gardens, playgrounds indicated in
development plans within CRZ-Il areas, shall be categorised as ‘No
Development Zone’ and the same shall be accordingly demarcated.

Public consultation of draft CZMP updated or revised based on CRZ
Notification, 2019

(i) The draft CZMP so updated or revised shall be published in the

websites of the concerned CZMAs of the states/UTs and also given wide
publicity soliciting suggestions and objections.
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(i) The draft CZMP shall be submitted by the State Government or Union
territory to the concerned Coastal Zone Management Authority for
appraisal, including appropriate consultations, and recommendations
thereof. Public hearing on the draft CZMP shall be held at district level by
the concerned CZMA, as stipulated in para 6 (i) of Annexure-IV of the
CRZ Notification, 2019.

(iif) Based on the suggestions and objections received, the draft updated
CZMPs shall be finalised and submitted by the state Governments/UT
administrations for final approval of MOEFCC.

h) Technical Scrutiny Committee

j)

The updated CZMP prepared as per CRZ Notification, 2019 shall be
submitted for scrutiny by the Technical Scrutiny Committee constituted
by the National Centre for Sustainable Coastal Management (NCSCM),
Chennai. The Technical Scrutiny Committee shall make its
recommendations to the NCZMA for an appropriate decision.

CZMP Report

A CZMP report will be prepared and in the format given in Annex-1,
enclosed to these guidelines.

CZMP maps and Coastal landuse maps

CZMP maps and Coastal landuse maps will be prepared as per the
instructions/check-list issued to all the authorized agencies/States/ UTs
by the Technical Scrutiny Committee at NCSCM, Chennai, during the
scrutiny of CZMPs prepared as per CRZ Notification 2011. The check-
list is enclosed to these guidelines as Annex-2.

k) Approval of CZMP:

The state Governments or Union territory administrations shall submit the
draft updated Coastal Zone Management Plan and the draft CZMP,
finalized at the State or UT level along with a request for its final approval
to MoEFCC. The same shall be referred by MoEFCC for a technical
scrutiny by the Committee constituted for the task by NCSCM, Chennai.
On receipt of the recommendation of the Technical Scrutiny, it shall be
placed for consideration and decision of the NCZMA.
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(i) The approved CZMP shall be thereafter put up on the website of the
concerned State or Union Territory Coastal Zone Management Authority
and hard copy shall be made available in the offices of the Panchayat
and District Collector. It may also be uploaded in the website of the
MoEFCC.

) Environment management plan of ESAs

A detailed environment management plan for ecologically sensitive areas
shall be formulated within 6 months of the approval of CZMP prepared
based on CRZ Notifications 2019 by the states and Union territories, as
per guidelines given in Annexure-1 of CRZ Notification 2019.

m) Critically Vulnerable Coastal Areas (CVCAS)

For all the CVCAs mentioned in sub-paragraph 3.1 of the CRZ
Notification 2019, Integrated Management Plans (IMPs) shall be
prepared, which shall, inter alia, keep in view the conservation and
management of mangroves, needs of local communities, such as
dispensaries, schools, public rain shelter, community toilets, bridges,
roads, jetties, water supply, drainage, sewerage and the impact of sea
level rise and other natural disasters and the IMPs will be prepared in line
with the guidelines for preparation of Coastal Zone Management Plan.

4. LOCAL LEVEL CZMP

Local level CZM Maps shall be prepared for the use of local bodies and other
agencies to facilitate implementation of the Coastal Zone Management Plans.
Cadastral (village) maps in 1:3960 or the nearest scale, as available with
revenue authorities shall be used as the base maps.

HTL, LTL, other CRZ regulatory lines and the Hazard line shall be demarcated
in the cadastral maps and classifications shall be transferred into the local level
CZMP.

In the CRZ areas, the fishing villages, common properties of the fishermen
communities, fishing jetties, ice plants, fish drying platforms or areas
infrastructure facilities of fishing and local communities such as dispensaries,
roads, schools, and the like, shall be indicated on the cadastral scale maps.
States and Union territories shall prepare detailed plans for long term housing
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needs of coastal fisher communities in view of expansion and other needs,
provisions of basic services including sanitation, safety and disaster
preparedness.

5. TIME LINE FOR UPDATION OR REVISION OF CZMP

The State Governments / UT administration shall take up the updation or
revision of CZMPs approved as per CRZ Noatification, 2011, to align with the
CRZ Notification, 2019 at an early date and not later than six months from the
date of issue of this guidelines.

6. REVISION OF COASTAL ZONE MANAGEMENT PLANS

() Whenever there is a doubt or a likely disparity noticed in the CZMP, the
concerned State or Union territory Coastal Zone Management Authority shall
refer the matter to MOEFCC for a modification/rectification of the CZMP along
with valid reasons for the same. The MoEFCC shall refer the matter to the
National Centre for Sustainable Coastal Management (NCSCM) for verification
based on latest satellite imagery and ground truthing for possible
modification/rectification in the CZMP.

(i) The rectified map shall be submitted to Ministry of Environment, Forest and
Climate Change for consideration of approval.

*kkkk
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Template for CZMP REPORT

Contents

Annex-1

Executive Summary

1. INTRODUCTION

1.1. CZMP Planning Process

1.2. Development of a coastal database and information system
1.3. Generation of CZMP maps

2. THE STATEOF .....c.cccvnnneee.

2.1. Demography and socio economic activities
2.2. Coastal Geomorphology and Ecosystem
2.2. Marine Fishery Resources

2.3. Biodiversity of coastal district wise

2.4. Pollution and waste management issues

3. PURPOSE & SCOPE OF CZMPS

4. COASTAL ZONE MANAGEMENT PLANS
4.1. Demarcation of High Tide Line (HTL) and
Low Tide Line (LTL) (as per manual)

a) Landward (monsoonal) berm crest for beaches
b) Seawall/revetments/embankments

c) Permanent Vegetation Line

d) Coastal sand dune / paleo-aeolian dune

e) Mangroves

f) Rocks, Headlands, Cliffs

g) Influence of Tidal action

4.2 Demarcation of Ecologically Sensitive Areas

5. ECOLOGICALLY SENSITIVE AREAS/COASTAL LANDUSE
5.1. Mangroves

5.2. Coral Reefs

5.3. Reserve Forests

5.4. Sand Dunes

5.5. Salt marsh

5.6. Nesting Ground of Birds

5.7. Archaeologically important and Heritage Sites
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5.8. Seagrass

5.9. Mud flats

5.10. Turtle Nesting Grounds
5.11. Inter-Tidal Zone

5.12. Salt pan / Aquaculture ponds

6. METHODOLOGY FOR PREPARATION OF CZMP
6.1. Field mapping and map preparation

7. CRZ CLASSIFICATION

7.1. CRZ
7.2. CRZ-
7.3. CRZ-lI
7.4. CRZ-IV

7.5. Regulation limits/lines
7.6. CVCA and IMP

8. HAZARD LINE

9. CRZ CATEGORIES OF STATE/ UT
9.1. CRZ categories (Taluk wise) of State/ UT
9.2. Sheet wise ESAs and CRZ categories

10. CONCLUSION

Annexure-1: Brief note annexed to draft CZMP

Annexure-Il: Field photographs

Annexure-lll: Village and survey number wise CRZ categories

Annexure-1V: Public consultation issues and their resolution

Annexure-V: Data sources (list of urban area, panchayat, fishing villages ward
etc.)
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Annex-2

CHECK-LIST FOR PREPARATION OF CZMP MAPS AND COASTAL
LANDUSE MAPS

1.

10.

11.

Two sets of maps shall to be provided viz:

(i) CZMP map depicting different CRZ categories; and

(i) Coastal land use maps (i.e. land use map used to define CZMP)
categories along with the year in which it was prepared.

Maps of Ecologically Sensitive Areas (ESAS) provided by NCSCM are to

be integrated with the coastal land use map.

The title of the CZMP maps should read as ‘Coastal Zone Management

Plan (CZMP)'.

The coastal land use and CZMP maps shall be prepared according to the

“‘Manual on Demarcation of High Tide Line and Low Tide Line and

Preparation of CZMP of the Coast of India”.

The land use classes up to level Il classification such as
Habitation/settlement, Agriculture, open areas etc., as given in the ‘HTL
Manual’, will also be depicted in the coastal land use map along with the
ESAs.

Color codes and symbols standardized by NCSCM, Chennai shall be

provided to all authorized agencies for finalizing the CZMPs.

Indexing for all the states shall be standardized e.g. South to North, Left
to Right etc.

Boundary of CRZ category should be continuous for seaside and creek
side. It should be single/continuous line to clearly indicate the regulation
boundary.

If legally designated urban areas other than municipality area are
included in CRZ-II category, details in the form of supporting Government
notification/act/rules are to be provided in the CZMP report.
Classification accuracy and geometric accuracy of the coastal land use
maps must be quantitatively ascertained based on standard protocol.
Suggestions/recommendations received during the public consultation
and action taken should be attached to the report as annexure. These
suggestions/objections are to be classified into various categories such
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13.

14.

15.

16.

17.

18.

19.

450

as those pertaining to HTL/ESA/CRZ classification/general complaints
etc.

Only the boundary of the CVCA resource areas demarcated by NCSCM
need to be provided in the CZMP.

The Integrated Management Plan (IMP) will be prepared separately by
NCSCM in consonance with the state government and local community
concerned in conserving the resource areas. IMPs may be prepared
within a time frame of 6 months from the date of approval of CZMP. The
IMP shall be submitted for approval of MOEFCC for implementation.
The role of community in resource management in the CVCA shall be
within the governing laws of the State/Central Government.

All layers used in the preparation of draft CZMP maps shall be given to
NCSCM as soft copy (shape file format) for overlaying Hazard Line and
boundaries of CVCA (if applicable).

Sand dunes falling outside CRZ boundary should be shown in the land
use map.

CVCA falling outside CRZ boundary should be shown in the land use
map.

Edges of CZMP and land use maps of all states/UTs should be adjusted

with those of the neighboring states/UTs.
Ecological Sensitive Zones (ESZ) around the Marine National parks

notified by the Government should be incorporated in the CZMP.

*kkk
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451 Annexure-R1/4

F.No.J-17011/18/96-1A.11I{Vol.VI)
Governments of India
Ministry of Environment, Forest and Climate Change
IA-lll Division {CRZ)

Indira Paryavaran Bhawan,
Jor Bagh Road,
New Delhi-110003

Dated: 27" August, 2021

OFFICE MEMORANDUM

Subject: Minutes of the 43™ meeting National Coastal Zone Management
Authority (NCZMA) held on 16/08/2021 - regarding.

The minutes of the 43" meeting National Coastal Zone Management Autharity
(NCZMA) held on 16/08/2021 at New Delhi through Video Conferencing is enclosed
herewith for kind perusal and necessary action please.

Encl: As above. M
(Dr. H. Kharkwal)
Scientist 'E' and
Member Secretary CRZ
Email: h.kharkwal@nic.in
To,
1. The Secretary, MoEFCC
2. The Additional Secretary, MoEFCC
3. The Member Secretary, Central Ground Water Authority,
4. The Joint Secretary(Tourism), Ministry of Tourism, New Delhi
5. The DDG(Fisheries), ICAR, M/o Agriculture & Farmers Welfare, New Delhi,
6. The Director, NCSCM, Chennai
7. Dr. Shailesh Nayak, Former Secretary, Ministry of Earth Sciences.
8. The Principal Secretary (Env.), Govt. of Andhra Pradesh.
8. The Principal Secretary (Env.), Govt. of Tamil Nadu

10. The Principal Secretary (Env.), Govt. of Gujarat
11. The Principal Secretary (Env.), Govt. of Goa

12. The Principal Secretary (Env.), Govt. of Karnataka
13. The Principal Secretary (Env.), Govt. of Kerala
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14.
16.
18.

17

18.
18.
20.
21.
- The Member Secretary, Gujarat Coastal Zone Management Authority
23.
24.
25.
26.

452

The Principal Secretary (Env.), Govt. of Maharashtra

The Principal Secretary (Env.), Govt of Odisha

The Principal Secretary (Env.), Govt. of West Bengal

The Joint Secretary (UT), M/o Home Affairs

The Joint Secretary M/o Urban Development

The Joint Secretary/Adviser/Scientist-G, Mo Earth Sciences
The Joint Secretary Ministry of Defence

The Joint Secretary and Member Secretary of NCZMA, McEFCC

The Member Secretary, Maharashtra Coastal Zone Management Authority.

The Member Secretary of all Coastal State's/UT's.

All Seven Authorized Agencies/Institutes for preparation of CRZ Map/CZMP Plan
Office Copy / Guard File.
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MINUTES OF THE 43® MEETING OF THE NATIONAL COASTAL ZONE
MANAGEMENT AUTHORITY HELD ON 16" AUGUST, 2021 AT NEW DELHL

The 43" Meeting of the National Coastal Zone Management Authority (NCZMA) was held on
10082021 through video conferencing due to prevalemt pandemic situation under the
Chairmanship of Secretary EF&CC, The list of participants is given at Annexure. The deliberations
held and decisions taken in the meeting are as under;

1. Presentation by Maharashira Coastal Zone Management Authority on  CZMPs of
Mumbai City and Mumbai Sub-Urban Districts of Maharashtra as per CRZ Notification,
2019

Principal Secretary & Chairman, Maharashira Coastal Zone Management Authority
{MCZMA) made a presentation on the Coastal Zone Management Plans (CZMPs) of Mumbai City
and Mumbai Sub-Urban Districts of the Swate of Maharashtra, prepared as per provisions of the
CRZ Notification, 2019. [t was informed that these plans have undergone stakeholder’s meetings
and duly approved by the State Government. [t was also informed that objections / sugpestions
recerved from various stakeholders have been examined and suitably incorporated, as admissible,

The Director, NCSCM informed that the CZMPs of Mumbai City and Mumbai Sub-Urban
Districts of Maharashtra have been scrutinised by the Technical Scrutiny Committee constituted
for the task, at NCSCM, Chennai and were found to be in order. The NCZMA was also informed
that the guidelines issued vide this Ministry’s OM dated 26/06/2019 for updation of CZMP
prepared as per CRZ Notification, 2011 1o align it with CRZ Notification, 2019 does not include
Ecologically Sensitive Zone (ESZ) in the preparation of CZMP as per Annex-1 of said guidelines.

Based on the presentation made and deliberations held, the NCZMA recommended the
CAMPs af Mumbai City and Mumbai Sub-Urban Disiricts af Maharashira for approval, NCZMA
further decided that the CZMP of Mumbai Citv and Mumbai Sub-Urban Disericts shall also
fnclude the ESZ if any, and revise the CZMP accordingly, if required NCZMA also decided tha
the activities/projects prohibited in the notified ESZ falling within approved CZMP, if any, shall
remain prohibited in that area.

NCEZMA further decided that the guidelines issmed vide this Ministry's OM dated
26/ 2 9 for updation of CZMP shall be amended suitably to include the ESZ amongst other
Ecologically senxitive areas to be demarcated in the CEMP.

. Reclassification of mudflats from CRZ 1A to CRZ 1B within port limit of Bhavnagar
District, Gujarat

NCZMA was informed that the Coastal Zone Management Plans (CZMPs) of Bhavnagar
Dnstrict, Gujarat was approved on 28/02/2019. The Govemnment of Gujarat have reguested for
reclassification of mudflais from CRZ-1A to CRZ-IB in Bhavnagar Port limit due to tentative
futuristic developmental projects or activitics as under;

Actual Area in the Database ]Pmpunﬁl Area To ﬁq
Area in Sq‘ Km ‘Converted to CRZ IR
Total Area in the |Total Area within Port
Sheet No, 93 Limit
Mangroves 10,97 1.84 0
1|Page
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S0 m Mangroves 478 2.84 i)
rea =]
Mudilai 13.67 18.16 4.12 (22.68%)

NCSCM submiited their comments based on the approved CZMP as per CRZ Notification. 2011

as under:
Total areain | Total area | Proposed area within port | Areas outside
sheet No. Gj 93| within port | limit to be converted into  |port limit (sq.
(sq. km.) | limit (sq. km.) CRZ-1B (sq. km.) km.)
Mangroves 10.97 184 i 0.07
50 m mangrove 478 284 0 - 0.04
areas | bufter)
Mudflat 23.67 18.16 _5.95 (32.76%) 0.28

The representative of Government of Gujarat submitted that there is ambiguity in the
mudflat area within the Bhavnagar port as per NCSCM report and informed NCZMA that the
entire mudflat area proposed by Government of Gujarat is within the port limit.

Based on the deliberations held and presemations made, NCZMA decided that the
ambiguity in area of mudfiar within Bhavnagar port vis-a-vis the total imertidal area shall be
resolved berween NCSCM and Govermment of Gujaral as per approved CZMP, 2011 and
accordingly a revised proposal duly endorsed by Gujarat CZMA eand Technical Scruriny
Committee may be also submitted by Government of Gujaral.

3 Discussion on providing enabling provision in IPZ Notification 2011 / ICRZ
Motification 2019 for Gas based thermal power plant in CRZ-III area at Hope Town, South
Andaman M/s NTPC Vidyut Vyapar Nigam Limited

The NCZMA was informed that the Ministry has received a proposal from M/s NTPC
Vidyut Vyapar Nigam (NVVN) Lid, a wholly owned subsidiary of WNTPC Limited for sctting up
setting up Gas Based Power Plant (535 MW) along with Regasification unit and Desalination Plant
in ICRZ-111 (NDZ) at South Andaman, Andaman & Nicobar |slands. It was informed that as per
extant norms of [PZ Notification 2011 / ICRZ Noftification 201%, rcgasification unit and
desalination plant are permissible activities, however, gas based power plant is a non-permissible
activity. It was also informed that the ANCZMA vide their lenier dated 26/04/2019 requested
NCZMA for exemption for locating the power plant in ICRZ-111 as a special case.

NCZMA was informed that Ministry of Shipping vide notilication dated 02403/2020 has
amended the Notification dated 24/08/2001 and included the land area within 50 Yards of High-
Water Mark as the landward port limit of Hope Town at Port Blair within the Port Limit. Now, the
proposed location of the gas power project 15 within the notified Port limits. Accordingly, the
concept of NIDZ is no longer valid within notified port limit, however, the activity still remains
non-permissible as per [PZ S ICRZ Notifications,

NCZMA took note that there is an increasing power supply demand in A&N Islands while
there is also a need for reducing dependency on conventional Diesel Generation Sets (DG Sets).
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Further, the proposed gas based power project is a cleaner fuel compared to highly polluting Diesel
based power plants in the Island area. NCZMA felt there is a need to provide an enabling provision
in the [PZ / ICRZ Notifications to meet the energy reguirement of the islanders while reducing
pollution ar the same time.

Proposed amendment in IPZ Notification, 20011:
In paragraph [l I (3). ICRZ-III (b} Area between 200-500 meters, after point (viii), the
tollowing shall be inserted: -

“fix)  Serting up of Gas based power plant, wherever it is replacing the source of Diesel / Coal
based energy and new Gas based power plant, wherever there is no existing power plant.”

Proposed amendment in ICRZ Notification, 2019;
In paragraph 4, (V) ICRZ-111, (C) For ICRZ-111 areas beyond the NDZ, after point v, the
following shall be inserted: -

“(vi)  Setting wp af Gas based power plant, wherever it is replacing the source of Diesel/Coal
based energy and new Gas based power plant, wherever there is no existing power plant anly in
islands with geographical areas =100 sq.km™

The NCZMA deliberated on the issue and agreed to the above proposed amendment for
suitable incorporation in the [PZ Notification, 2011 and ICRZ Notification, 2019,

4. Status of updation / revision of CZMPs of all Coastal States / UTs based on provisions
of the CRZ Notification, 2019

The NCZMA was informed that Ministry of Environment, Forest and Climate Change have
issued the Coastal Regulation Zone Notification, 2019 vide GSR 37(E), dated 18/01/2019. This
notification at para no.6 preseribes that that all eoastal States and Union territory administrations
shall revise or update their respective coastal zone management plan (CZMP) framed under CR7,
Notification, 2011 number 5.0, 1E). dated 6™ January, 2011, as per provisions of this notification
and submit to the Ministry of Environment, Forest and Climate Change for approval at the earliest
and all the project activities aftracting the provisions of this notification shall be required to be
appraised as per the updated CZMP under this notification and until and unless the CZMPs is so
revised or updated, provisions of this notification shall not apply and the CZMP as per provisions
of CRZ Notification. 2011 shall continue to be followed for appraisal and CRZ clearance to such
projects. It further also prescribes that the CZMP may be prepared or updated by the coastal State
Government or Union territory by engaging reputed and experienced scientific institution{s) or the
agencies including the National Centre for Sustainable Coastal Management (NCSCM), Chennai,
of Ministry of Environment, Forest and Climate Change and in consultation with the concemned
stakeholders. To facilitate the coastal States/UTs, the Ministry have issued ‘Guidelines for
updation of coastal zone management plan prepared as per CRZ Notification, 2011 to align it with
CRZ Notification, 201%°, on 26/06/2019 and circulated to all Coastal States / UTs Management
Authorities.
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The NCZMA desired that the coastal State Government / Union Territory Administration
shall expedite the updation / revision of CZMP's and shall submit to this Ministry for early
approval. The NCZMA has also directed NCSCM to expedite the updation / revision of CZMP's
pending with them.

5. SOF for Seven Authorized Agencies and related issues to uniformity in preparation
of CRE Maps and others issues

NCZMA was informed that the Ministry of Environment, Forest and Climate Change
(MoEF&CC) has authorized seven institutes/agencies for demarcation of the High Tide Line
{HTL}), Low Tide Line (LTL) and Coastal Regulation Zone (CRZ) as under:

Space Applications Centre (SAC)., Ahmedabad

National Centre for Earth Science Studies (NCESS). Trivandrum

Institute of Remote Sensing (IRS), Anna University. Chennai

Institute of Environmental Studies & Wetland Management (IESWM), Kolkata
National Institute of Oceanography (NIO). Goa' Mumbai

National Institute of Ocean Technology (NIOT), Chennai

Mational Centre for Sustainable Coastal Management (NCSCM), Chennai

el o

NCZMA was also informed that as per the CRZ notification 2019, the following, among
others. are the requirements for CRZ ¢learance for permissible and regulated activities.

« CRZ map in 1:4000 scale, drawn up by any of the agencies identified by the Ministry of
Environment, Forest and Climate Change vide its Office Order Number J-17011/8/92-
[AIIL dated the '™ August 2019, using the demarcation of the HTL or LTL, as carried out
by NCSCM.

=  Project layout superimposed on the CRZ map duly indicating the project boundaries and
the CRZ category of the project location as per the approved Coastal Zone Management
Plan under this notification,

+ The CRZ map normally covering 7 km radius around the project site also indicating the

CRZ-L 1L 11 and I'V areas including other notified ccologically sensitive areas.

In order to resolve issues related to uniformity in preparation of CRZ Maps for the purpose
of CRZ clearance, being prepared by the above mentioned seven authorised agencies, a draft
Standard Operating Procedure (SOP) has been prepared and placed before the NCMZA for its
consideration. These standard operating procedures focus on the methods, processes, and
requirements for preparation of the following CRZ mapping products:

» CRZ map of project site on 1:4000 scale.
« CRZ map on 1:25,000 scale covering an area of 7 km radius from the project site.
« CRZ report,

Based on deliberations held, the NCZMA desirved thar the SOP may be circulated ro all
State CZMAs for thelr commenis ! observations and upon recelpi of the same, the propasal shall
he considered ar o later stage

6. Any other item with the permission of the Chair:
The meeting ended with a Vote of Thanks to the Chair.
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Annexure

5. No MName of Participant Organisation E-mail

: Shri Rameshwar Prasad MoEF&CC. New Delhi secy-maefidnic.in
Ciupta

| [Secretary EFCC,

2. [Dr. Sujit Kumar Bajpayee  MoEF&CC, New Delhi sujit.bajuiigov.in
Joint Secretary |

3. |Prof. R. Ramesh INCSCM, Chennai rrameshi@nescm.res.in
Director

4. [Shri. S.K. Bhandani Andaman & Nicobar pecfani@gmail.com
POCF: Administration ' e

5. |Ms. Supriva Sahu Ig.nﬁmnmem and Forestforsecigtn gov.in
Additional Secretary epartment

Government of Tamil Nadu

6.  |[Shri Vivek Kumar Environment environmentwhi@ gmail.com
Additional Chief Secretary  Department, West Bengal

7. [Dr. Venu Vasudevan Environment  Department [venu@nic.in
Principal Secretary Kerala

8. |Ms. Manisha Mhaiskar [Environment Depantment,  [psec.envigmaharashtra.gov.in
Principal Secretary Maharashtra

9. [Dr. 5. Dinesh Kannan Department of Science, sdkannania gmail.com
Darector Technology and
= Environment, Puducherry

i |Dr, M.V, Ramana Murthy  |[NCCR, MoES MYTEnceT. gov.in
Director

. |Ms. Anjali Sehrwat Andaman & Nicobar. Island seeyedn.and@gmail com
igﬁm:ipul Chief Conservaior
wof Forests,

12, |Shn Susanta Nanda Forest and Environment susantaifsi@gmail.com
Director, Environment -cum- (Depariment, Odisha
Special Secretary

13, |Shn B. Siva Prasad APPCB unitl -jeee@appeh.gov.in
Chief Environmental
Engineer —

14, |Shri Rajesh Mittal Indian Coast Guard mittalincoastguard/@hotmail com
DIG

15, [Shri K. Srinivas Ministry of Housingand  srinimetroj@gmail.com
Town & Country Planner  [Urban Affair

16. [Shri. Brijesh Kumar Ecology & Environment  [secyenv-feefkamataka. gov.in
APCCF 'Depariment, Kamataka

17. Shri D Ram Rajak SAC (ISRO). Ahmedabad  |rajakdriasac.isro. gov.in

clentist ~ [rajakdrO@pmail.com

18, r. . Thirumalaivasan IRS, Anna University divasan2 2@ gmail.com
Professor and Director

19.  |Shri Suneel Pamidi Department of Environment pamidisuncel @ gmail.com
Dirsctor d Climate change *

overnment of Kerala
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20, [Shri K. Ramachandran [Tamil Nadu kkramanségmail.com
21.  [Shri Ratheesh Ramakrishnan [Space Applications Centre, [ratheeshri@sac.isro.gov.in
Ahmedabad
2. |Member Secretary, Director of Environment,  vinothsit. mu@gmail .com
INCZMA Tamil Nadu
23. |Dr. M Senthil Kumar Central Ground Water senthilkumar-cgwhigov.in
Scientist oard (CGWH)
Ministry of Jal Shakti,
Department of Water
Resources, River
Development and Ganga
Rejuvenation.
A Government of India
24, |Shri R. P, Singh Space Applications Centre, raghavendrapsingh@ gmail com
e ISRO Ahmedabad .
25.  |Director, Environment Goa CZMA Igaaguasm]mm@gmail.mm
| |Department
26.  |Dr. Idrees Babu Department of Science &  |idreeshabuia gmail.com
Scientist Technology, Union
.. Territory of Lakshadweep
27.  [Dr. | M Bahuguna Space Applications Centre, imbisroi@gmail.com
Scientist G ISRO. Ahmedabad
28.  |Sh. Murty GPS ICSIR - National Institute of [gpsmurty @nio.org
Chief Scientist Oceanography,
i Visakhapatmam .
29.  Shri Narendra Toke [Environment Maharashtra  dir] mev-mhi@nic. in
Director
0. [Dr Pravin P Fisheries pravinp2005@gmail.com
ADG __JCAR, New Delhi
31.  Representative from OCZMAIOCZMA oczma | @gmail.com
32, Representative from PCZMA [PCZMA, Puducherry 'lfnpw.pu-mﬁn{:.in
33, [Mr. Savan Patel Crujaral ail(igecgujarat.org
34,  Representative of Gujarat  |Gujarat gecenvisigmail.com
eology Commission _
35.  |Representative of KCZMA  [Kerala librakalaii@gmail.com
36. |Representative from Kolkata, West Bengal contact. ieswmiggmail .com
IESWM. Kolkata
37. Representative of MCZMA  Maharashtra datratray_bhalerao@inic.in
38  Dr. H Kharkwal MoEF&CC, New Delhi  h.kharkwal @nic.in
Additional Director and '
igmjmr&mﬁﬂmycﬂl
39, [Dr. Saranya P MoEF&CC, New Delhi SAFANY AL P{E oV, In
Joint Director (CRZ)
40.  |Dr. Bhawana Kapkoti Negi  MoEF&CC, New Delhi  |bhawana knegifagov.in
Technical Officer (CRZ)
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r. 09D 0202148 Annexure-R1/5

Govarnment of India
Ministry of Environment, Forest and Climate Changa
|A-lll Section {CRZ)

Indira Paryavaran Bhawan.
Jor Bagh Read,
iew Celhj - 110003
Oated: 28 September, 2021
Ta,
Tha Member Secretary,
Maharashira Coastal Zone Management Authority,
Environment & CC Depantrant,
15 Floor, New Administrative Building,
Mantralaya, Mumbai-4) 0232, Maharashira

Sukject: Coastal Zone Management Plans of Murmbai City and Mumbai Sub-Urban
In the State of Maharashtra as par CRZ Notlfication, 204%-regarding.

Sir,

This has reference to lettar No MCZMA 2021/CR &TC 4, dated 09/0B/2021
furnishing thesein the Coastal Zong Management Plans (CZMPs) of Murmbai City and
Mumbai Sub-Urban in the State of Maharashtra, drawn as per the provisions of the
Coaslal Regulation Zone (CRZ) Notificatien, 2015,

Z. The National Coastal Zone Management Authorty (NCZMA) in its 439 meeting
beld on 16/08/2021 has recommended the CZMPs of Mumbai City and Mumbal Sub-
Urban District of Maharashira for approval as per CRZ Notification, 2019 NCZMA,
furlheer decided that the CZMP of Mumbai City and Mumbai Sub-Urban Districts shall
also include the ESZ, if any. and revise the CZMP accordingly, if requived. HCZMA also
decidad that the activities/projects prahibited in the notified ES2 falling withirs approved
CZMPif any, shall remain prahititad in that ares

3. In this regard, it is to state that based on recommendation of the NCZMA, the
Ministry of Envircnmant, Forest and Climate Change hereby conveys ils approval of the
CZMPs for the Mumbai City and Mumbal Sub-Urban in the State of Maharashira subject
fo the folicuing.

(it The CZMFP of Mumbai City and Mumbafl Sub-Urban Chztricts shall alss include the
ESZ. iFany, and CZMP shall ba revised accordingly. if raquired. aflar due approval
of Ministry.

it The aclivities / projects prohibited in the netified ESZ2 falling within approved
CZMFP, if any, shall remain prohibited in that area.

(i) The CZMPs of Mumbar City and Mumbai Sub-Urban based on the provisions of
CRZ Molification, 2015 are signed by all concerned ard eopy of the same ts mage
avatable in the websita of MTZMA in public domain.

M |
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4. Further, it 12 to inform that all proposals in Mumbei City and Mumbai Sub-Urban,
recaived henceforth for CRZ Clearance shall be songidered as per CRZ Notification,
2012 only. However. pending propozal under CRZ narification 2011, if any, may be
considered at the discretion aof project propanent.

5. Thig iggues with the approval of the Hon'ble Minister. EFCE,

Yours faithfully,

T
(Dr. H. Kharkwal}
Additional Diracior &
Mambear Sacratary |[CRZ)
Copy {o:

1. The Addli. Chief Secretary, Govemment of Maharashira. Department of
Ervirohiment. Reom Mo, 27, 2nd Floor, Mantralaya, Mumbai-400 032 Mahasashira,

2. The APCCF (), MoEFECC Regional Dffice (\WCZ), New Secretariat Bulding, Civil
Lines, Magpur, Maharashira,

3. The Director, Mational Cenire for Sustainable Ceastal Management.  Anng

Unversity. Chennai, Tamil Nadu-S00025
4. DFice copy £ Guard file.

:S}A&_u"'.{_)‘—*
{Dr. H. Kharkwal)

Additional Directar &
Member Sacretary ([CR2Z)

rd
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461 Annexure-R1/6

MINUTES OF THE 46" MEETING OF THE NATIONAL COASTAL ZONE
MANAGEMENT AUTHORITY (NCZMA) HELD ON 1°' August, 2023 AT NEW DELHI

The 46™ meeting of the National Coastal Zone Management Authority (NCZMA)
was held in the Ministry of Environment, Forest and Climate Change, New Delhi on 1>
August, 2023 through Hybrid mode (Physical / Video Conferencing), under the
Chairpersonship of Secretary, Ministry of Environment, Forest and Climate Change. The
list of participants is at Annexure. The summary record of proceedings is as under:

1. Opening remarks of the Chairperson

Secretary (EF&CC) and the Chairperson of the National Coastal Zone
Management Authority (NCZMA) in her opening remarks, stated that this Authority has
been assigned with the task of taking measures for protection of Coastal and Marine
Environment, co-ordination with CZMAs, approval of CZMPs, policy guidance and such
other tasks. It was also mentioned that NCZMA has been repeatedly advising State
Governments to finalise their respective CZMPs as per the 2019 notification. However,
as on date, only Odisha, Karnataka, 2 district of Maharashtra (Mumbai City and Mumbai
Sub-Urban), and Great Nicobar, Little Andaman have finalised their CZMP / ICRZP, and
proposals of 5 districts namely Raigad, Ratnagiri, Sindhudurg, Thane and Palghar of
from Maharashtra were being considered in the meeting.

The issue of violations of CRZ regulations in coastal areas and role of CZMASs in
containing the same was also flagged. It was directed that the CZMAs need to take strict
action against violations of CRZ regulations as per the powers already delegated to all
Coastal State / UTs under Section 5, Section 10 and Section 19 of the Environment (P)
Act, 1986.

Thereatfter, further deliberations were initiated by Member Secretary as directed
by the Chair on the agenda items.

(i) Details of Proposals and Agenda by the Member Secretary

Joint Secretary (CRZ), MOEF&CC and Member Secretary, NCZMA took up the
Agenda items to be discussed during the meeting.

2. Confirmation of the Minutes of the 45" Meeting of the National Coastal Zone
Management Authority (NCZMA) held on 1% September, 2022 at MOEFCC, New
Delhi through Hybrid mode.

The NCZMA, noted that no comments had been received regarding the Minutes of
the 45" Meeting of the National Coastal Zone Management Authority (NCZMA) held
on 1% September, 2022 and confirmed the same.

3. Item wise Action taken on decisions taken in the 45" NCZMA held on 1%
September, 2022

Joint Secretary (CRZ), MOEF&CC and Member Secretary, NCZMA presented

brief on item wise action taken report on the last meeting of the 45" NCZMA held on 1%
September, 2022 and NCZMA noted that all required actions have been taken.
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4. Consideration of proposals:

With the permission of the Chairperson, discussions on each agenda item were
taken up ad-seriatim.

4.1 Coastal Zone Management Plan of 5 districts namely Raigad, Ratnagiri,
Sindhudurg, Thane and Palghar of Maharashtra as per CRZ Notification, 2019

1. The Ministry of Environment, Forest and Climate Change, Government of India,
issued Coastal Regulation Zone (CRZ) Notification, 2019 in supersession of CRZ
Notification, 2011 vide G.S.R.37 (E) dated 18/01/2019, declaring the designated areas as
Coastal Regulation Zone (CRZ), with a view to conserving and protecting the unique
environment of coastal stretches and marine areas, besides providing livelihood security
to the fisher communities and other local communities in the coastal areas and to
promote sustainable development based on scientific principles taking into account the
dangers of natural hazards, sea level rise due to global warming.

2. As per the provisions of the CRZ Notification, 2019, Government of Maharashtra
vide agreement dated 03/07/2019 have engaged M/s National Centre for Sustainable
Coastal Management (NCSCM), Chennai, which is an authorized agency approved by
the Ministry, for preparation of the Coastal Zone Management Plan (CZMP).

3. NCSCM, Chennai completed the preparation of draft CZMP of five Districts of
Maharashtra namely Raigad, Ratnagiri, Sindhudurg, Thane and Palghar on 1:25000
scale as per the guidelines of CRZ Notification 2019. The same has been deliberated by
Technical Scrutiny Committee meeting held at NCSCM, Chennai on 08/07/2021; wherein
the committee has recommended the draft CZMPs.

4. Further, the draft CZMPs had been examined by Maharashtra SCZMA in its 159™
meeting held on 22/07/2022. After detailed discussion and deliberations, it was
decided to recommend the final draft CZMP to Government of Maharashtra for onward
submission to MOEFCC for approval by NCZMA.

5. Director, Environment & Climate Change, Government of Maharashtra vide letter
dated 25/11/2022 requested the Ministry to place the proposal before the NCZMA.

6. On perusal of the of draft CZMPs submitted, the Ministry , vide letter dated
06/02/2023, requested the Government of Maharashtra to incorporate the shoreline
management plan and Eco-Sensitive Zones in the draft CZMPs w.r.t. Ministry’s OM
dated 08/09/2022 and 26/10/2021 respectively.

7. In consultation with NCSCM, Chennai, Government of Maharashtra vide letter
dated 23/05/2023 submitted the revised draft CZMPs (1:25000) including the ESZ areas
and Shoreline Change maps for Five districts namely Raigad, Ratnagiri, Sindhudurg,
Thane and Palghar to the Ministry for approval under CRZ Notification, 2019.

8. Principal Secretary and Chairman, Maharashtra Coastal Zone Management
Authority (MCZMA) made a presentation on the Coastal Zone Management Plans
(CZMPs) of five Districts namely Raigad, Ratnagiri, Sindhudurg, Thane and Palghar in
the State of Maharashtra. It was informed that these plans had undergone Public
Consultation and had been duly approved by the State Government. It was also informed
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that objections / suggestions received from various stakeholders had been examined and
suitably incorporated, as admissible. It was further informed by Director, NCSCM that the
CZMPs of five districts namely Raigad, Ratnagiri, Sindhudurg, Thane and Palghar in the
State of Maharshtra had been scrutinised by the Technical Scrutiny Committee (TSC)
constituted for the task, at NCSCM, Chennai and were found to be in order. Director
(NCSCM) also confirmed that shoreline change maps had also been included in the
revised CZMP and proper shoreline management plan shall need to be prepared as per
laid down procedure before any hard infrastructures are constructed in high eroding
areas as per direction of Hon'ble NGT.

9. Based on the presentation made and deliberations held, the NCZMA
recommended the CZMPs of 5 districts of Maharashtra namely Raigad, Ratnagiri,
Sindhudurg, Thane and Palghar as per CRZ Notification, 2019 for approval by the
Ministry, subject to the condition that proper shoreline management plan shall need to be
prepared before any hard infrastructures are constructed in high eroding areas.

4.2 Rectification of CRZ Classification on CZMP Map No. OD 90, Sheet No. F 45-
P6/SW covering areas of Subarnarekha Port- amendment in CZMP of Odisha as
per CRZ Notification, 2019

1. Government of Odisha (GoO), vide letter dated 12/04/2022 had submitted a
proposal for Rectification of CRZ Classification on CZMP Map No. OD 90, Sheet No. F
45P6/SW covering areas of Subarnarekha Port- amendment in CZMP of Odisha as per
CRZ Notification, 2019 based on the representation dated 18/02/2021 from the Chief
Projects of Subarnarekha Port Private Limited.

2. MOEF&CC had accorded EC and CRZ Clearance to M/s Subarnarekha Port
Private Limited vide letter dated 21/03/2012 for construction of all weather Multipurpose
Port near Subarnarekha River at Choumukh Village, Balasore District, Odisha.
Thereatfter, the validity had been extended vide letter dated 23/05/2019.

3. National Institute of Oceanography (NIO), Goa an authorised agency of
MoEF&CC, did the demarcation of High Tide Line, Low Tide Line and CRZ mapping for
this proposal. The report states that the proposed post construction area does not fall
under environmentally sensitive areas like natural Parks, Sanctuaries, Mangroves, Coral
reefs or areas rich in genetic diversity.

4. However, based on the CZMP prepared under CRZ Notification, 2019 for the
entire State of Odisha, it had been noted that substantial part of the port area i.e., about
692 acres, out of the 915 acres of the allotted land for port development, Master Plan
and the road connectivity fall in CRZ-IA area i.e., Ecologically Sensitive area due to the
presence of Sand Dunes, Mangroves and Horseshoe Crab habitat as per the ESA maps
of NCSCM.

5. During, the preparation of CZMP-2019, the Project Proponent submitted a
representation dated 22/02/2021 in this regard and the matter has been deliberated by
the Technical Scrutiny Committee (TSC) in its meeting held on 10/03/2021; wherein the
Committee recommended that the matter may be taken up further on case by case basis.
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6. In this regard, based on representation dated 18/02/2021 from M/s Subarnarekha
Port Private Limited, the Forest, Environment & Climate Change Department, Govt. of
Odisha constituted a team vide letter dated 20/09/2021 to make site inspection w.r.t.
existing geomorphological characters / ecologically sensitivity of the area vis-a-vis the
characters that has been considered to classify the area as CRZ-IA.

7. The Committee conducted a field survey on 28/10/2021 and 29/10/2021 and
submitted the findings to the EF&CC Department, Govt. of Odisha.

8. The brief of the observations of the team are as follows:

A. Horse Shoe Crabs:

CZMP 2011 and 2019: In the CZMP 2011 and 2019 map the area from Dagara Beach to
Chaumukh Beach is marked as CRZ-IA due to the presence of Horse Shoe Crabs and
their habitat.

Observation of the Team:

During the field visit , the Team did not notice any live horse shoe crabs or carcasses of
Horseshoe Crabs or their habitats along the sea coast from Dagara Beach to Chaumukh
Beach and on the riverbed of the right bank of the Subarnarekha River up to Kankadapal.
During the course of discussion with the local villagers and fisherman they confirmed that
they have never withessed horseshoe crab in the above mentioned study area. In the
published papers and report there is mention that Horse Shoe Crabs might have
renounced the area due to disturbance to the habitat.

B. Mangroves

CZMP 2011 and 2019: In the CZMP 2011 and 2019 map OD-90, Sheet no. F45P6/SW
the patches of area from the river bank of Subarnarekha are demarcated as blue circle
marked as A, B, C, D & E of the study area are classified as CRZ-1A due to the presence
of Mangroves.

Observation of the Team:

Based on the observations made by the Team during site visit, no mangroves were found
in the area marked as A, D & E patches and only few mangrove saplings were observed
in B & C patches.

C. Sand Dunes

CZMP 2011 and 2019: In the CZMP 2011 and 2019 map the area from Dagara Beach to
Chaumukh Beach are marked within yellow circles are classified as CRZ-IA i.e.
Ecologically Sensitive Area due to the presence of Sand Dunes.

Observation of the Team:

It was observed by the Team during site visit from Dagara Beach to Chaumukh Beach
and up to the mouth of Subarnarekha River that the beach is devoid of any active sand
dunes but there are flattened beach ridge running parallel to shoreline. The flattened land
has developed on the Palaeo beach ridge and is becoming flatter over the years and no
active sand dunes were observed. The Team also mentioned that the beach ridge might
have been marked as sand dunes based on the interpretation from satellite imagery and
classified as CRZ 1A.

9. The Team observed that one small stretch of 200m of accumulated sand at
approximately 2 km from the Subarnarekha River Mouth which may be classified as
Sand Dune. The leeward side of the dunes has a typical slip face and the windward side
is apparently steeper.
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10.  Further, the matter has been examined by OCZMA in its 40™ meeting held on
30/03/2022 and the Authority decided to recommend the proposal to NCSCM, Chennai
for further verification and ground truthing as per the Annexure-1V Para (7) “Revision of
Coastal Zone Management Plan” of CRZ Notification, 2019.

11.  Accordingly, proposal was submitted to the NCSCM vide letter dated 07/04/2022
and OCZMA, vide letter dated 12/04/2022, requesting the Ministry to direct NCSCM to
have fresh look for reviewing & consequent change in CZMP map no. OD90 (Sheet No.
D 45-PS/SW) as the entire development of the port is dependent on the CRZ
Classification of that area. In view of this, the Ministry vide letter dated 12/05/2022
sought comments from NCSCM.

12. Inresponse to the aforesaid letter, site inspection was carried out by the Scientists
of NCSCM Chennai and OSAC, Bhubaneswar on 27/05/2022. After site
inspection, NCSCM requested the Authority for submission of a report from PCCF
Wildlife regarding the status of horse shoe crab habitat within the Subarnarekha port
area.

13. PCCF (WL), Odisha vide letter dated 16/09/2022 stated that there was no
presence or habitat of Horse Shoe Crab along the sea coast from Dagara Beach to
Chaumuk Beach. The report was also forwarded to NCSCM for necessary rectification of
the map.

14.  Accordingly, NCSCM, Chennai submitted the draft revised map No. 90 vide email
dated 02/11/2022 for views and comments of Odisha CZMA. The draft revised map
prepared by NCSCM has been communicated to Subarnarekha Port authority for their
observation and OCZMA also submitted some comments.

15. NCSCM vide email dated 28/11/2022 submitted the rectified draft CZMA Map No.
90 and the same has been examined by OCZMA in its 43" meeting held on 30/11/2022;
wherein the authority noted that the revised map is in order and acknowledged the fact
that as per Ministry’s guidelines, an elaborate process has been followed for rectification
of the map.

16.  Accordingly, OCZMA decided to recommend the draft revised map to NCSCM for
finalization and further submission to MoEF&CC for consideration of approval.

17.  Thus, in accordance with para 6, page 7 of the Ministry’'s OM dated 26/06/2019,
the revised/rectified draft CZMP map No. OF 90 had been submitted to the Ministry for
approval.

18. Para 6 of the GUIDELINES FOR UPDATION OF COASTAL ZONE
MANAGEMENT PLAN (CZMP) PREPARED AS PER CRZ NOTIFICATION, 2011 TO
ALIGN IT WITH CRZ NOTIFICATION, 2019 prescribes that

"(i) Whenever there is a doubt or a likely disparity noticed in the CZMP, the concerned
State or Union territory Coastal Zone Management Authority shall refer the matter to
MoEFCC for a modification/rectification of the CZMP along with valid reasons for the
same. The MoEFCC shall refer the matter to the National Centre for Sustainable Coastal
Management (NCSCM) for verification based on latest satellite imagery and ground
truthing for possible modification/rectification in the CZMP.
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(i) The rectified map shall be submitted to Ministry of Environment, Forest and Climate
Change for consideration of approval.”

19. The Special Secretary and Member Secretary, Odisha Coastal Zone Management
Authority (OCZMA) made an online presentation on the rectification of CRZ Classification
on CZMP Map No. OD 90, Sheet No. F 45-P6/SW covering areas of Subarnarekha Port-
amendment in CZMP of Odisha as per CRZ Notification, 2019 and the same was
recommended by the OCZMA in its meeting held on 30/11/2022.

20. It was further informed by Director, NCSCM that the ground truthing was
undertaken by NCSCM team along with representatives of OCZMA / OSAC on 27" and
28" May 2022, based on the recommendation of OCZMA the project was found to be in
order.

21. Based on the presentation made and deliberations held, in acceptance of ground
truthing done by the NCSCM and statement made by Director (NCSCM), the NCZMA
recommended the rectification of CRZ Classification on CZMP Map No. OD 90, Sheet
No. F 45-P6/SW covering areas of Subarnarekha Port - amendment in CZMP of Odisha
as per CRZ Notification, 2019.

4.3. Status of updation/revision of CZMPs of all Coastal States/UTs based on
provisions of the CRZ Notification, 2019

1. The Ministry of Environment, Forest and Climate Change issued the Coastal
Regulation Zone Notification, 2019 vide GSR 37(E), dated 18/01/2019. This notification
at para no.6 prescribes that all Coastal States and Union territory administrations shall
revise or update their respective coastal zone management plan (CZMP) framed under
CRZ Notification, 2011 number S.0.19(E), dated 6™ January, 2011, as per provisions of
this Notification and submit to the Ministry of Environment, Forest and Climate Change
for approval at the earliest and all the project activities attracting the provisions of this
notification shall be required to be appraised as per the updated CZMP under this
Notification and until and unless the CZMPs is so revised or updated, provisions of this
notification shall not apply and the CZMP as per provisions of CRZ Notification, 2011
shall continue to be followed for appraisal and CRZ clearance to such projects.

2. It further prescribes that the CZMP may be prepared or updated by the coastal State
Government or Union territory by engaging reputed and experienced scientific
institution(s) or the agencies including the National Centre for Sustainable Coastal
Management (NCSCM), Chennai, of Ministry of Environment, Forest and Climate
Change and in consultation with the concerned stakeholders. To facilitate the coastal
States/UTs, the Ministry have issued ‘Guidelines for updation of Coastal Zone
Management Plan prepared as per CRZ Notification, 2011 to align it with CRZ
Notification, 2019’, on 26/06/2019 and circulated to all Coastal States / UTs Management
Authorities.

3. In the 45™ meeting held on 01/09/2022, the NCZMA desired that the concerned State
Government / Union Territory Administration shall expedite the updation / revision of
CZMP’s and directed that the same should be completed by December, 2022. However,
progress is very slow.
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4. After deliberation, NCZMA directed that all Coastal States / UTs whose CZMP /
ICRZP are yet to be finalised as per CRZ Notification 2019, must complete the same
within two months. It was also directed that if CZMPs as per CRZ Notification, 2019 are
not submitted within given time-line of two months, no projects i.e. Private / Government
should be considered for CRZ clearance as per CRZ Notification 2011 in such areas.

4.4: Public Accounts Committee (PAC), based on C&AG Report No.4 of 2022.

1. NCZMA was apprised in detail about the findings and recommendations of C&AG
Report No. 4 of 2022 and further development in this regard.

2. It was apprised that the report of the Comptroller and Auditor General (CAG) of India
on Conservation of Coastal Ecosystems of Ministry of Environment, Forest and Climate
Change, Report No.4 of 2022 (Performance Audit) during the period 2015-2020 had
been received/downloaded from CAG Portal wherein the following major
recommendations have been made:

i. SCZMAs and NCZMAs may be made as permanent bodies with full time members
to carry out all the mandated activities for protecting the coastal environment.

ii. The DLCs may be formed and reconstituted without delay in all the relevant
districts. The composition of DLCs may be inclusive in nature representing all the
relevant stakeholder sectors.

iii. MOEF&CC needs to ensure that the NCZMA/SCZMAs share information regarding
their discussions/minutes of meetings with the public in a uniform manner.
Interactive Grievance Redressal Mechanism may be adopted by the SCZMAs.

iv.  The Ministry may ensure that the PP carry out in-depth ecological evaluation of
the project environment before granting the clearances to the Projects as well as
enforce the practice of cumulative assessments already defined in the EIA
Notification, 2006.

v. MOEF&CC may ensure that the PPs submit a viable EMP addressing all the risks
to the environment and the EMP along with the impact prediction analyses are
largely coherent. Also, the mitigation proposals may be clearly brought out in the
EMP and cost.

vi.. MOEF&CC may revisit the roles and composition of different agencies to
strengthen the post clearance monitoring.

vii.  Expert cells, which are well versed in GIS tools, may be created in DLCs to
effectively and efficiently monitor the changing landscape on the coastline and
track irregular developments. Presence of such a surveillance mechanism would
not only track irregular activities but would also serve as a deterrence tool.

viii.  The State Governments may make necessary efforts for mapping and preparation
of Management Plans for the coral reefs, turtle nesting sites etc.

ix. Efforts may be made by MoEF&CC to notify the IMPs for Ecologically Sensitive
Areas at the earliest.

X.  MoEF&CC should ensure deploying sufficient manpower with technical expertise
at SICOM and various institutes strengthened under the project. Efforts should be
made to rationalise the manpower deployment to ensure optimum utilisation.

Page 7 of 14

95



468

xi. MOES and MoOEF&CC may review the stakeholder mapping to ensure the
inclusion of all relevant institutions with respect to SDG 14 targets.

xii.  Localisation of the indicators should be prioritised in the stakeholder states by
ensuring formulation of District Indicator Frameworks in the states.

3. Accordingly, Report of the Comptroller and Auditor General of India on Conservation
of Coastal Ecosystems [Report No. 4 of 2022 (Performance Audit)] has been examined
in the Ministry and it has been found that majority of the issues were related to
States/Project Proponent and compliance monitoring by IRO’s of MOEF&CC.

4. The Action Taken Report (ATR) was prepared based on the information received from
the Coastal States/Project Proponent/IRO’s of MOEF&CC and submitted to Lok Sabha
Secretariat vide Ministry’s letter dated 18/11/2022. In addition, directions have also been
issued to all coastal states/project proponent/ IRO’s for compliance of recommendations
of CAG report.

5. Subsequently, the PAC took oral evidence on the matter on 05/12/2022 and called for
updated action taken report on the issues. It was suggested that comments may be
obtained from the respective Coastal States and the same may be incorporated in the
action taken note. Further, the Ministry was requested to provide replies on additional
points raised by the Hon’ble Chairperson and members of the Public Accounts
Committee (2022-23) during the sitting of PAC held on 05/12/2022.

6. Accordingly, updated ATR and replies to queries raised by the Hon’ble Chairperson
and members of the Public Accounts Committee (2022-23) had been submitted to Lok
Sabha Secretariat vide Ministry’s letter dated 18/11/2022.

7. Thereafter, a Study visit was also undertaken on 06/03/2023 by the Public Accounts
Committee (PAC) in Mahabalipuram in respect of “Conservation of Coastal Ecosystems”
based on C&AG Report No.4 of 2022; wherein questionnaire was sent to Ministry asking
for submission of replies. On perusal of the questionnaire it was found that majority of the
issues pertain to projects in Tamil Nadu/TNSCZMA. The questionnaire also highlighted
some general concerns related to CRZ and also issues related with Odisha and West
Bengal.

8. In this regard, based on the input received from Tamil Nadu and other coastal states,
final reply has been prepared and is under process for approval.

9. After detailed deliberations, the NCZMA directed as under:

i. All the Coastal States/ UTs should expedite the compliance of CAG
recommendations.

il.  Strict action has to be taken on each violation case reported in CAG report or
otherwise.

iii.  Action compliance report needs to be submitted to Ministry by each coastal State /
UTs as per the direction issued by the Ministry.

iv.  The monitoring and compliance of CRZ projects directly related to coastal States /
UTs be strengthened.
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v. All coastal State / UTs should be called to be present in the next PAC meeting to
appraise the PAC on the status of action taken against violation as flagged in PAC
report.

4.5: Status of Action taken on violation cases by Status/UTs as per the CRZ
Notification by State Coastal Zone Management Authorities

1. The instant matter pertains to status and action taken on violation cases of CRZ
Notification 2011/2019.

2. The MS apprised the NCZMA that based on the input received from different coastal
states/ UTs in response to a parliament question during August 2022, it has come to the
notice of Ministry that there are 1878 reported cases of violation in different coastal
states/ UTs during last five years. State wise numbers of violation cases reported during
the last five years are as under:

Sl. No. [ Name of the Coastal State / UTs Number of Violation Cases
1. Goa 974
2 Gujarat 39
3 Karnataka 101
4, Kerala 45
5. Maharashtra 556
6 Odisha 43
7 Andhra Pradesh NIL
8. Tamil Nadu 84
0. West Bengal 28
10. Puducherry 07
11. Damané&Diu 01
12. Lakshadweep Nil
13. Andaman & Nicobar Nil
Total 1878

3. It was also apprised that the Ministry has issued OM dated 22/08/2022 to all Coastal
States to take action on violation of the provision of CRZ Notification under the provision
of Environment Protection Act, 1986.

4. It was also apprised that the Ministry had empowered the CZMAs under Section 5,
Section 10 and Section 19 of the Environment (Protection) Act, 1986 to enforce and
monitor the provisions of the CRZ Notification vide Notification dated 30/09/2022.

5. Further, in order to streamline the action against the violation cases, a meeting was
also held on 07/02/2023 under the chairmanship of JS (CRZ). The meeting was attended
by the officials from all 13 coastal States/UTs and deliberation was made w.r.t. action
required to be taken in cases of violation of the CRZ Notifications.

6. After detailed discussion inter-alia following decisions have been taken:

i. Detailed procedure being followed by States/ UTs for identification and handling of
CRZ violation cases be provided to Ministry.
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i. SCZMA, being primarily responsible for enforcement of provisions of CRZ
notification, should take prompt action on issues related to CRZ violations as per
powers delegated under EPA 1986.

iii. The status of action taken on violation case by DLC/ DCZMC be reviewed
regularly by SCZMA, at least once in two months, and quarterly report on the
same is sent to ministry for appraisal to NCZMA.

iv.  Nature of reported cases be analysed by SCZMAs to work out a targeted
sensitization programme for minimising violation case.

v. SCZMs to respond to the references forwarded by Ministry/ NCZMA on priority.

7. Subsequently, Minutes of the said meeting was issued to Member Secretaries of all
the Coastal states/UTs vide OM dated 11/02/2023; wherein Member Secretaries are
requested to take action on the violation cases as per the law and submit the action
taken report to the Ministry at the earliest to place the matter before the next NCZMA.

8. Thereafter, reminder vide OM dated 10.04.2023 followed by a DO letter dated
07/06/2023 have also been sent to all the Coastal states/UTs. However, no reply has
been received by the Ministry from the States/ SCZMAs.

9. The Member Secretary (NCZMA) made a presentation on Status of Action taken on
violation cases by Status/UTs as per the CRZ Notification by SCZMA. After detailed
deliberations, the NCZMA directed all the Coastal States/ UTs as under:

i. All coastal State / UTs should take strict action on violation cases and action
report to be forwarded on quarterly basis to Ministry.

ii. All coastal State / UTs should be directed to be present in the next PAC meeting
to appraise the PAC on the status of action taken against violation cases as
flagged in PAC report.

iii.  The Ministry shall convene a meeting with Chief Secretaries of all Costal State /
UTs to review the status on action taken by States/ UTs on violation cases.

Item No. 5: Any other item with permission of Chair

5.1: Status of Seven Authorized Agencies and need for authroising more institute/
agencies

1. The Ministry of Environment, Forest and Climate Change (MoEF&CC) has authorized
seven institutes/agencies for demarcation of the High Tide Line (HTL), Low Tide Line
(LTL) and Coastal Regulation Zone (CRZ) as under:

i. Space Applications Centre (SAC), Ahmedabad

ii.  National Centre for Earth Science Studies (NCESS), Trivandrum

iii.  Institute of Remote Sensing (IRS), Anna University, Chennai

iv.  Institute of Environmental Studies & Wetland Management (IESWM), Kolkata
v. National Institute of Oceanography (NIO), Goa/ Mumbai

vi.  National Institute of Ocean Technology (NIOT), Chennai

vii.  National Centre for Sustainable Coastal Management (NCSCM), Chennai
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2. Government of Kerala has requested the Ministry to include Kerala State Remote
Sensing and Environment Centre (KSREC) for CRZ mapping at Cadastral Scale as the
approved mapping agency for CRZ mapping in the State. Karnataka also mentioned that
they had sent a proposal for authorising Karnataka State Remote Sensing Applications
Centre (KSRSACQC).

3. It was also informed that as per the CRZ notification 2019, the following, amongst
others, are the requirements for CRZ clearance for permissible and regulated activities.

e CRZ map in 1:4000 scale, drawn up by any of the agencies identified by the
Ministry of Environment, Forest and Climate Change vide its Office Order Number
J-17011/8/92-1All1, dated the 8™ August 2019, using the demarcation of the HTL or
LTL, as carried out by NCSCM.

e Project layout superimposed on the CRZ map duly indicating the project
boundaries and the CRZ category of the project location as per the approved
Coastal Zone Management Plan under this notification.

e The CRZ map normally covering 7 km radius around the project site also
indicating the CRZ-I, II, Il and IV areas including other notified ecologically
sensitive areas.

e CRZreport of the project.

4. It was noted that out of authorized seven institutes/agencies only 3 Institutes are
actively making CRZ maps and its related report and 2 Institutes are involved in some
cases and 2 Institutes are recently not making any report map etc.

5. Member Secretary (NCZMA) briefed regarding the Status of seven Authorized
Agencies and others issues before the NCZMA. After detailed deliberations, NCZMA
directed NCSCM to examine the technical competency of both the institutes i.e. Kerala
State Remote Sensing and Environment Centre (KSREC) and Karnataka State Remote
Sensing Applications Centre (KSRSAC) and send a report to Ministry.

6. Further, NCZMA opined that more Institutes are needed to be authorized for
demarcation of the High Tide Line (HTL), Low Tide Line (LTL) and Coastal Regulation
Zone (CRZ) and preparation of CRZ maps, CZMP as per CRZ Notification etc. and
requested all SCZMAs to send recommendation for other Institutes working in the field
for consideration by Ministry. The proposal is to be sent within one month and same shall
be examined by NCSCM through Technical Scrutiny Committee (TSC) for further action
by Ministry.

The meeting ended with Vote of Thanks of the Chair.

*kkkk
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ANNEXURE

LIST OF PARTICIPANTS ATTENDED THROGH HYBRID MODE (PHYSICAL/VIDEO

CONFERENCING) OF THE 46" MEETING OF THE NATIONAL COASTAL ZONE

MANAGEMENT AUTHORITY (NCZMA)

UNDER

THE CHAIRMANSHIP OF

SECRETARY, EFCC HELD ON 1°' AUGUST, 2023

Sl. No.| Name of Participant Organization E-mail
1. |Ms. Leena Nandan, MoEFCC, New Delhijsecy-moef@nic.in
Chairperson and
Secretary (EF&CC)
2. |Shri Tanmay Kumar, MoEFCC, New Delhitanmay.kumar-rj@gov.in
Additional Secretary
3. |Dr. Sujit Kumar Bajpayee,[MOEFCC, New Delhi|sujit.baju@gov.in
Joint Secretary and
Member Secretary,
NCZMA
4. |Shri Pravin Darade, Environment, psec.env@maharashtra.gov.in
Principal Secretary Government of
Maharashtra
5. |Shri Abhay Pimparkar, |Director, Env. &CC, |Dirl.meh-mh@nic.in
Member Secretary Maharashtra
6. [Shri Kartikeye Longhe Field Officer MPCB -
7. |Shri Rupesh Mahale Project Officer, -
MCZMA
8. |Shri Anand Billade Project Officer, -
MCZMA
9. |Dr. Murugeshan Government of -
Special Secretary & Odisha
Member Secretary
10. [Shri Harjot Singh Sandhu,MHA, New Delhi harjotsandhu.9@gov.in
Deputy Secretary
11. [Senior Environment Government of West|environmentwb@gmail.com
Officer, West Bengal Bengal
12. |Chairman, SEIAA, Government of msseiaakarnataka@gmail.com
Karnataka
13. |Representative of Government of itcell-eel@appcb.gov.in
Pollution Control Board |Andhra Pradesh
14. |Representative of GIS Government of West |crzcell.ieswm@gmail.com
Cell, Bengal
Institute of Environmental
Studies & Wetland
Management
15. |Representative of UT UT Administration of |asga.and2018@gmail.com

Administration of A&N

Islands

A&N Islands A & N

Islands
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16. [Representative of Kerala |Government of ksitm6569@gmail.com
State IT Mission, Kerala

17. |Member Secretary Government of Gittesneha@gmail.com
Gujarat Coastal Zone Gujarat
Management Authority

18. |Representative of Gujarat|Government of nischal.joshi2@gmail.com
Coastal Zone Gujarat
Management Authority

19. |Representative of Goa |Government of Goa |goacoastalzone@gmail.com
Coastal Zone
Management Authority

20. Member Secretary, Goa |Government of Goa |gittesneha@gmail.com
Coastal Zone
Management Authority

21. |Principal Secretary, Government of secfed@gujarat.gov.in
Forest &Environment Gujarat
Department

22. |Representative of UT Administration of [31smsa.63@gmail.com

Lakshadweep Coastal
Zone Management
Authority

Lakshadweep

23. |Dr. Purvaja R., Director, NCSCM, Chennai [purvaja@ncscm.res.in
NCSCM, Chennai

24. |Samagra Shikhsha UT Administration of [31smsa.63@gmail.com
Lakshadweep Lakshadweep

25. |Representative of Andhra |Andhra Pradesh Itcell-eel@appchb.gov.in
Pradesh, Pollution Pollution Control
Control Board Board

26. |Principal Secretary, Government of secyenv-
Environment, Karnataka fee@karnataka.gov.in
Government of Karnataka

27. |Shri R. Gokul SEAC seacsec@gmail.com
Representative of SEAC

28. |Representative of Tamil |Govt. of Tamil Nadu [tamilnadudoe@gmail.com
Nadu Coastal Zone
Management Authority,

29. |Dr. A. Muthamma, IAS  |Secretary, Transport |secytran@py.gov.in
Secretary

30. [Dr. S Ghosh, ADG ICAR, New Delhi  |subhadeep_ 1977@yahoo.com

31. [Representative of Government of muru6994@gmail.com
Environment, Forest and |Odisha
Climate Change,
Government of Odisha

32. |Dr. M. V. Ramana NCCR mvr@nccr.gov.in

Murthy, Director, NCCR
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33.

Member Secretary,
Daman & Diu Coastal
Zone Management
Authority

UT Administration of
Daman & Diu

ms-ddczma@ddd.gov.in

34.

Shri Suneel Pamidi,
Member Secretary,
Kerala Coastal Zone
Management Authority

Government of
Kerala

pamidisuneel@gmail.com

35. |Representative of West |Government of West\wbsczma@gmail.com
Bengal Coastal Zone Bengal
Management Authority

36. |Dr. H. Kharkwal MoEF&CC h.kharkwal@nic.in
Scientist ‘E' CRZ

37. |Dr. J. D Marcus MoEF&CC m.knight@gov.in
Scientist ‘D’ CRZ

38. |Dr.Ragavan P. MoEF&CC ragavan.p@gov.in

Scientist ‘B’ CRZ

*kkkkkk
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F. No. 12/ 10&225—!& 11 (E-153021) Annexure-R1/7

Government of India
Ministry of Environment, Forest and Climate Change
IA-III Section (CRZ)

Indira Paryavaran Bhawan
Jor Bagh Road
New Delhi -11000:3
Dated:; 25" August, 2023
To
The Member Secretary,
Maharashtra Coastal Zone Management Authority,
Environment & CC Department,
15'" Floor, New Administrative Building,
Mantralaya, Mumbai-400032

Subject: Coastal Zone Management Plans [CZMPs) of five districts namely
Raigad, Ratnagiri, Sindhudurg, Thane and Palghar in the State of
Maharashtra as per CRZ Notification, 2019 -regarding.

Sir,

This has reference to letter no. MCZMA 2022/CR38/TC4, dated

209703 /2023 furnishing therein the Coastal Zone Management Plans (CZMPs) of

o districts namely Raigad, Ratnagiri, Sindhudurg, Thane and Palghar in the

state of Maharashtra, drawn as per the provisions of the Coastal Regulation

Zone (CRZ) Notification, 2019.

& The National Coastal Zone Management Authority (NCZMA) n its 46t
meeting held on 01 /08,2023 has recommended the CZMPs of 5 districts namely
Raigad, Ratnagiri, Sindhudurg, Thane and Palghar, in the State of Maharashtra
for approval as per CRZ MNotification, 2019, NCZMA urther decided thatl proper
shoreline manapement plan shall need to be prepared before any hard
infrastructures are constructed in high eroding arcas. NCZMA also decided that
the activities,/projects prohibited in the notified ESZ falling within the approved
CZMPs, if any shall remain prohibited in the area.

3. In this regard, it is to state that based on recommendation of the NCZMA,
the Ministry of Environment, Forest and Climate Change hereby conveys its
approval of the CEZMPs for the 5 districts namely Raigad, Ratnagiri,
S8indhudurg, Thane and Palghar in the State of Maharashtra subject to the
following:

i. Proper shoreline management plan shall have to be prepared before any
hard infrastructures are constructed in high eroding areas.

it.  The activities/projects prohibited in the notified ESZ falling within the
approved CZMPs, if any, shall remain prohibited in that area.

iii. The approved CZMPs of Raigad, Ratnagiri, Sindhudurg, Thane and
Palghar Districts, as per the CEZ Notification, 2019 shall be signed by all
concerned and copy of the same shall be made available in public domain
through the website of MCZMA within the period of one month.

_,_Lu.g,— 1
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4. Further, it is (o inform thatall proposais in Raigad, HRatnagir,
Sindhudurg, Thane and Palghar districts in the 5tate of Maharashtra received
henceforth for CRZ Clearance shall be considered as per CRZ Notilication, 2019
only. However, pending proposal under CRZ notification 2011, if any, may be
considerad at the diseretion of Project Proponent.

3. This issues with the approval of the Competent Authority.

Yours faithiully,

|Dr. H.%‘qﬂwﬂj

Scientist 'E' ([CRZ)
Copy to:

1. The Addl, Chief Secretary, Government of Maharashtra, Department of
Environment, Room No. 27, 2™ Fleor, Mantralaya, Mumbai -400032,
Maharashtra,

2. The APCCF [C), MoEF&CC Regional Office (WCZ), New Secretariat Building,
Civil Lines, Nagpur, Maharashtra.

3. The Director, National Centre for Sustainable Coastal Management, Anna
University, Chennai-600025, Tamil Nadu - For ensuring uploading of
approved CZMPs within one month from date of issue of thiz letter

after signatures by all concerned.

4, Office copy/Guard file.
(Dr. H. Kharkwal)

Scientist 'E' ([CRZ)
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1477 Annexure-R1/8

(To be published in the Gazette of India, Extraordinary, Part-I1, Section 3, Sub-section (ii) of
dated the 6™ January, 2011)

Government of India
MINISTRY OF ENVIRONMENT AND FORESTS
Notification

New Delhi, the 6™ January, 2011

S.0.20(E).- WHEREAS the Central Government vide its notification number S.0.114(E), dated the
19™ February, 1991, (hereinafter referred to as the said notification), declared Coastal Regulation
Zone and imposed certain restrictions on the setting up and expansion of industries, operations and
processes in the said Zones for its protection.;

AND WHEREAS, the Centrd Government, issues a separate notification for the
environmental management of Andaman and Nicobar (hereinafter referred to as the AandN) and
Lakshadweep and for this purpose a preliminary Notification was published vide number 2291(E),
dated the 15" September, 2010 under sub-section (1) and clause (v) of sub section (2) of section 3 of
the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986 and in supersession of the notification of the Government of
India in the Ministry of Environment and Forests (hereinafter referred to as the MoEF), number
S.0.114(E), dated the 19™ February, 1991, in so for as it relate to the AandN and the Lakshadweep
Isands;;

AND WHEREAS, copies of the said Gazette were made available to the public on 25"
February, 2010.;

AND WHEREAS, the suggestions and objections received from the public have been
considered by the Central Government.;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-
section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), the Central
Government, with a view of providing livelihood security to the local communities including the
fisherfolk and tribals, promote conservation and protection of Islands unique environment and its
marine area and to promote development through sustainable integrated management plan based on
scientific principles taking into account the vulnerability of the coast to natural hazards, hereby
declare the coastal stretches of Middle Andaman, North Andaman, South Andaman and Greater
Nicobar and entire area of the other islands of Andaman and Nicobar and the Lakshadweep and their
water area upto territorial water limit as the Islands Protection Zone (hereinafter referred to as the
IPZ) and restricts the areas from the setting up and expansion of any industry, operations or
processes and manufacture or handling or storage or disposal of hazardous substances as specified in
the Hazardous Substances (Handling, Management and Transboundary Movement) Rules, 2009,
except in the manner provided in the ISland Coastal Regulation Zone (hereinafter referred to as the
ICRZ) and Integrated |slands Management Plans (hereinafter referred to asthe IMPs).;

In exercise of powers also conferred by clause (d) and sub rule (3) of rule 5 of Environment
(Protection) Act, 1986 and in supersession of the notification of the Government of India in the
Ministry of Environment and Forests, number S.0.114(E), dated the 19" February, 1991 except as
respects things done or omitted to be done before such supercession, the Central Government
hereby declares the following areas as Island Protection Zone and imposes with effect from the
date of the notification the following r%trictions,f)aéhe setting up and expansion of industries,
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operations or processes,-

I. Environmental management for the Islands of Andaman and Nicobar (hereinafter referred to as
the AandN) and L akshadweep shall be managed as follows:-

A. the entire isand of AandN other than the four islands mentioned in sub-para B below shall be
managed as per IIMPs;

B. In view of the large geographical area of the isands of Middle Andaman, North Andaman,
South Andaman and Greater Nicobar, these islands shall be managed as per the Iland Coastal
Regulation Zone (hereinafter referred to as the ICRZ).

Il. The Idands of AandN and Lakshadweep other than the four mentioned in sub-para B and
L akshadweep shall be managed based on the [IMPs which will be prepared as per the following
guidelines, namely:-

(a) Preparation of Integrated Islands Management Plan,-

(D

)

©)

4)

©)

(6)

(7)
(8)

9)

the AandN Administration shall, within a period of one year from the date of this
notification, for the purpose of integrated sustainable development of the AandN Islands
Protection Zone, prepare the IIMPs, interalia, specifying therein the areas indicating all the
existing and the proposed developments, conservation and preservation schemes, dwelling
units including infrastructure projects such as, schools, markets, hospitals, public facilities,
and the like;

the Lakshadweep Islands Administration shall, within a period of one year from the date of
this notification, for the purpose of integrated sustainable development of the L akshadweep
Islands Protection Zone, prepare the IIMPs, interalia, specifying therein the areas
indicating all the existing and the proposed developments, conservation and preservation
schemes, dwelling units including infrastructure projects such as, schools, markets,
hospitals, public facilities, and the like;

the Islands Administration may, if it consider necessary, take the help of research
institutions having experience and specialisation in coastal resource management in the
preparation of IIMPs taking into account the guidelines specified in Annexure-l to this
notification.

al activities in the Idands and the aquatic areas shall be regulated by the AandN
Administration or the Lakshadweep Islands Administration, as the case may be, on the
basis of IMPs;

the developmental activities in the Islands shall be included in the [IMPs in accordance
with rules, regulations and building bye-laws of local town and country planning for the
time being in force in the Islands;

the requirements of the Ministry of Defence, if any, shall be incorporated in the [IMPs and
all defence related projects shall be assessed by a Committee consisting of the Secretary in
the MoEF, Secretary in the Ministry of Defence and the Chief Secretaries of the AandN
Islands Administration, or as the case may be, the Lakshadweep |slands Administration;

the [IMPs shall be prepared separately for each isand, and, as may be required from time to
time;

ecologically sensitive areas as specified in item (a) of sub-paragraph (B) of paragraph 111 to
this notification shall be taken into consideration while preparing the IIMP:

Provided that if those areas are included in the National Parks or Sanctuaries notified under
the provisions of the Wildlife (Protection) Act, 1972 (53 of 1972) shall separately
mentioned in the plan and be regulated in accordance with the provisions of that Act.

the activities permitted in the IIMP shall also be undertaken in accordance with the Forest
(Conservation) Act, 1980 (69 of 1980), the Wild Life (Protection) Act, 1972 (53 of 1972),
the Environment (Protection) Act, 1986 (29 of 1986) and the rules or notifications made or
issued thereunder and after taking into cor:ﬁ'jjgrati on the Environment Impact Assessment,
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done under the provisions of the notification of the Government of India in the MoEF
number S.0.1533(E), dated the 14™ September, 2006;

(10) (@) the Island Administrations, after preparing the 1IMPs shall widely publicise the plan
and invite suggestions from the public and other stakeholders within a period of thirty days
from the date of publication of the plans;

(b) the plans shall be published by publishing it in atleast two newspapers and website of the
Administration;

(c) the hard copy of the plan shall be made available to the public at the office of the
Chairman and Member Secretary of the Union territory Coastal Zone Management
Authorities (hereinafter referred to as the CZMAS), District Collector’ s Office and Office
of the Pollution Control Committee;

(d) on receipt of the comments, the Island Administration shall make necessary changes in
the plans and submit to Central Government in the MoEF for its consideration and
approval;

(e) the Union territory CZMA and the National Coastal Zone Management Authority shall
be responsible to address and dispose off any grievance arising out of preparation of the
plan.

(11) the Centra Government in the MoEF, after receipt of the IIMPs, shall, after examining the
plan if it is satisfied, approve within a period of sixty days from the date of its receipt;

(12) all the activities under the IIMP shall be regulated in accordance with such Plan by the
concerned authorities in the Islands.

I11. Theidands of Middle Andaman, North Andaman, South Andaman and Greater Nicobar shall be
managed based on ICRZ have the following jurisdiction, namely:-

A. (i) the land area from High Tide Line (hereinafter referred to as the HTL) to 500mts on the
landward side aong the sea front;

(i) ICRZ shall apply to the land area between HTL to 100 mts or width of the creek
whichever is less on the landward side along the tidal influenced water bodies that are
connected to the sea and the distance upto which development along such tidal
influenced water bodies is to be regulated shall be governed by the distance upto which
the tidal effects are experienced which shall be determined based on salinity concentration
of 5 parts per thousand (ppt) measured during the driest period of the year and distance
upto which tidal effects are experienced shal be clearly identified and demarcated
accordingly in the ICRZ Plan.

Explanation.- For the purposes of this item the expression tidal influenced water bodies means
the water bodies influenced by tidal effects from sea, in the bays, estuaries, rivers, creeks,
backwaters and lagoons.

(ili) land area between HTL and Low Tide Line (hereinafter referred to as the LTL) which
will be termed as theintertidal zone;

(iv) the water and the bed area between the LTL to the territorial water limit (12 Nm) in case of
sea and the water and the bed area between LTL at the bank to the LTL on the opposite side of
the bank, of tidal influenced water bodies.

B. The coastal areas of the four islands shall be classified as follows, namely:-

1. (8 ICRZ-I,— The areas that are ecologically sensitive and the geomorphological features
which play arole in the maintaining the integrjl%?f the coast,-



(i) mangroves,

(i) coral reefs,

(ilf) sand Beaches and Sand Dunes;

(iv) mudflats;

(v) protected areas under the Wild Life (Protection) Act, 1972 (53 of 1972), the Forest
(Conservation) Act, 1980 (69 of 1980) or Environment (Protection) Act, 1986 (29 of
1986);

(vi) satMarshes,

(vii) turtle nesting grounds;

(viii) horse shoe crabs habitats;

(ix) seagrass beds,

(x) seaweed beds;

(xi) nesting grounds of birds;

(xii) fishing villages and areas of traditional rights.

(b) The area between Low Tide Line and High Tide Line; and

2. ICRZ-11,- The areas that have been developed upto or close to the shoreline.

Explanation.- The expression “developed area’ is referred to as that area within the
existing municipa limits or in other existing legally designated urban areas which
are substantially built-up and has been provided with drainage and approach roads and
other infrastructural facilities, such as water supply and sewerage mains;

3. ICRZ-Il1,-

Aresas that are relatively undisturbed and those do not belong to either Category- B(i)(a)
and (b) above whichinclude coastal zone in the rura areas (developed and undeveloped) and
also areas within municipal limits or in other legaly designated urban areas, which are not
substantially built up.

4. 1CRZ-IV,-

(i) the water area from the Low Tide Line to twelve nautical miles on the seaward side;

(if) shall include the water area of the tidal influenced water body from the mouth of the
water body at the sea upto the influence of tide which is measured as five parts per
thousand during the driest season of the year.

C. Preparation of ICRZ Plans,-

(i) the MoEF will get the ICRZ plans prepared through the AandN Administration for
the four islands. The ICRZ will be prepared by engaging reputed and experienced scientific
institution(s) or agencies including the Nationa Centre for Sustainable Coasta
Management (NCSCM) of MoEF and in consultation with the concerned
stakeholders;

(if) the hazard line shall be mapped by MoEF through Sol al aong the coastline of the
country and the hazard line shall be demarcated taking into account, tide, waves, sea
level rise and shoreline changes,

(iii) for the purpose of depicting the flooding due to tides, waves and sea level rise in the next
fifty and hundred years, the contour mapping of the coastline shall be carried out at 0.5m
interval normally upto 7km from HTL on the landward side, and the shoreline changes
shall be demarcated based on historical data by comparing the previous satellite imageries
with the recent satellite imageries,

(iv) mapping of the hazard line shall be carried out in 1:25,000 scale for macro level planning
and 1:10,000 scale or cadastral scale for micni)d%/el mapping. The hazard line shall be taken
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into consideration while preparing the land use plan of the coastal areas,

(v)the AandN Administration will prepare within a period of twenty four months from
the date of issue this notification, draft ICRZ Plans in 1:25000 scale map
identifying and classifying the ICRZ-I, II, 1l and IV involving public consultation;

(vii) the draft ICRZ Plans shal be submitted by the Union territory Administration to the
AandN CZMA for appraisal, including appropriate consultations, and recommendations in
accordance with the procedure(s) laid down in the EIA notification, 2006;

(viii) the AandN CZMA shall submit the draft ICRZ Plans to MoEF alongwith its
recommendations on ICRZ Plans within a period of six months after incorporating the
suggestions and objections received from the stakeholders;

(iX)MoOEF shall thereafter consider and approve the ICRZ Plans within a period of four
months from the date of receipt of the | CRZ Plans completein all respects;

(x) al developmental activities listed in this notification shall be regulated by the Union
territory Administration, the local authority or the concerned AandN CZMA within the
framework of such approved ICRZ Plans as the case may be in accordance with
provisions of this notification;

(xi) the ICRZ Plans shall not normally be revised before a period of five years after which,
the concerned Union territory Administration may consider undertaking revision of the maps
following the above procedures.

D. Norms for regulation of activities permissible under this notification in the four islands,-
1. (i) ICRZ-1,-
(8) no new construction shall be permitted in ICRZ-1 except,-

(i) projects relating to Department of Atomic Energy;

(it) pipelines, conveying systems including transmission lines;

(i) facilities that are essential for activities permissible under ICRZ-I;

(iv) installation of weather radar for monitoring of cyclones movement and prediction by
Indian Meteorological Department;

(v) construction of trans island sea link and without affecting the tidal flow of water,
between LTL and HTL.

(b) Areas between LTL and HTL which are not ecologically sensitive and important
necessary safety measures will be incorporated while permitting the following, namely:-

(i) exploration and extraction of natural gas;

(if) construction of dwelling unit of fisherfolk dispensaries, schools, public
rainshelter, community toilets, bridges, roads, jetties, water supply, drainage,
sewerage which are required for traditional inhabitants living within the biosphere
reserves and fishing villages and areas of traditional rights after obtaining approval from
AandN CZMA;

(iii) necessary safety measure shall be incorporated while permitting such developmental
activitiesin the area falling in the hazard zone;

(iv) desalination plants;

(v) storage of non-hazardous cargo such as edible oil, fertilizers and food grain within
notified ports;

2. ICRZ-Il,-
(i) buildings shall be permitted only on the landward side of the existing road, or on the

landward side of existing authorized structures,
(if) buildings permitted on the landward ?6@ of the existing and proposed roads or
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exigting authorized structures shall be subject to the existing local town and country
planning regulations including the ‘existing’ norms of Floor Space Index (hereinafter
referred to as the FSI) or Floor Area Ratio (hereinafter referred to as the FAR):

Provided that no permission for construction of buildings shall be given on landward side
of any new roads which are constructed on the seaward side of an existing road:

(i) reconstruction of authorized building to be permitted subject with the existing FSI or FAR
Norms and without change in present use.

3. ICRZ-II1,-

(@) area upto 200mts from HTL on the landward side in case of seafront and 100mts along
tidal influenced water bodies or width of the creek whichever islessis to be earmarked as
“No Development Zone (hereinafter referred to as the NDZ)” ,-

(i) the NDZ shall not be applicable in such area falling within any notified port limits;

(i) No construction shall be permitted within NDZ except for repars or
reconstruction of existing authorized structure not exceeding existing FSI, existing plinth
area and existing density and for permissible activities under the notification including
facilities essential for activities, construction or reconstruction of dwelling units of
traditional coastal communities including fisherfolk may be permitted between 100 and 200
metres from the HTL along the seafront in accordance with a comprehensive plan prepared
by the Union territory Administration in consultation with the traditional coastal
communities including fisherfolk and incorporating the necessary disaster management
provision, sanitation and recommended by the concerned Union territory CZMA to
NCZMA for approval by MoEF;.

(iii) however, thefollowing activities may be permitted in NDZ,-

(a) agriculture, horticulture, gardens, pasture, parks, play field, and forestry.

(b) projects relating to Department of Atomic Energy;

(c) mining of rare minerals;

(d) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-Il;

(e) facilities for regasification of liquefied natural gas;

(f) facilities for generating power by non conventional energy sources;

(g) facilities for desalination plants and associated facilities,

(h) wesather radars,

(i) construction of dispensaries, schools, public rain shelter, community toilets,
bridges, roads, provision of facilities for water supply, drainage, sewerage,
crematoria, cemeteries and electric sub-station which are required for the local
inhabitants may be permitted on a case to case basis by AandN CZMA;

(j) construction of units or auxiliary thereto for domestic sewage, treatment and
disposal with the prior approval of the concerned Pollution Control Committee;

(k) facilities required for local fishing communities such as fish drying yards, auction halls,
net mending yards, traditional boat building yards, ice plant, ice crushing units, fish
curing facilities and the like;

() arstrips and associated facilities.

(b) Area between 200mts to 500mts,-

The following activities may be permissible in the above areas;

110



483

7

(i) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-Il;

(ii) development of vacant plot in designated areas for construction of hotels or beach
resorts for tourists or visitors subject to the conditions as specified in the guidelines
at Annexure-lll;

(i) facilitiesfor regasification of liquefied natural gas;

(iv) storage of non-hazardous cargo such as, edible oil, fertilizers, food grain in
notified ports;

(v) facilities for desalination plants and associated facilities,

(vi) facilities for generating power by non-conventiona energy sources,

(vii) construction or reconstruction of dwelling units so long it is within the ambit of
traditional rights and customary uses such as existing fishing villages, building permission
for such construction or reconstruction will be subject to local town and country planning
rules with overall height of construction not exceeding 9mts with two floors (ground + one
floor);

(viit) airstrips and associated facilities.

4. In ICRZ-1V areas,-

The activities impugning on the sea and tidal influenced water bodies shall be regulated
including ports and harbours and foreshore developmental activities except for traditional
fishing and related activities undertaken by local communities as follows, namely:-

(& no untreated sewage, effluents, ballast water, ship washes, fly ash or solid waste from all
activities including from aquaculture operations shall be let off or dumped and a
comprehensive plan for treatment of sewage generating from the coastal towns and
cities shall be formulated within a period of one year in consultation with stakeholders
including traditional coastal communities, traditional fisherfolk and implemented;

(b) pollution from oil and gas exploration and drilling, mining, boat house and shipping;

(c) there shall be no restriction on the traditional fishing and alied activities undertaken by
local communities.

3. Period for which ICRZ and IIMPs shall be valid,-

(i) the ICRZ and IIMPs shall be valid for a period of five years and the next IIMP shall be
prepared within aperiod of six months before the date of expiry of the Plan:
Provided that the Andaman and Nicobar I1slands Administration or, as the case may be, the
L akshadweep Islands Administration, may review the plan at anytime as may be required.

(ii) the Coastal Zone Management Plans already approved under CRZ notification, 1991
shall be valid for a period of twenty four months unless the aforesaid period is
extended by MoEF by a specific notification subject to such terms and conditions as
may be specified therein.

4. Enforcement and monitoring of this notification,-

(&) for the purpose of implementation and enforcement of the provisions this notification and
compliance with conditions stipulated thereunder, the powers either original or delegated
are available under Environment (Protection) Act, 1986 with the MoEF, Union territory
Administration, NCZMA and Union territory CZMAS;

(b) The composition, tenure and mandate of NCZMA and UT CZMAs have already been
notified by MoEF in terms of Orders of Hon'ble Supreme Court in Writ Petition 664 of
1993;
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(c) the Union territory CZMAs shall primarily be responsible for enforcing and monitoring
of this notification and to assist in this task, the the Union territory shall constitute district
level Committees under the Chairmanship of the District Magistrate concerned containing
atleast three representatives of local traditional coastal communities including from
fisherfolk.

(d) the dwelling units of the traditional coastal communities including fisherfolk, tribals as
were permissible under the provisions of the CRZ notification, 1991, but which have not
obtained formal approval from concerned authorities under the aforesaid notification shall
be considered by the respective Union territory CZMAs and the dwelling units shall be
regularized subject to the following condition, namely-

(i) these are not used for any commercial activity
(if) these are not sold or transferred to non-traditional coastal community.

5. Thefollowing activities shall be prohibited in the islands of AandN and L akshadweep:-

(i) destruction of corals,

(it) mining of sand from in and around cora areas, nesting and breeding grounds of endemic and
endangered species,

(iii)construction of shore protection works (hard constructions) on the seaward side of the corals,
mangroves,

(iv)disposal of untreated sewage or effluents;

(v) disposal of solid wastes including fly ash, industrial waste, medical waste, non-biodegradable
waste, and the like;

(vi) red category of industries (as prohibited under the Environment (Protection) Act, 1986 (29 of
1986) or the Air (Prevention and Control of Pollution) Act, 1981 or the Water
(Prevention and Control of Pollution) Act, 1974, as the case may be) within ten kilometres
from ecologically sensitive areas,

(vii) setting up of new industries and expansion of existing industries except,-

(a) those directly related to waterfront or directly needing foreshore facilities,

Explanation: For the purposes of this item the expression “foreshore facilities” means
those activities permissible under this notification and they require waterfront for their
operations such as ports and harbours, jetties, quays, wharves, erosion control measures,
breakwaters, pipelines, lighthouses, navigational safety facilities, coastal police stations
and the like,;

(b) projects of Department of Atomic Energy;

(c) facilities for generating power by non-conventional energy sources and setting up of
desalination plants in the areas not classified as ecologically sensitive area under
this notification based on an impact assessment study including social impacts.;

(d) reconstruction, repair works of dwelling units of local communities including fishersin
accordance with local town and country planning regulations.

(viii) manufacture or handling oil storage or disposal of hazardous substance as specified
in the notification of Ministry of Environment and Forests, No. S.0.594 (E), dated the

28N 3uly 1989, S.0.N0.966(E), dated the 271 November, 1989 and GSR 1037 (E), dated

the 5'[h December ,1989 except,-

(a) transfer of hazardous substances from ships to ports, terminals and refineries and vice
e 112
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(b) facilities for receipt and storage of petroleum products and liquefied natural gas as
specifiedin Annexure-11 appendedto this notificationand facilities for regasification of
Liquefied Natural Gas (hereinafter referred to as the LNG) in the areas not classified
as ICRZ-I(a) and other identified ecologically sensitive areas subject to
implementation of safety regulations including guidelines issued by the Oil Industry
Safety Directorate in the Ministry of Petroleum and Natural Gas and guidelines
issued by MoEF and subject to further terms and conditions for implementation of
ameliorative and restorative measures in relation to environment as may be stipulated
by in MoEF:

Provided that facilities for receipt and storage of fertilizers and raw materials
required for manufacture of fertilizers like ammonia, phosphoric acid, sulphur,
sulphuric acid, nitric acid and the like, shall be permitted within the said zone in
the areas not classified as ICRZ-I and identified ecologically sensitive areas under the
Wildlife (Protection) Act, 1972 and Forest (Conservation) Act, 1980 and Environment
(Protection) Act, 1986 .

(ix)setting up and expansion of fish processing units including warehousing except hatchery
and natural fish drying in permitted areas;

(x) land reclamation, bunding or disturbing the natural course of seawater except those,-

(a) required for setting up, construction or modernisation or expansion of foreshore
facilities like ports, harbours, jetties, wharves, quays, slipways, bridges, sealink,
road on stilts, and such as meant for defence and security purpose and for other
facilities that are essential for activities permissible under the notification;

(b) measuresfor control of erosion, based on scientific including Environmental Impact
Assessment (hereinafter referred to as the EIA) studies,

(c) maintenance or clearing of waterways, channels and ports, based on EIA studies;

(d) measures to prevent sand bars, installation of tidal regulators, laying of storm water
drains or for structures for prevention of salinity ingress and freshwater recharge
based on carried out by any agency to be specified by M oEF;

(xi)setting up and expansion of units or mechanism for disposal of wastes and effluents
except facilities required for,-

(a) discharging treated effluents into the water course with approval under the Water

(Prevention and Control of Pollution) Act, 1974 (6 of 1974);

(b) storm water drains and ancillary structures for pumping;

(c) treatment of waste and effluents arising from hotels, beach resorts and human
settlements located in ICRZ areas other than ICRZ-I and disposal of treated wastes and
effluents;

(xii) discharge of untreated waste and effluents from industries, cities or towns and other
human settlements and the concerned authorities shall implement schemes for
phasing out existing discharge of this nature, if any, within a time period not exceeding
two years from the date of issue of this notification;

(xiii) dumping of city or town wastes including construction debris, industrial solid wastes,
fly ash for the purpose of land filling and the like and the concerned authority shall
implement schemes for phasing out any existing practice, if any, shall be phased out
within a period of one year from date of commencement of this notification.
Note:-The MoEF will issue a separate ins[{quon to the Union territory Administration in
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respect of preparation of Action Plans and their implementation as also monitoring
including the time schedule thereof, in respect of sub-paras (iv) and (v).

(xiv) port and harbour projects in high eroding stretches of the coast, except those projects
classified as strategic and defence related in terms of EIA notification, 2006 identified by
MoOEF based on scientific studies and in consultation with the Union territory
Administration;

(xv) reclamation for commercial purposes such as shopping and housing complexes, hotels
and entertainment activities,

(xvi) mining of sand, rocks and other sub-strata materials except,- (a) those rare minerals not
available outside the ICRZ area,

(b) exploration and exploitation of Oil and Natural Gas;

(xvii) drawl of groundwater and construction related thereto, within 200mts of HTL; except
the following, namely:-

(a) in the areas which are inhabited by the local communities and only for their use.

(b) in the area between 200mts-500mts zone the drawal of groundwater shall be
permitted only when done manually through ordinary wellsfor drinking, horticulture,
agriculture and fisheries and where no other source of water is available.

Note:-Restrictions for such drawl may be imposed by the Authority designated by the
Union territory Administration in the areas affected by sea water intrusion.

(xviii) construction activities in ecologically sensitive areas except those specified in this
notification;

(xix) dressing or altering the sand dunes, hills, natural features including landscape changes
for beautification, recreation and other such purpose;

(xx) facilities required for patrolling and vigilance activities of marine/coastal police stations.

6. Validity of the clearances issued under this notification for projects - The clearance accorded
to the projects under this notification shall be valid for the period of five years from the date of
issue of the clearance for commencement of construction and operation.

7. Applicability EIA notification, 2006 or any other notification — The developmental projects
attracting Environmental Impact Assessment or the Forest (Conservation) Act, 1980 (69 of 1980),
the Wildlife (Protection) Act, 1972 (52 of 1972) shall be considered in accordance with the
provisions made thereunder and prior approval obtained from the competent Authority before
making any recommendations.

8. The activities which are not listed in the I1IMPs above shall be referred to the MoEF, through
the concerned Union territory Administration for decision.

[No.12-3/2008-1A.111]
J. M. MAUSKAR, Addl. Secy.
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Annexure-|

GUIDELINES FOR PREPARATION OF INTEGRATED ISLANDSMANAGEMENT PLAN
AND ISLAND COASTAL REGULATION ZONE

1. The entire island including the aquatic area shall be considered for the Integrated Island
Management Plan, while for ICRZ the jurisdiction shall be asindicated at paralll(A).

2. Integrated Island Management Plans shall be prepared indicating therein al present and future
developments, conservation and preservation schemes with atime frame of ten years.

3. The Integrated Island Management Plan and ICRZ shall address vulnerability to human life and
property based on elevation, geomorphology, sea level trends and horizontal line displacement
and indicate suitable areas that are safe for locating dwelling units, infrastructure, and the like,
and appropriate safeguards measures to protect the life and property of the local communities,
infrastructure from natural hazards shall be indicated in the Integrated |slands Management Plan.

4. The land area falling between the hazard line and 500mts from HTL on thelandward
side, in case of seafront and between the hazard line and 100mts line in case of tidal influenced
water body the word ‘hazard line’ denotes the line demarcated by Ministry of Environment and
Forests (hereinafter referred to as the MoEF) throughtheSurvey of India (hereinafter referred to
as the Sol) taking into account tides, waves, sea level rise and shoreline changes.

5. No developmental activities other than those listed in this Notification shall be permitted in the
areas between the hazard line and 500mts or 100mts or width of the creek on the landward side.
The dwelling unit of the local communities, tribals including that of the fishers will not be
relocated if the dwelling units are located on the seaward side of the hazard line. The Union
territory Administration will provide necessary safeguards from natural disaster to such dwelling
units of local communities.

6. All the existing roads including the internal roads shall be strengthened, as these roads shall serve
for the purpose of livelihood, communication, rescue, relief and evacuation measures during

natural hazards.

7. Adequate cyclone shelters shall be earmarked and constructed on elevated areas or on stilts
adjacent to populated areas.

8. The existing and as well new schools, market areas and other public facilities (excluding public
toilets) where large number of public congregate, shall normaly be located on safe areas
preferably in elevated areas or protected areas.

9. Along the seaward side sufficient bio-shield with local vegetation, trees including mangroves
shall be planted and other soft protection measures.

10. The Integrated Islands Management Plan and ICRZ shall be based on scientific methodology and
with the approval of the concerned authorities, including the appropriate coastal protection
structures be constructed in accordance with such Plan.

11. The beaches shall be protected and no developmental activities shall be permitted therein.

12. Sand dunes, being natura barrier in the event of flooding, shall be conserved and maintained or
regenerated by planting shrubs or through appropriate measures.

13. There shall be no restriction with regard to traditional fishing by local communities including
installation of fish aggregating devices as recommended by the Islands Administrations.

14. (@) The mining of construction material, especially sand from deep sea bed (beyond fifteen
meters depth), after undertaking proper scientific studies may be permitted in the Plan;

i. the alternative construction material, such as, bamboo, local forest products may be identified
and used;

ii. the other materials, like, metal, hollow brick blocks, and the like, shall be imported from the
mainland.

15. Emphasis shall be given to use of non-conventiona energy resources especially, wind, solar and
tidal energy, desalination, water recycling, and use of local products.

16. Early warning system shall be provided for cyclone, tsunami, and the like, and a evacuation and
relief measure plan in case of disasters shall be built into the Integrated Islands Management

Plan.
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Necessary provision shall be made in the Integrated |slands Management Plan for relocation and
rehabilitation of people displaced due to natural disasters.

Integrated I1slands Management Plan and ICRZ shall also include the areas under habitation and
make plan for future development.

No developmental activities shall be permitted in the area under reserve forests, protected forests,
national parks and sanctuaries notified under the Forests (Conservation) Act, 1980 (69 of 1980)
or the Wild Life Protection Act, 1972 (53 of 1972) and the areas protected under the
Environment (Protection) Act, 1986 (29 of 1986).

The dwelling units or infrastructure of local communities as are existing at the time of
preparation of Plan shall not be displaced.

Repair of existing buildings or infrastructure including reconstruction activities shall be allowed.
[IMP and ICRZ shall be prepared in 1:25,000 scale map for macro level planning and 1:10,000 or
cadastral scale for micro level planning.

The High Tide Line will be got demarcated by one of the agencies authorized by Ministry of
Environment and Forests.

*kk*k
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Annexure-l|

List of petroleum and chemical products permitted for storage except in ICRZ-I(a) and other
identified ecologically sensitive areas

(i) Crude ail;

(i) Liquefied Petroleum Gas;

(iii) Motor spirit;

(iv) Kerosene;

(v) Aviation fuel;

(vi) High speed diesdl;

(vii) Lubricating oil;

(viii) Butane;

(ix) Propane;

(x) Compressed Natural Gas;

(xi) Naphtha;

(xii) Furnace ail;

(xiii) Low Sulphur Heavy Stock;

(xiv) Liquefied Natura Gas;

(xv) Fertilizers and raw materials for manufacture of fertilizers.

*kk*%k
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Annexure-ll|

Guidelines for development of beach resorts or hotelsin the designated areas of ICRZ-I11 and
ICRZ-I1/11MPs for occupation of tourist or visitors with prior approval of the Ministry of
Environment and Forests

I. Construction of beach resorts or hotels with prior approval of MoEF in designated areas of ICRZ-
Il and Ill for occupation of tourist or visitors shall be subject to the following conditions,
namely:-

(a). The project proponent shall not undertake any construction within 200 metres in the
landward side of High Tide Line and within the area between Low Tide Line and High Tide
Line

(b). The proposed constructions shall be beyond the hazard line or 200mts from the High Tide
Line whichever is more;

(c).live fencing and barbed wire fencing with vegetative cover may be allowed around private
properties subject to the condition that such fencing shall in no way hamper public access to
the beach;

(d).no flattening of sand dunes shall be carried out;

(e).no permanent structures for sports facilities shall be permitted except construction of goal
posts, net posts and lamp posts;

(f). Construction of basement may be alowed subject to the condition that no objection
certificate is obtained from the Union territory Ground Water Authority to the effect that
such construction will not adversely affect free flow of groundwater in that area;

(g).the Union territory Ground Water Authority shall take into consideration the guidelines
issued by Central Government before granting such no objection certificate;

(h).though no construction is allowed in the no development zone for the purposes of calculation
of Floor Space Index, the area of entire plot including the portion which falls within the no
development zone shall be taken into account;

(i). the total plot size shall not be less than 0.4 hectares and the total covered area on al floors
shall not exceed 33 percent of the plot sizei.e., the Floor Space Index shall not exceed 0.33
and the open area shall be suitably landscaped with appropriate vegetal cover;

(1) the construction shall be consistent with the surrounding landscape and local architectural
style;

(k).the overall height of construction upto the highest ridge of the roof, shall not exceed 9metres
and the construction shall not be more than two floors (ground floor plus one upper floor);

(). groundwater shall not be tapped within 200metre of the High Tide Line; within the 200metre
500metre zone it can be tapped only with the concurrence of the Central or Union territory
Ground Water Board,;

(m). extraction of sand, leveling or digging of sandy stretches except for structural
foundation of building, swimming pool shall not be permitted within 500metres of the High
TideLine;

(n).the quality of treated effluents, solid wastes, emissions and noise levels and the like, from the
project area must conform to the standards laid down by the competent authorities including
the Central Pollution Control Board or Union territory Pollution Control Committee and
under the Environment (Protection) Act, 1986;
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(0).necessary arrangements for the treatment of the effluents and solid wastes must be made and
it must be ensured that the untreated effluents and solid wastes are not discharged into the
water or on the beach; and no effluent or solid waste shall be discharged on the beach;

(p).to alow public access to the beach, atleast a gap of 20metres width shall be provided
between any two hotels or beach resorts; and in no case shall gaps be less than 500metres
apart; and

(q).if the project involves diversion of forestland for non-forest purposes, clearance as required
under the Forest (Conservation) Act, 1980 shall be obtained and the requirements of other
Central and Union territory laws as applicable to the project shall be met with; and

(r). approval of the Union territory Tourism Department shall be obtained.

I1. In ecologically sensitive areas (such as marine parks, mangroves, cora reefs, breeding and
spawning grounds of fish, wildlife habitats and such other area as may be notified by the Central
or Union territories) construction of beach resorts or hotels shall not be permitted

*kk*
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AT Fo Elo TA0-33004/99 REGD. NO. D. L.-33004/99

;_ITRH <ISiUu4d
Che Gazette of India

EXTRAORDINARY
9 || —@ug 3—3u-'vus (ii)
PART Il—Section 3—Sub-section (ii)
IR | yeRtfvTa
PUBLISHED BY AUTHORITY

€. 1106] =2 faoett, Yehaw, W=l 8, 2019/WEH 17, 1940
No. 1106] NEW DELHI, FRIDAY, MARCH 8, 2019/ PHALGUNA 17, 1940

YT, 7 SR 9T IREa §aad

FfgET
7% fa=eft, 8 AT, 2019

FLAT. 1242(3).— T TATE 3T a9 AATAT § AT TLHIT 6l AT HeAT FH1.3. 20
(31) A 6 Sa, 2011 (BF =87 =9 T9ATT 19 S0 & Aterg=ar, 2011 Fgl TAT ) T F5id
LR 7 gt (F2erv) srfafaas, 1986 HF &mer 3 F srefia siewm™ v s o aagiv % 7 adT
&1 T BT LT & (STEH THH T9ATT eHISe gl 127 &) =iva o om;

ST IATER, a9 ST FAary Iaad JArdd wl THar a9 qeid qeffasn a5 & 649 ug
T, AT & | e, wriRatahg-aTed, TET g3 § @A aTol GHAEE 6l SHidat & Aol qar
g e Tearfs % |9y & srefiore afeg=er, 2011 § Fg I9a’ % 91 H o7 qureTiat % offafead,
TAZNT T SSH U e &9 57 &30 F SI¥q19ad I gu &,

sie fafer=r quremfat § @fawo, a9 3T SeEr afiads §AeT § arediee Afe=Er, 2011 %
TEs | & AT S agA e & "aterq Havst w1 R w3 #°7 s R E;

TATE, A ST FAATY TRATT HATAT 7 Edioe ATag=ar, 2011 F "@aer # e qaf qon
T T/ T &= 3 fAfse qorgmlRat it [=arst 7 = T2aq1e 3 7 39 ATSg=a1 § FH=T
afede ST S it frhTer 3 o forw =7, Siorer ATk i steaetaT § e giuta &1 I ChA o,

=¥, SrreT ATAF FIT TEqA At T RO i HArT § = A T ¢ Wl 39 qae # Aty qoremfat
% Aoy st B T E)

1578 G1/2019 @
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2 THE GAZETTE OF Il\ﬂllg §TRAORDI NARY [PART Il—SEC. 3(ii)]

AT T TATALOT (FLeT0T) rfAfta=m, 1986 it & 3 Fir ITUTT (2) T ITLUTRT (1) AT @S (v) gT
Tacd AREAT T AN Fd gU ST 51T HLE07 & Aree=ar 2011, &A1 F1.37. 20 (), T 6 JT9aT,
2011 =T & F2d gu, UH sfeswmaw & qd w0 37 e & Tg 70 F % R, wei g adi
ST W AT THETAT A 7 T THETAT il AT il GLEAT 3T AT STITEHT, e aTHT 6
FIO qHE Fq¥ § Fhg & @A & €419 § T@d g a=AT+e Hgial a2 reanfeq aaq & &7 ggrar a7 %
Afafad, TET &= 3T THaT &5 & AGd T TITELT 6 HL0T A qLAT 6 3297 § gLl dSHE Ud
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gaai®, forfear siewma, e e, fier ofiw |1 g1 390 % TE & o7 39 f &= e A7 T F 79
&9 T 41T T EAfRwe & (78t 28+ are areehsmsre F &7 7 fAfate) % =0 # Awaa =g w7 @ 2

(i) -l 519 JEl & forg s== sa v (B =7 28 9o=Tq u=eiue % &9 # [Afdee) 7
FHT TR q€ F THIIAE YA T AT AT 200 Frew w1 -8 37 a9e-1 51 9981
T 9z T % FHTEG 7 & A AT 100 He? FT -8

(ii) AT ST Arae (arEHtemse 9T 9qgl) § o9 92 AgEnRT grar w At
Tl H T SO,
TE-I: 1000 =<7 {3+, & erfars Wimifers aaher arer 69 S gfeft
FSHTH, HLT ASHTA, Icddl AT 3T I fAshrarl

aE-I: 100 =7 T3+, & stfers fohq 1000 a7 6. #T. & &\ wiTifersd erhet
T G1T ST T, orfee a1, gaai® ol H-Aaan|

TSRO =9 AfSEAT F 32T T, THAIUS § ¥ 9T I ¥@T AfHAT ¢ ST qTF I g AT
SATY % B S=adH S L@l gl ¢, ST (Aeifed airarsi % ofqam s aaq JErT Jaee
g (TTHTTHHITH) T qATILON, a9 3T FAary Tfadd g g Afgga e sfdereor g
HrwifeRa o T 21

iy  (F)  ATSHIASE HHE H g S9 -HAl T AN FET ST SARIT YA AT S
et & A 9 f ae afme e w tedua & 20 dfew ar g
TET (1) AT =TT, ST 9 g1, % o= fRaa -9 ¢ o o= @ 9% o
JATT AT T A3t F AT BemaTeas wrdswarar wF fafaataa G ST g,
IEFT AHAT I G, ST % SaTL % T97d, Toreawt [Feizor o it grohaw safa %
grae 7Tft T2 i g g (Frdd) arnt i srEefta gigar F sy 9w G
ST, weEd 3w S €, % aEw R S s S g 9% s aee
TEE 0 ST £ 99 qEET A9 a8 ST S A (SEE T TeEn
AT ATl F &9 7 Sfoatad) #§ wave &9 & Jiysra g1 Hwitra frar
ST
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[ [1—=vE 3(ii)] ARG o1 AR ¢ SR 3
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i, om0 1 saaemt, So-fIsT FE-Faral T dag g sty g ot 2 s vt
qiEeTd =8 et F aqa Fad st et wfEFar siv sw-gaar sty g e i
TS AqEIRT SMEHTATSTE § gorfs ST <ot Tded AT o Teqefi= 3w smr Uefy qieremsi
oI B THETA 10 Hex T Faq T T@d g0 AEHIASES Jiore § qeies
AN qLEATIET % SALqE T AqAq i FATOAT|

T e gfas (e va fafReme) ateff=e, 1957 (1957 #1 67) it ugeft saget &
AN % T AT T @IS % I €T § @9 AT TLHI Sl [FFRT, ST

AT T TTEda UHT TSiEAl g U A7 UF § AT Giasii o qref GCHT] it
AT ST ST Ao g7 73T i1 TS @9 ST & a1 @]

TIENIE & a1gT srgdisrere-ll &=t % forg sdsamd & agew ) Rfgfe fftaes f=
TR § T s

(i)

(ii)

(iif)

agag-ll § a7 T2 oqi/fRen-FeEen F srexefi aqz @ w REfe/geal @ea Tww
atrsrTsH % Rt % foro i &=t 7 arett 92 g winet #r faw,

AT TSI AT AT F9ET AT 59 a6 6 98 TRaE ATEER it wierd
ITART S 3 AISET Age<T TqaTT & WAl e i aifer % siEw g1 TF [uior strer 0=
fAmtor gg AT safa Fas &7 997 (qaa+TF J9) died afgwaq 9 Hew 9% it g6y
FATE FiRd T A ST g sArSET AIwt £ o F sremefi= grm

Al aigd T AT FT ’iSaT ARl & ooy g=/fesmea stoar suanT § aiadq
TorT foAT ‘T & 3 A7eW & THed &l G a9 o o7 SIqad 3T ST 9hdT gl
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(®)

V1.

(iv) 9T ST & T4 % (o0 qrasTie aul s €41, Qs =i, S A saae9T,
FTeaHd e, F=T T A1 &1 Ha

(v) HISRUHT FIT AT AIHAT o AT I THE JE T Iord TAqAT o0 qaaa-reTs
Tieremelt & [T sroeET aenEa F99 g A AT S g9t g

-T2 STt T TR S e etea At w39 e # St e gy e w9 € eiw

ST e 36 STANT 6 T &, F Fredh? TAeiud 7 200 HieT T & & § Tiauterd &Har S

THEUA & 200-500 Hex TF & I &A1 §, J-THT T HT ARG FH TIST, IO, F ST

Ao oTfe & forg |remeor F3ff & Ared™ § qrE AW G AqHd AT ST SFaT €, S ST Hw

TS AT @ ITAg T Bl HAZ A 6 T G TATET &0 § T qIEa T2 T9mEa greq
ATHITESE STTEETOr ZIT UH AR 9% STae e AT ST 9T gl

AT G A0 ST AGHETT M g1 @A TS % AqH1E, THT] Sl (90T, 9d
AT FIT AT IR U8 ATt g @ i giaer (e i forffawe) siferfaas, 1957
(1957 FT 67) it TgetT ST F ATT-G & (ad TTAT T8 ThTY S2AAT U STTAT 377 Al 6
T § qT0 ST ATl TEHTI] FIAST T e o7 ST g

A ToE-IV

Hrafsre |V &3l | Feferiea wraaardi w1 S qara e B har smom:

(i)
(ii)

AT FHATAT G IR &9 § 70 ST aTel 900 I 37§65 Hrashard|
Fae fAeferted FTaHaTar % oIy $-35T7 3f qear fAHTw sfe &7 srqaa o s, S,

(F) orde qiAeTsh S ud, 98T, o, "Te, Jead, Raud, g, aqg o o a v & form

B Tead |

(@) qe Tereh Figd Ter, ToEaE ST qgeear wars & forg afersmr)
W ERERER KA E IR
()  STAHTI, AT 3T TR T TG A IAHRT AT

(F) STATARMET FT FA9 F THA, ST [SHITHERT FT FEITIH, T A TATg AT 1 g 3w

FANTAT AFaIHA & ST T A % [VATS o (AT g ST % forw a7

qeddl SIY AGTRI, SIgt, Hel, qeddl, & [I=r I, TRl (FFared), Teadrsi, aidaed
AT LT ST TET AT AT AT T T F SATF e raemshi F Gaiaad wmrdaward|

HT-ITFRIT Soll Sl Y TgaE graest snfe g &)

Tt T Ted=T aF FaATH TETAT FT AT

ATEE=T Tead i § @I I, IALHT ST GTATH S8 - EHeq T ST FHT G|
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(vii)
(viii)
(ix)
(x)
(xi)

(xii)

(ii)

AR § IUATRA Ffgarat & faeaeor F forw giaemd)
TeTeqT T GLAT Aeas Tigd TOrHiTde 3 7e4T Faeft afarsmst & 7 # st gRarsm)

TTHT SotT e i aRFrs=T|
T ST ITHfah 9 AT @IS i ewaor a7 298 qggFd qHT e s g

G 37 i (e &Y &feawe), Afefe=s, 1957 (1957 & 67) #T qgel AqgHl & 9R-9 &
aefie arfegf=a =8 W ST 9+ @A (@festt) F 9830 | &7 UF 9gqad g (FEsl) F €7
H 7T ST ATel TLATI] GiASTi ol @ISl S G|

ET sde fomd Fe AT % utvagd it giaemd, oftae 9o F svavuge auT arT fHeE 9= '
ITATT SATTACE A ATAT STqed ST o [FAEAT0T g HgTo il LT STUTerd gt g1 T=T&<, a9
Y STAaTg IEdd HATAd G AT = Taiaeoi AT 3 hard Jguer fFasrr o (+hfieie)
AAAT ST VU HIAT e (TEAETET) FHET Tguer I gt (fEtE) F 'a F=een &
ATET, Food WA & TAA g qAdTell i STueAT offaele ST T ITANT e o (o7 Frems a1 ara
e |9 & ITATT AT T 3T SfTaad s1r o Heaor g qerd il qEars uterd gir gl

TSI, T ATSAT A2 F=TC TOTrai|

FHAT & TATTH, FETHRIT FHAT SlehIH, FoAT 31T TgIad qAeTell il (Ml gq Jad T2
i1 gty R & Temr (arsdhereed)

70 ATAF=AT F IUEET F AqHATE, A=A A7 FFErR gorree arEdiere afd=ar, 2011 % e
FATS T AT FATET AT T AT &5 AT (e Tmi=d) T TTET STTaT ST2ae H
S = ofTEraw AAHIEATS TIaw9, a9 3T SAarg Tadd HArad H T&qd HT| 39 Tt TS T
FTAFHATAL, ST =7 ATEG=AT F ST AW 21T &, HT ToAThT T ATS=AT 6l 2T A A
TISTATA 3 STET FFaT ST Suferd g ST 9 9 TS A 6 TR HeITerd/sr=ray qei fhar
STAT 8, 99 T 39 ATIG=AT F ITSY THATAT ol givl 3fT THT TRATSHATA & et i Hemere
=gt o srefiere sferg=mT, 2011 % It 3 AET A T TE AT HT ATEL0T FRAT ST
&,

TTATST TAT AT TATAF AT (AT ) IT TITALT, T AT FAATY TAAT FTAT 6 AT T
TET yaga e (B8 =98 o+ veam vaehvadiun #gr @ 8) afed o7 afsweon &
AT Feeh TAT HaTd TTRAT 6 q1T THET Feh AT TASE ST I JTATL/A=AT
[ERIRCIKERIR

(iii) (F) IT=T ATSTATSAT HT ATTHAAT % UG-V H 70 0 fRorr-Faert, Sas o sear & qarasd F:3Ar o4

AR 8, F AT Hafad ST &30 & e AHIAAS &= H AT A a(1had Fed gy
1:25,000 ATY F AT~ & 931 3T S,
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(@) =7 ATTHLATT § FAaE T [AFHTETHT FEFATI Hl STET HF ATHAT 21, §9 7T &7 T,
TR IIF A7 Fa9d HWSUAY g7 39 AGHAFT § I9adl % AqaR UHl Aqaied
ST ATSIATAT, o FTAE % siax At frar sroe;

(iv) TS AT T TITEC (F2E0) AT, 1986 F sAferantara ToRam(3l) F SIqaTe, IULFd Tt
o fRrTtRert 3 |1 geath  forw seame i MewEme dieeua & awer yeqa R s,

(v) TEUEId 9ATEAT, a9 ¥ STAary Tradd §arad TreHTst q¥ E=me F ofiT SHeT STqaiad He|

(vi) STSHTATSE TTSATA T ATHITAT 979 a9 &t Taier § T8 "qenfad dgi A o, Sees 9w
TETET H T[T &3 TATHA AL Flel I A=A HT T

6. faow &7 & A= g o ¥ farg sl &= : s ok RseR F & v T3 T e

() st Yot & AT gHiag SEHTASIe Tal il Gl e o7 A & a4t gre-are
FITT AT AAGT T 9 T ATg==T % siasta ot e som)

(i) = Wre-wre g9t FT YaoT Fated Uhigd g7 Jaoa Arsrre (Seg 288 38 q99rq s uadt
TTSATE gl TAT ) F ATAHT T AT ST THEHT 5T TG TS0 (A uAdT), Aqag-IV &
satate fRem-Aaen & e vE A+t gdf F o 96fdq 99 5T &350 g1 dFq &l ST &Y
AIHIEA o ToT GATEX, a9 3T TAary Tade 9oad o1 Sertaefie seqa it o e uadt
TIATT T TF TH ATHAAT & ST AN qgl g T AeHIeIe ATeF=AT, 2011 F ITSET % ATHIT,
AEATSTHHY T STATAT ST LT

(i) =9 FrI-THET A Afad T aEg TurTterat a9 T HATe F e, iE & A7 vEdua 7 20 Hex

FT 4§47 fome &1 (uasiore) U8 dio-awEt & o a6 &9 § 96 g 3w 39 ey ferE
[EIRRIECAEAUS IS

(F) =H QAT % T GHETAT & =T e uwal i T AT SR AT UEaud |
20 Hiew F siaw o STue o qenf, =0 &= § fareft o At & st 78t gt

(@) erde gEgrd S¥ "l T9hed & o Sgt, el gE & forw v, Srer it 7o F o
ATE, Tt 0 F AT I AT Ao YEER, AT [Eter w5 Are, a9 |99, A A
HYHAT ST THT THT F ofg 1, Shrd qataveii geermamat & sreaefa uasive g &
ST

@M TET A A, SA-sATT &7 e iRafad 3P T waaefier et # G sty arer we,
T ATILFAT & 2T 4 F AT ATSHTAS-| Y AT Ae-1V &5 % AT & AT T
[ElRRICGAERdEInal

() =TT ET TRl § THETS F 20 Wew § 9v FH qatdd sreersuady i a7 ARy e
farfRat g i grm)
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7.0

(iif)

(iv)

8.0

(i)

CRERIEIERIECEICE S IMIE RS I ECIE S S BN INE CIRIE L

=6 ATAEAT F SUat F AN g aret qft s/t et Grarmerat w e T
T H T STSH AT SATIRT TToT FHTeAT STuferd grit)

ArEEteTSre-| 3T srseftasnTre-1V &= & gt feemarars fharsarat sperEr afvesErs, s
ATEEEAT & FER aEa/ss §, F 999 § 99970, a9 Y FIaary 9add JArad g
Tatera desuHT it [RRTHer F e 9% wars i STt

= A=A F AaqER w=r a9t o siw fRatia Srarward, S s w7 8 arHtssre-l
Y arseteTsre-1I| &t 7 anq €, % for efea WSy g srEetense sy Y8 # F
ey ¥ = o sroem srEetenTSe-l| 7 || weiera URT arAs e, S s HeeTe-|
/AT arEAtaSe IV et ® T ardl 2, F mEHieST dAi a9 & "qay H diseuny iy
TERTTelT o ALY 92 et TIaw, a9 A Tqary Iaad e g fa=re T o)

Tt aRATSETe aT ATl Sar =6 ATSEET & T ST qTT-A7 ST AT,
2006 F ITEE AT AN &I &, ST Sael § HAT&d AAHIGARILT TITEHI FIT HA8d HISSUAT i
e % YT 9T, TATASHI, 971G Y99 @ T Fav ‘F % forw swwen a7 waieaeofi g9
AR TTrerEee (R S8 =9 99ATq THEAsuU Fgl 37 8) i 93iEe, a9 Y Seary
qfadd 919, & AEN SeeU Ateg=Ar, 2006 % Jgd AHT TAEIINT 3T SEH SIS
saTaiy 3 form FeaTs i ST

A ST AT TR, SAH Sarey s F Iuaet w A F F oy Ay st
HoT & w9 [T &erna g, F 9T H, I aRIISETet w Seted ST 9 ST 85 AT

STTEERT GTNT 0 STTEREAT % STETe HSeuay & Seqiaar ITed 7 % IUdd Aqarad far
ST

Faa = 300 [ HY. F [T o % it Tw-smar s F fou, fissuan fi degiaar #t

serT o faeT "etea s rfeesreor grer srEes wa R Stroem gty o9 e

AHIEH Y& H3 § 3 39 ATSGAAT 6 TRHeT H T&q1d il ST FHe |

I AR R srdwaat F fag arsdisree @isfa s w3 § g

TRASTAT J&=ATaF, ASH AT ATTLAAT 6 T2 Td AATAT AT FA &g (erorrad aearasii =

T AT T ST & o AT &1 TG TTEH0T Hl e Teqd Hedl:

(F) =T SUTE-V ¥ SATHT TR ISAT {9 H ST

(@)  wad At RS AT sraTe S F i SIS arieE ST WTefeE Hed, ST AR
2T, afed @i Sy fars)

(M)  =F AEHAAT F Ted dITE Al T ASHIALSSHT F ATAE, TS TRATSAIG FF AT TLH
FTT AT AR H g Ry g (Sersu AfiEET ® IuEEt i An) wd gq i
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(%)

(=)

(1)

FaefiaT ¥ w0 AT & arei waa [t afserei/arar i et w7 Sew), ar
i % for =t srema=t & Ay g Samsul

SR qedisd aIE ST SIaT Taed AT, ST ATEAAT % Il Hl AR FA 2q
fgtta s o w=v [Afde g aeh w97 Ffgio afsErsi/eETET T @
E1EER

TATIL, A ST TAATY TEdd HATAT & qrrd 14 A7, 2014 F FEATAT A9 H&AT A~
17011/8/92-320-11| 3 dga srfersira srfrsreon & & et erfersreor 317 1:4000 779 & F31
P mr arEtarse wHtE, Sad oaEfivadon g o o dfimiE ¥ oaaa
TFEUS AT TASTUS T ITANT TR 47 2

=0 ATEEAT F AefiT AqITea ArEAtSE A F AT, TS HATEr ST gfErSET ®

FAEAT T ATSEteITSE Wl dl g¥IEd: § I9Td U IUYFT AT 9T HeATd
TR F T

ArEHTeTTSTE WA, S araTea: RSt F -9 7 e s i onfier
T 19T 27 3T e srfege miRetashi gt & seamefier et afga sredtarere-, |,
1 3 IV &=t = off gt T g

AF FEETd 3T HA-S F ITATE FEa20r qreft qfFsErst & o "qetad =g
T AT FTET Srorar | T &5 T IguOr (A Afftaat § ‘et we i wgatd”
IqT FAATIRT TS| A(=, TEHT =T FE Srorar Tguor [Ha=r Gt & 99 qgatd e

TEt A T g qT TRF ST F7 AT GharharT oF 9 & T2 TETEasE ZT 39 A=l
srefie Tt e e giafea B smom)

AT A7 Mera Hieeuan, 7ur fFufq, sEifea sreehense FemT a1 arEarsuadt & aqamr
TAT SATSHTATTSE SATEAAT o ATITAT § ITIFA (i) F TEATAS 6l ST HT ST 7 AE h¥ ITier
Y AT | q75 T3 i =ty % siaw Metorfeg it fremeet # -

(F)

(=)

S AR AT FrFerat % o off, S fardy s, 2006 @ 2 2, fardy
ATEHAAT F T qHY AT I FIA F G FA F SR T W AN 8
HSEUAT AT RATRET TTE, a9 i a1y Tadd Jared 17 THseuU ol ud
T

T, ATSHISIE-| AT rEHtesre-IV &= # sraferd Ut 9ot @ aRrsene & forw off
AEHTSATSTE ATIT 2 sifa™ FEwTier Fhaer qaiawer, a9 =i Saary Tiady §ared gren

HATEd THSATSUT I T SATUIT qTF 98 I TEdTd & gael § 0T a0 AT 37
ATEHTATTSTE STATAT TS 7 T

AEHSEUAT 9T Horesl oafaey, a9 Y S9arg 9Radd §ed & 3
TS AEHATIT o 70 SR FHT, Sreg S0 Ataeg==T, 2006 # ofHe Tt 63T
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(iif)

(iv)

(vii)

AT & Tohq I AT ST TeeSTe STTER=AT AN g ¢ ST ST Hisesre-| a1 Hiemsie-1V &=
H srafeq g

@M 9 arErSETE AT, g Sersu sfeegEET, 2006 # anfie a8t A o g g o
Tl ATSETATLSIS ATEAAT AN BIAT & ST ST S TeAie-1| AT ArHtamsre-1l &= # fFoaq
g, T Hafad SIS URT g TEdTas § I YT 9red 2 o6 q18 faAt & offiaw e
ERIES IR

(=) 39 At aResEe, B # Hrersre afeeEar 9] g § uig S steg=e, 2006
F ST FI AR FA o [UTa srafar § w9 [fda o gar €, F Araer § UF wfew

FIT ATHIGT T&E Hld &l GrALTsda a1 & o0 HSeUAT a4t ATl & 9 T57
&7 o SATATSIAT ITTART T ST |

TTELOT A Y AT TAAT HATAT A e uwy it FErrtent % sweme a7 avs faat £ safdy %
aT U URATSET WEATEl A SMEHISESE ATIEAT F odgd ST WEd w7 A
F

T2 AEHSEUAT I TS AT gl o7 H1on | Gharefie 9 g, a1 I8 99 Tsg & J9me
& qATaer 9T, ST SEH TSI FSETe AT AEAS AT F AT §, 1 a1 g T ag
A ATEHAT F ST T &9T9 § T@d gu Tearai q¢ feoqoft 3 siiw 39 a7 ey w3

() =8 afeg=aT & erehia afRrrsETst #r & T2 smTaty |/ aut S eaty F oo fatemrer grf,
Fordt 3 fAwTor weeft framsrera Ut smTafy S A i AT & 9T a9t F eET QX gl S i
TATAT AT gl AT

() FEaT T ATIFAY T AT A AT F o e fAwaried Fhar ST aar g, T90d & sreas g
Ferar AT FAATT F HIT HATHT HH AT &F AT & TFLT THLI T SAATIIT 0l TeqT 6
fareaTe g #F 7 FArRTier F arer-arey gafea urfereer v sraa yeqa T S

99 ATI AT -

(F) TRATSEAT TEqTa® & o0 a8 AHard g &% a8 T Feiee a9 &f 1 99 7 31 feawaw #if
e Fi Fatera e srfdrmeon £ g€ s aive gfa=t & wataofia st & Fetfa
TRaeT TaT ordt % Hae § sredarits Squrad farE Teqa HY ST TRATSET JEdTEs g1 TEa
T TS UHT TAT AqITAT ATST T qlocteh ST § THITAT FhAT SATUIAT TAT Haferg Ao vy
FI ATAET L T I Ifaat Bt of =g~ 1 Suetsy F3 Sruhy

(@) sruTes RdTe F "eted At arteereor 6t aearse v € wafda B smom)
HSETHT &t FIATTAT H TETAT a9TT 7@ g, HISSUHT FT A I g 1+ 98 TF q9i9d
JgHTEE FT Giord F¢ AT IT 9T FwAAT, FAged, fFo u GfReway, smmty o=, e,

IeeraAl U T TS FEATS TAT AT AT F A< Tigd AT ATl 37 Hafea 9 T
877 F 5T T FT AT SATEHTATSE ST AT STSAETHAT T ATATS FiL |
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(iif)

ArEH eI FAgET 1 yad

ataver (FeeA) srfafaae, 1986 F srefiv <o SIfa=mT % Iusdl % Fraieaad i Jada aaT Iqh
A Fd ordl F AT & YA & (o, orfhdt a1 af g9 €9 § A997 TAAST €9 H
TATE, a9 T AT TEdd AT, T T &5 TUTHA, TAHSEUAT 3T THHISSUAT 6

I ITAH T,

TAHISEUHT 3T 5T 9ChTY AT 99 ST &7 F GIsudT $if §CaT, FTAHRe AT ATE9T HT
TTELOT, a9 3T AT TREad GATT T AT I=adq¥ =T grer 1993 & fe arf=e
664 # T T el ¥ ATAR TEe o st B S g 8

T TS & At HSSUAT, TH ATEEAAT F Tadd 7 At g 997 39 w1 § "grdar 99 8
T €7 | Ica<ardl gl a9T 9 TsT &5 Hafaa ST Fiorege i sreqeqar # oer s qiufaat
T ST HAT o0 AGART Aigd ST TR TET THETAT % HF T FF diF JTdeer o
BT &9 TS & v "afaa e afvrege ¥ w@w uw = afeREET F yadq & forw afatem
TEATITSA T2 T T ThdT 2l

G Afed TIIRI JET GHETA it are s, ot snsdere sfeg=@r 2011 F Iwaei &
savTa AqAT T off, SR 39 Ty § Sudad AfSREET & Savd Haterd STierwu F =T
FHTEA ITeT Al FRAT AT 8, 39 u% "@etda '@ ey &7 % Hseunu gr e G s s
e TR Al i Awforfer ordt F stexefia fafaataa B sosm, st
(@) =T 3 fT arfortsae hareery % fore a8t frar o)
@)  zve forel -TuRRTT qét T A feshia srerar siafa q9t R st
[FT.5. 12-14/2018-3T5T-111]
fer T fiE, Hea af=a

el
TR Rafafir 43t &= (Suaw) F forg dxeor, gearn i yegw s

TOT 3fiT aqEr mRREfadE qadt o (SUAU) 67 §-EUeHE @99, € F AT B0 a9 @] |
Teaqut giar Fardt 1 F=g ameata, a9z 92, yara i zote, a8 Fere, qever afiadE, g arr
F g9 A, FEa 79 & 9gaRT 39 8 Y 98T "asl 99 JEIHT g, Fwardl 9 qEnEat & GAeg
TS Y% % ®F H A HLd gl SUAU, TET SASTEFT (o7 T 3T AT I-uTel Fa10 Y&
Feh A I ST AGUEdT &l a0 TGdT | THE ATATIh, ATH dgHed [IaTash ¥ feaad ¥ AT qe
& T fRord g &1 o1, SIS/ [ rTarsti/ et it e S AT FIAT SA9AF T SATdT gl

1.

(i)

g 39

ITAE ATHET FT TINT F0h TAUaeud ger aff Suan it qg=m &t St sie fiar-ar
gt i sroshy
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(i) SUHT F HEEAT AT AT FT Ioor@ FA gU, ATg=AT H [AfRd fen-Fden F sqame wsa/Es ey
& FEHTL, TTTEEa USiTedl o AIEAH F HISSUHYT JITT HIM

(i) =9 ATERHAT F TS AT FIAFHATAT DI HISSTAGT H THA AT ST

oS SUET % G, GLEAT 3 Taere o forg erqems 7€ faforse ot feforfem € -

11 =g 3«

(i) Fog, ATEITS T a9 G Ay, 1980 F agd a9 & &9 § =TI Fhar 747 2

= AtIg=AT § [Aiga BT o= a1a % g a2 A, Haterd 99 T &5 TATHAT 7 67 931 51T VAT Fog
FAEITT T a9 (HeeAn) sfafagw, 1980 F qgd aqf™ & w7 & =g o w31 g e 9% Faer a7 (wwer)
srferfar, 1980 & Iusigr gt AR g

(i) == wweror srferfeee, 1980 F dgd JuT Agl il TS o aTeTid|

(F) AR M § Fog aqeqid Hf Gared ToA/69 1T &5 i G G0 JITE 0 S aTet faegd
TISHT % e 92 w@ferg fhar Smovm afs =g a=aeafa &= 1000 =1 #iew & wfes g a1 w0
Fereata & T IR o Ara-A1 20 We FT TET &7 IuSAsY FAT JATUAT| 20%eT F T T &

FT ITANT, I T foa w2, Foeg aaeqtd Sa-fafaerar & qaterd sqaem qiaemsi, @ver & fou
IAEst oY THT YT F = FAT & {0 Sa-qiaemsii gq Har ST g g

(@) i 9ff ® =g aaeata & org a6 o it smaeaar a8l gril|

1.2 va R ya RriRet i) gdg Safafaea:

() wraTer 3 sarer iR oY 39 AH-aT & S R At HAT TS ted FraheT gl

(i) Faer AT TS ufer w9 7 § yarer o yare gt i grewe adt wir afag
TG ST

(i) sETer S sarer oy w1 TIraer FrEEATT S oft IEga g saed® g, aegstia (H2EA)

afefaaw 1972 F q2q Ma9T® STAHIGT ITed FIA & T9ATT AT ITod TS SeAm=i 9
ERIES I

(iv) ¥a 3fiz/errar faate T T YaTe &0 T STAige 3T TAeTaq AT SITuT| YA oY Jard
TR 7 ST i qReT Mead il S
(F) wtdrsTa s A= &t 7 90T ST geiia Tarer S yare (R wr g iawor (52E)
srferfaam, 1986 & dga urifeafadia =1 & goeaefie &= % = & =nfoq =i sfegfa
T ST
(@) =g gitaa AT Srow & saret, yare MR oY 9 Sag Satafdedr & @resy &
o giesrs i ft FEAFATT S @9, TR ST Josd w7 =, [y,
FATEE T FH AEET, 9T A gATS, qT T 9 § 97 A Ao § Ta7

138



20

THE GAZETTE OF IV@IJ: g(TRAORDI NARY [PART Il—SEC. 3(ii)]

1.3

14

1.5

(i)

(ii)

(iif)

AT, FATT FEAFATT i IHh ATET FTEFRATT TATA ST o6 AL ST Iqh AFITH
T B S

Feastra (F2eqon) sfaf=ay, 1972 (1972 #1 53), a9 &zeqor srfafaaw, 1980 (1980 T 69) srorar
Tyt (Feror) S, 1986 (1986 #1 29) ¥ Waem=i ¥ dgq =ud fhT 7 sy S,
YIEAdl I, AFAAT, AT a91, aeasiia -2l Y =7 i &= qigd araehaT
frsrat it fMeea w@fem i qetera fBrar s,

(i)

(ii)

(iif)

IULFT GATaG T T &= T HLeq07 T qReAT, Hateq srterfaawi/steg=mret/ fRemfagent
& Ul & AT R S

FEd g THMAI, SATT-ATET ST F1ET 8 S ST qIA Sl @i o = & o aig &= § a9
& | ghag FLA & o0 T3 o S[rusn|

HETerd ToT FLHTY/EH T 9T ee? goe 9 Tq07 ATAT FFeqT % o0 JqFha arit
T FTA % TTAT AT-ETA AT g VS SUTT FlA o (o0 T [Tt Ta&re w4

AT T
FAAUT TAGH T LA 3T FLAT Had shi STt

(i)

(ii)

(iif)
(iv)

(v)

AT TAGA 6 &A1 H HAAG T GAAd HAT ATOAT ST G0 Tqd | FATHE
Safafaear &1 q9dw =9 F o s e s

FAA AATGE Fed UI/STATHIA Faeq T TTEAHAT AT Fhaed &l SHq @@ & o
AT9TF FIAFATI T 21 STaa e stroam)

TRFIE ®F F HGAT THedT AT TAGA 45 H A7+ 2

AT TAGA &A1 F AFIH AT THed qragrar 92 RenHaet # Fgiia o 1o w2
HTAEST F AT F2 7 o o Teqefie = frar S ahar 2

TAEUHH U ZIT AT 37T HSSUHGT T HIWieh (h T 0 7 SFiaferedar arel Hwiaad
T TAGH AT I FToe T FTAHATH 6 forw 3= B3 ST &ehar 8

FGA! I ST A ATt A Y Feraa gl s d@xfEm R smom
Hafera wrsai/ae arfad waent g afdsra v T Fgett g T ¥ arer gfy #1972 F
FEAST (HTEA) ATTAR o AT FIerq Fohar ol
TGl T SIST 3 ATl H H ¥ Iq6 N TTH TH AT AT TgUT IT L aTed
FTAFHATT Higd Tl AT FIADATT T AT TLEAT ST TLEAT o [oIT FUTTT HIARATT Hl GIEhT
AT TE fohTT S|
Haterd TTSA/ET ATIET T 6 TTEHIOT 1T Fgell g1 ST & aratl i &1 qiera @ &
forT &t SaeT AISATG 90 T FATRAT T ST
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1.6 T HahgET AETE-29<| il Avaq gt ik w<fé frar smom:
(i) ATHSATT ATH-TAAT TT HLEA 3T FLAT & F1 AT ST

(i) = AE-T § T IR ATHUTH VAT FIE FEARATT Al AT ST ST AT HohaT it
TIRSOTSAT T TTiET F

1.7 S uE FTRAT F e geita s d<f@a e srom
() TSI TG =TE FATAT T e e qferd oAt S|
(i)  vET FE FERETEE Fwrwery, S s e F ATt 9w viase 39 g, O del har
ST
(iiiy  TrAT/EE onfEa waelt T St WY §9a Y, T A ST F ATA-ATT THAT A FATAT FT
LT FE o o7 TaTe Fohw SO i g v (6 % =7 § F1 F:7dr gl
1.8 T g HigeT a9 arelt gfi v e geita s s B smom:
()  fEEt g SEer A ATt g G S I YAl AR 6T qReT it S a6
Ffgat #1 f[etor, areor areat @ T, s s, afgg we ot Seewr e
&1 § qTerdl g0 SEaT aar At i ST TaTE & AR 9 Tahd T979 g 96l 8, il IF
SERERIEE

(i) 3T AT AT FA TAGA W T AT Tl A (MHAT il STATAdedr g a1 qigd a9
ST ST HUTT AEL0T § Fhog Fed o ToIT ST TR ST, qrreh aferai o forg S aa &=
IqAS BT Tohl

1.9  s-agfa e it g/ wgaget &=t w e gt s y&iga B smom:
(i) AT Iq o Al 0l (AFad Sferd e giera BT s

(F) AT T F AT H TH @G (FTE) ATAEH, 1986 F qEa AteE=a BRAr ST,

(@) T A, T ST e #7 Rfeee 9¥ IR Tania-gie § aqEe deardt whed ey
T&TH T Tl BIEH IS [AHTHIHT FIAFATT STAT Tl AT STTUIT

@M YT % EAT T AFAT FAAT T ATEHA Td FT TN FLah 3T T H [T97HT gAF &t
GIASIT T g1 T GISH I o oAt F < FT G TA 8T FraHenT gl

() @ F A I UET FE FARATT Agl AT SO S| afRomaeasa @@ & S #i
sroas/famTer g

() T H AT IT Fa 9T ATEATS AT & AR TRAT ST
(@) Troa/Ee omea Teer HrHithd Ry T 3 F et forT serere TS I
(i) W EE e

(F) T STIET IUYFT ¥d H VAN F0eh Irad qvg °F TR Feh THT @Sl & grey | @A
T BIEHT LT THF qel T2 @A Traafed gl
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(=)

(T)

STa ATHT FEwETHS FwATT 9% qef 9¥ U ST g, a9 T FEuadt o= § 99g a¢
T afq AT grar 8, a9 et & forw gfogfd w7 % forg afasmT srfesent g a9qg
Tl 9¢ AELTF q95 qcd [N FaT SO ST S8aT Sraiare SIqeedw 396 g0
GG ERER IS I

TS/ AT T SR o0 T THqE Tel o [olT TSee TS0 aa1 |

(i) ST &7 & gieT degfy

(%)

(@)

TST/ALCHRTL/ET QT T2 TATHA F TZAN H TAHTUAYIUH, = G AT €T T qhong
GRS ST T STTOSM

T(ST/E TTHT Y9 UH HHiTHRG T 0 ST T F q66T TR 6 o0 SggT e
TATT FET

1.10 YUGE Wgd Hl €AY 3 g8 Weed & 94T &7 ¢

(i)

WIAca SATTHRI, HaTed AT T=awi/ATe=ara/fQenaent F Iqaei & AqE AT
TRTACH HA AT FIT SATHSAT o0l T T TRIAcT STl ST ggT Il o T ST qe
F for SeawaTt g

THT AE FAFATT, ST SATHATT ST AT [WIded AT gogT Hged il qeaqren & fow
EIAHT &, T ATHT Tal (AT ST

Tg giafera frar ST & 2w d@v=msi srar o=t i afiwfea B S s v seaEst
% AYATT/IAT T faAT aRaftda B seEam B STo OHT SeEETed i argdl areg
SATHFHETAT T TRatdd oy T SAraie AT 6 SraeTas AraHerdT F3 % 99ard 99
HTAHT o ATHTE STIRT F4A gq =12 A ST |96ar gl

Erceal

AEHTAEIE-ALT FT FNEH ASHTAE § AR F forg srgwa e 9 s St # gt

(i)

(vii)
(viii)
(ix)

F= AT A,

FATF TETfora 3,
Hrex e,

ERUEEK
[ERIEEIELEH

EE RIGESIE
KEIEIEAIS IR
A,

EIERF
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(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)
(xvii)
(xviii)
(xiX)
(xx)
(xxi)
(xxii)

(xxiii)

ERUERIEIRERIGH

TT,;

HH AT

T HoHT gAT T,

ST STTFA T,

IATF F IATHI F ICATEA g FodT qI;
Tt s,

HIAT SATAAT FATSHIA|

EREIECIE]

AT

HAATT

F1ieTh
[ERAE]

1. =Tl

TFel AT AT F sga & forg srsehemesre- 1 % [Raiia = § di= fRenet/grest w1 fAmtor et
9Tt o ST T, ST~

(i) TATor 7 1= A r=m a2 a1 =mm wiegsa aiia swaarsi Sof G & a0 & o &

STt

age-lil
FRRa srsHienie &= § di= Reet ar giest a1 v=éq T yRaismret & faww g9t RmfAar

(i) TSN Feafcedt & AH-TT9 FAeqTd & Aied dIEaTs a9T Helol are-are 1 Aqard af STuT F9rd 1oh

AIaTE | TRt T avg S 9% SAar & -9 § 91T T 921

(i) ¥ F EAL H THAA Tl (AT STTUIT,
(iv) &= glagrs & o M 9iee, 92 e o7 A7 e F afafiera R ot sy wre et A

FATT TE g
(v)  dEETe % [Auior i aquia =7 e a7 & S qdr g B ga i s e st & == ara v

AT THTT 957 ITeq T o6 A7 37 &5 § G-I A & TFd a1 Hl TATAT Aol HT

(Vi)  HETEd -7 ST AT 6 T & AATT(cq THTIT T ST HIA | Tgol hg GEahT T AT 7y
o fRem-fAgert v e ¥ T
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(viiy  TRTSET &5 | ITATG ITgeTal, 316 ATT!, ISl ahl Toracdl q9T &atd TqT hald Ud asF
TGO T 1€ AT TATE20T (H2eA) Afefaaw, 1986 dfed T ITTEwevni g Haia ATt
= ATET gt

(viiiy SfgETal 3T 3| ATTAT F ITAN % o0 qraeaq® yag Ty S0 & 7g gAfeaa & s &
FAIATT FTREATAT ST STE AT FT ToEsi T | a7 I+ 92 T 7ar 91, S afgsna sroam
BT AITLree HT fEes ai= 9 7 o Sl

(ix)  =fe af=rsET § aacae yaeEt & fore a9 sgf® #1 uanr enfae g, v a9 (5weorn) stterfaaw, 1980
& SaTd UTerd T ST i ST $fe aRasET % o @) s S T s fatear i
STUETS T T F3hAT STTUAIT, AT T AT 69 10T &4 & qded Ao mr it sTqata areq @t s

2. sreetemTeE-ll

qATHHAT AT AT % eTs-faare gq srsHtemeere-11 % Myt o= § &= faret a1 great & =t
it afdfRutat 3 stexei= i, srufa;

(i)

(v)

(vi)

(vii)

(viii)

fAsft Fvafcet  SE-aT e &= Aied qIaTs Qo FEret qre-ars S Sqatd &b ST
Ford o areare o et off 998 = 92 ST9ar & A9-ST1 § a91e7 7 9L

T % AT B TR Tl AT AT,

T Faarat F o, Mo 9w, 9T e $iT $FT 9 F afatvrd Rt o g F el
frrwfor £ srgafa w2 e,

e % fAuTor it STAfa =7 e 9% & S GFhdT § o6 T5T I T ACFIw F 39
ST T AT THTO-05 e fmar Stroem fo var Amieard ow & § g-nsfir oo &
T TATE 1 TAgdl & F TATET Tel H,

T ST ATIAHIU, TH T FHT SAATTT THIT G5 ST FIA F Tgl g AR FIET AT
o o fee-fAeent o = w2,

Ty e gfafog o o e =g sea9 & gemoEn & foro Rt oft s & fRator fr
AT AR €, TATT ¥ J-TUE FT A%, oeH ag anr o enfaer grm s o
giaftig &= & Said orar g, F1 ot e § T@r S,

et Tt (FAT) T T THT AT &, -GV & FT AT % 33 Wiaad & sfersw agt gAv
AT U, AATT FARL TF T2a9 0.33 F ATF Tl g1 ATZT TAT GAT &5 THAA g AT
St Faeafa=t & sr=srteq grm;

FRT-FT, S-TT9 it TIATHIT T ST ATEHAT AT o ST g,
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(xiii)

(xiv)

(xv)

(ix)  FwFe § ga i oo FAE 9 Hew | SATaT 71 g 37T &1 99 F SATET (K1 Fw aT T
I FUT T eT) T FHATor T2 e,

(x)  SETHA-STS FT 3=9 SaTe @T | 200 Hiex % #1= & /gl oA Sruwm; 200-500 Hiew F 7§
TH Fea T AT T TST &7 % -5 A1l TgATd F F (o131 ST JhaT &

(xi)y = SAT ¥@T % 500 Hiex H¥ T § d1] T @A, GHAA HAT AT AT Fl GIEAT, Fao a4
#t giAATE A7 TR I T SIEHT ST Tl g,

(xii)y  ITETSHET &5 | IEATHT qIgeTal, 316 FAL, ISl ST €afd & €< 3T TH THL 6 T
it UrEr, FEF TG FEEA e AT /9 wsA & yguer s wfafa a@fga gew
TTTEERTOT ZTT TATa0T (HEAT) STTerf=ae, 1986 # Tefid =TT U HIAFI 6 AL g,

FigETal TAT 319 FA & ITAN gq AT ATEATH il THT AT T TH a1d FHl AT HLAT

AT o AqTaTd S Ta TA7 319 FFL w0 G141 | AT A= T 6T T 10 TAT Fle A Sigend a7
STE F=, A= T ST Tl S,

AT T ART 6T T HT AATT FI o [heal aF great AT F1= Rtet & 7eg w7 F 77 20 Hiew it
FATETS AT A7qLA gMT AU, A TRt off Forfa # o1 stearer 500 HieX & 7 Fgi g, a9T

T TRATSET H Fvca? AT % 10 a9 7 HT TN OTHS g, q1 a9 (F2eA0) A==, 1980
F ST SUTErd TP ST 2l STUIT S TRATSAT & o0 AR 7T hald q97 a7 fafear i
YT T T FRAT SITUIIT, TAT T AT 69 T757 &7 & Thed FaamT i srAta ared 6 ST

feoqofy:  oiRufofir =7 & geemdie &= (Safs aaar o, @9, garatsty, qEert #1999 @

A T &, aAsNd TATATEH TAT UH 7 & S e AT §F TS &0 TATEA G AT =
o w1 1) 7 <= fisrie A greett 6 Ravor it safa T8t gt

AqEg-IV &

v 787 Rffgaa i (erddfiesnee) Ao AR w0 g Rar-fAda

1.

I=9 SqTL @7 AR 1 sa= @t 1 Hegia
TAHNUHER U g7 399 Sa Y@l (THEUd) 37 A s Y@ (madiue) &1 BRar s deiwa gt
=9 AtergEAT & erefia a9t wrSEt % forw @ g

Mg

a5 A Tioear (uaeers) g Gl auarate § gu o w7 gy, a9 w7 § i o 9 v
TREddl (ITE/EAAA) F FR -7 H a1+ fGEaw @ e # wEd gu o Sies v a6
i T ST 7T 81 STem YET T SUANT g ST ST T Ay AT 9T ated

TET TATAL % 1T SATTRT TG FISHT a7 2q U STHLI o dI¥ 92 AT SITOT| T F8arai
F¥ e § FH FA 37 "aa sshifEwr gt = % B @ fioeuadh #r G w79 g9
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SITTw YT 3 T & S % & F o iy wanr f At sara a6y Sorary afiEdy #ie
Fed@T qiadt & U TqTET Fl &7 | @7 T

rEdieTee wAfE & fRwir

(i)

(iif)

(iv)

(v)

1:25,000 THTH FT A& AT T4 A 0T (THMAE) & AfSTa FBHar STom & st
FAT AT 1:25,000 THTT FT AT IUAY Tl T a7 UHT ot § e /9= T3 F:77
F ggTs9 % T 1:50,000 THTY 3 AT 1 1:25,000 9% FET ek TANT AT ST a7
T watae it AT At F s g -

THE ; 7.5 e X 7.5 fAme

R : 9 it Tivear £ ofie it arearsd 1z F aqar

TAT T : TAYEE AT TS TUH 84

FEATHT ALTT ; T TR w07 (THUHU)

TATATHI : L %1 R 1 1 i 2 B> K o s M B 1 e A )
TSR AT URAS RIENTE & ITINT Fd g0 T2raq
FTAT SITUATTI

AT, A T AT TRAAT HATAT & HIATAT QLT H&AT F-17011/8/92-320-111,
TTE 14 |1+, 2014 F grer Atoysira By ofr stfesreor g S== sa Y= a1 tadue F
HIHTHT T ITINT Fd g0 1:25,000 THI &7 SATSHIASE A= 94 fHFar o,
ST TAHTUHE TR g1 AT ST B

=t AfFes T stata usdue & wuer 20 fiew, 50 Hiew, 200 {27 37 500 fiex
F T I, ST AT srEHese AftEt § 9] g, # Feeea B s s o1
FrEArenTSie ATAET § T T STusm

THEUH, TASTTS AT SEHaAesre Farsti, 77 o, & oft sndefrarse amtei § saw a
TATIET g aTel siqaefia Ster et o a2t & |1 egifha AT s

fafere s TETT &= F7 Ao, rEEreeSTe feeEaT & SAqae FohaT ST ST ArE
T ST SFALITS T T HIST T T FhaT ST

T W & A =eE aEEE

(i)

(ii)

TATT TqT 3 SATSHTATSE WAL, AT ToAT F hareaa= &7 e 991 % oo
TATHI (AT TAT 77 ATHFHIOT F TN &q 2

FITYTH g FATT U §-Fq T (ITHror) wraf=, s 1:3960 a1 9% Fead T\ 92 §
AT ST ST TTTEHTOT o 9TH TAT IUAH g, T AT qTAAT 6 T § TART AT o
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(iif)

(i)

(ii)

(iif)

(iv)

(Vi)
(vii)

(viii)

AU, TALUA ST 77 ASHTATTS (A=A w@rsit T fegia, Fgm 8 a1 1
J-F AT AT # 3 STua siw asftneont & e foeud aEteE § S
ERIES I

AT ST 1 F(Thar

FrEHeSe wEtEl § oo f J-STEnT qieer wee w7 § Gftgd Y Sl siw
TAHTTEETUH GTET TET Tl S 69 5T 51 o TATH il I FIT T FTAETT 6
AT TRt & § geaaie e (SUHT) AT AEHTASE-| F &5 A Hegithd
o Stroem oE |sft Soew iy T e g et &7 ° qitnd B s

1000 337 HY. ¥ A& o HATF &5 6 AT ST THT &1 Hl, FATT & F T9 Fd gU AT
T & Foegiteha AT SITUAT| 6T &3 Fl AT ATSH A= | & & & § (1 13T SITUT|
AEHTATTSTE &5t |, AT qHETT F d, IAH ATAT HYFT, Tt THe F =12, 9%
A, AGAT ETH o WISHY TAAT &7, WA 37T AT THET ¥ =0T qiaere S
o zamarT, @, e st # g-F7 T\ F arate v suafda T s s,
e =T 1= S=2al, ATh-Ah1s, qLET ST SATTaT AT qied T JaTs i SHaeTal 0
ST § T@d gU qeid Agell THETAl 6l ST AETHT F&dl & (0w Fega e
AT FET

ArEEteTSre-IV % 91 &=t i fegifha fhar Sro s afs S S, E, SEaie,
F1h, TS 3T qeTT orfe 21 a7 39 wuee w7 ¥ Rregitha BFar STow s stor 941 % =9
TRTT & AR o ToIT Aae-grag RIThe HTATerT gTT YANT it STH aTell STeaTaett T SFT
ERIES I

ST AT H AGAT THEA F TAET TAT TG T4 &7 &1 w90 w7 F F=fega frar srowm)

g T A7 e wfersa o wrat #ir v &9 9 fregita B o)

FHATAT, THIAT, GATTHAT TAT T qLE T SATET % A1 TA19 AT TET FAT 6 3297 6
forw arSehemesie Ao # =haTa arerat, aut enferprel, gferdSt U s smuTeda
HEATeN iR HEF Aeas st fadraret v vt wv & guatda fBFHar srom

TAAT % AT AT T77 FEAFATAN HT ATSHTALSST & el AT AT SITOIIT F9ra o6
IE AT 79 ATMATET FT IO Tae JoT e aaiaoiiy waaat, st qor FwrE;

TATR F FqaEr ar sroam & ff aRRafa § aqoata affemEt &1 389 99 §
=TT FEt oA St

5. FrEH=TCeE AT 9L a7 & 9qHe

(i)

T fhT T aTE st T ST T § =T SRAT STUSIT 99T 9hiaeor (SYE)

afgfaw, 1986 & AqHT TATT 3T AT 9Tq fFU JT0HA| SH-gaTE, Hafaq Hoeuan
FTeT ST =2 a2 it st
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(i)  wTed FATAT TAT MEATT F ST I ASHIASRHT § FHorga Foham STom qam 39 12
AT, A ST STAATY TRATA FATAT T AT qrea FHm S

(i)  AIHIRT ATSHTASISHT &l T, T AT TAATY TAAT HATAT il JTET3E AT Hatad

T, T g & e UAT fit Jq9Tse I¥ T@T AT AT THhT gTEshidl T=1ad Hraierd,
SIET T & FTATAT AT THT TG F FIATAAT T I FLTE SATU|

ArEAHSE TSHTA FT OQE
(i) Hag B UT Gafd TsF AT " ST S F qerT & YGU ATAHC, HIHA Hl TS

HagA T T Y4 Fieg o s F3 I @A 3wrg R0 o areatawar & e uw
ATEHTSTSTE T T TATIA FT|

(i) Sufera g U genfaa Aaf=e w1 aatawor, a9 Y Aoary aiad g & e
e AT ST

Y-V =

THFd G TG AT (ArEsmsuadt) AR F:37 ¥q Rem-Fda

1.

THIFT ST Ja&= o1 aATHE Tgia qor [t & /Mm% o yweafEa s
HTETOT HLHATS o ATTE T T T JTUIHT T &3 § AISIATag FIAFATAT AT ed STerora i

STTUS(T qAT F5 T5F &7 TATHA | S 8 TITEaw FRT 36 SAqAIGd HIrdT STUAT| qgaeid, sfae
A % 70 38 TAH SIS URT & 919 st oA st

THIFT G T ST (SMEARTATT) AR FIA B AT & Tigd §907 517 & dae § f&F=me
ERIES IR

THIFRT 51T THGT T 10 F97 Y THg-H9T F ary g9 aqq i At G Fwr, w@veq
TE TRTEAT FroATsH T IHH IUFNT FIA g AT AT SATOAT|

THIFA 51T TG AT F el T T T TS, - B@F e, 79z g% F A0 q97 dfast
YT AFITI F ST 9T SH-9T Y ST B GATEAT B FHE AT ST s vhhd g
T ATSTAT § I &= FT IR AT STUa S Fare wwe B sHEl, e g F A
T TH THIL & 7T FAT AT T THETAT F STH-AT 5 STLFT LTI, TTHidah STad o
e 3 form gfeara == 3 et sife % foro gefem i

AT TEF1 Aled THT FISET HSHI HI G AT STUIT FA(Th T TSeh T STTEHT % I
ATSTTeERT, AT, TA19 FF, ST HA T AR HI I1gL \WHAd & IUTAT Al FATead HLA H
TETIF gt

ATITET AT &3 F THTIEAT IeATII &1 AT FATS ATl TITHT 9T TATE T F FhaTd AL0-ETAT 0l
feea s ffda e sToem
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7.

10.

11.

12.

13.

14.

15.

16.

17.

18.

o ud qu e, aree S qUT T SA-qiaeTel (ArEsad A=Al B GIEw), @t
FET AT § ART THAT 31 &, I ATATT €9 & FIera &=, aTar 6 A 9 AT oq &= a1
HYTETT &=, T FATA A 1 GATS [T S0

qHZ € T A &7 6l A< HET F TFeq SAq-HEAT TG F g SqH A FAeqaar digd
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 8th March, 2019

S.0.1242(E).—Whereas by notification of the Government of India in the erstwhile Ministry of Environment
and Forests number S.0.20 (E),dated the 6" January, 2011 (hereinafter referred to as the Island Protection Zone
Notification, 2011), the Central Government declared certain coastal stretches of Andaman and Nicobar and
Lakshadweep as the Island Protection Zone (hereinafter referred to as the IPZ); under Section 3 of Environment
(Protection) Act, 1986;

And Whereas, the Ministry of Environment, Forest and Climate Change has received representations from
Union territories (UTs) of Lakshadweep and Andaman and Nicobar, besides other stakeholders, regarding certain
provisions in the IPZ Notification, 2011 related to management and conservation of marine and coastal ecosystems,
development in coastal areas, eco-tourism, livelihood options and sustainable development of coastal communities etc;

And Whereas, various stakeholders have requested the Ministry of Environment, Forest and Climate Change to
address the concerns related to coastal environment and sustainable development with respect to the IPZ Notification,
2011;

And Whereas, the Ministry of Environment, Forest and Climate Change had constituted a Committee under the
Chairmanship of Dr. Shailesh Nayak to examine various issues and concerns of coastal states and Union territories and
various stakeholders, relating to the IPZ Noatification 2011 and to recommend appropriate changes in the said
Notification;

And Whereas, the report submitted by Dr. Shailesh Nayak Committee has been examined in the Ministry and
consultations have been held with various stakeholdersin this regard;

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 and in supersession of Island Protection Zone Notification 2011,
vide number S.0.20(E), dated the 6™ January, 2011, except as respects things done or omitted to be done before such
supersession, the Central Government, with a view to conserve and protect the unique environment of coastal stretches
and marine areas, besides livelihood security to the fisher communities and other local communities in the coastal areas
and to promote sustainable development based on scientific principles taking into account the dangers of natura
hazards, sea level rise due to global warming, does hereby, declare the coastal stretches of the eight bigger oceanic
idands in Andaman and Nicobar namely, Middle Andaman, North Andaman, South Andaman, Great Nicobar,
Baratang, Havel ock, Little Andaman, Car Nicobar Islands and the water area up to territorial water limits of the country,
asthe Island Coastal Regulation Zone (hereinafter referred to as the ICRZ) as under:

) The land area from High Tide Line (hereinafter referred to asthe HTL) to 200 meters on the landward
side along the sea front for Group-I Ilands and 100 meters on the landward side along the sea front
for Group-I1 Idlands.

(i) The eight bigger oceanic islands in Andaman and Nicobar (ICRZ Islands) shall be grouped asfollows:

Group-I: Islands with geographical areas >1000 sg.km such as South Andaman, Middle
Andaman, North Andaman and Great Nicobar.

Group-I1: Islands with geographical areas >100 sg.km but < 1000 sq.km such as Baratang,
Little Andaman, Havelock and Car Nicobar.

Explanation,- For the purposes of this Notification, the expression “High Tide Line” meansthe line on
the land upto which the highest water line reaches during the spring tide, as demarcated by the
National Centre for Sustainable Coastal Management (NCSCM), Chennai in accordance with the laid
down procedures.

(iii)(@ ThelCRZ shal apply to the land area between HTL to 20 meters or width of the creek, whichever is
less on the landward side along the tidal influenced water bodies that are connected to the sea and the
distance upto which development along such tidal influenced water bodies is to be regulated shall be
governed by the distance upto which the tidal effects are experienced which shall be determined based
on salinity concentration of five parts per thousand (ppt) measured during the driest period of the year
and distance up to which tidal effects are experienced shall be clearly identified and demarcated
accordingly in the Island Coastal Regiona Zone Plans (hereinafter referred to as the ICRZ Plans).

(b) The distance of the ICRZ along the tidal influence water bodies, thus determined, shall be demarcated
accordingly in the Island Coastal Zone Management Plan (hereinafter referred to as the ICRZP).
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(© The ICRZ boundaries along the creeks etc. as above shall however be subject to revision and final
approval of the respective ICRZ Plans as per this Natification, framed with due consultative process
and public hearing etc. and environmental safeguards enlisted therein. Till such time the ICRZ Plans
to this notification is approved, the limit of 100 meters or width of the creek whichever is less, shall
continue to apply.

Explanation: For the purposes of this sub-paragraph the expression tidal influenced water bodies
means the water bodies influenced by tidal effects from sea in the bays, estuaries, rivers, creeks,
backwaters, lagoons and ponds etc. that are connected to the sea.

(iv) The intertidal zone means the land area between the HTL and the Low Tide Line (hereinafter referred
toasthe LTL).

(v) The water and the bed area between the LTL to the territorial water limit (12 Nm) in case of sea and
the water and the bed area between LTL at the bank to the LTL on the opposite side of the bank, of
tidal influenced water bodies.

2. Classification of the ICRZ — For the purpose of conserving and protecting the coastal areas and marine waters,
the ICRZ area shall be classified as follows, namely:-
) ICRZ-| areas are environmentally most critical and shall be further classified as under:
(i) ICRZ-IA:
(@ ThelCRZ-I A shall congtitute the following ecologically sensitive areas and the geo- morphological features

(iii)

(iv)

which play arolein the maintaining the integrity of the coast viz.:

@) Mangroves. In case mangrove area is more than 1000 square meters, a buffer of 20 meters along the
mangroves shall be provided and such area shall also constitute CRZ — A.

(i)  Coralsand cord reefs;
(iii)  Sand Dunes;
(iv) Biologically active Mudflats;

(v)  Nationa parks, marine parks, sanctuaries, reserve forests, wildlife habitats and other protected areas under
the provisions of Wild Life (Protection) Act, the Forest (Conservation) Actor Environment (Protection)
Act; including Biosphere Reserves;

(vi) Salt Marshes,

(vii)  Turtle nesting grounds;
(viii) Horse shoe crab’ s habitat;
(ix) Seagrass beds;

(X)  Seaweeds,

(xi)  Nesting grounds of birds;

(xii)  Areasor structures of archaeological importance and heritage sites.

(b) A detailed environment management plan shall be formulated by the Union territories for such ecologically

sensitive areas (ESAS) in respective territories, as mapped out by NCSCM, based on guidelines as contained in
Annexure-l and integrated in the ICRZ Plans.

ICRZ-1 B: The CCRZ-IB shall consist of the intertidal zone i.e. the area between Low Tide Line and High
Tide Line shall congtitute the ICRZ-1 B.

ICRZ-II:

(@ The ICRZ-1I shall constitute the developed land areas up to or close to the shoreline, within the existing
municipal limits or in other existing legally designated urban areas, which are substantially built-up with a
ratio of built up plotsto that of total plots being more than 50% and have been provided with drainage and
approach roads and other infrastructural facilities, such as water supply and sewerage mains etc.

(b) The Land areas along the creeks or tidal influence water bodies, located in the ICRZ Il shall also be
earmarked as ICRZ Il and the distance upto which the ICRZ is to be reckoned as the land area between
HTL to 20 meters or width of the creek, whichever isless on the landward side along the tidal influenced
water bodies that are connected to the sea and the distance upto which development along such tidal
influenced water bodies isto be regulated shall be governed by the distance upto which the tidal effects are
experienced which shall be determined based on salinity concentration of five parts per thousand (ppt)
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v)

(Vi)

(vii)
(viii)

(ix)

measured during the driest period of the year and distance up to which tidal effects are experienced shall be
clearly identified and demarcated accordingly in the Island Coastal Regional Zone Plans (hereinafter
referred to as the ICRZ Plans).

ICRZ-111: The land areas that are relatively undisturbed (viz. rural areas etc.) and those do not fall under
ICRZ-11, shall constitute ICRZ-111.

Explanation.- 1. For Group-I Islands, the area up to 100 meter from the HTL on the landward side shall be
earmarked as the No Devel opment Zone (NDZ).

Provided that the NDZ for development of eco-tourism activities shall be 50 m and the Andaman and Nicobar
administration shall ensure that the concerns of the fishing community are fully protected.

2. For Group-I1 Idlands, the area up to 50 mts from the HTL on the landward side shall be earmarked as
the No Development Zone (NDZ).

Provided that the NDZ for development of eco-tourism activities shall be 20 m and the A&N administration
shall ensure that the concerns of the fishing community are fully protected.

Land area up to 20 m from the HTL, or width of the creek whichever is less, along the tidal influenced water
bodies in the CRZ 111, shall also be earmarked as the NDZ and the distance upto which the NDZ is to be
reckoned as the land area between HTL to 20 meters or width of the creek, whichever is less on the landward
side aong the tidal influenced water bodies that are connected to the sea and the distance upto which
development along such tidal influenced water bodies is to be regulated shall be governed by the distance upto
which the tidal effects are experienced which shall be determined based on salinity concentration of five parts
per thousand (ppt) measured during the driest period of the year and distance up to which tidal effects are
experienced shall be clearly identified and demarcated accordingly in the Island Coastal Regional Zone Plans
(hereinafter referred to as the ICRZ Plans).

Note: The NDZ shall not be applicable in such areas falling within notified Port limits.

ICRZ-IV.- The ICRZ - IV shall constitute the water area and shall be further classified as under:

ICRZ- IVA.- The water area and the sea bed area between the Low Tide Line up to twelve (12) nautical miles
on the seaward side shall constitute ICRZ-1V A.

ICRZ- 1VB.- ICRZ-1V B areas shdl include the water area and the bed area between LTL at the bank of the
tidal influenced water body to the LTL on the opposite side of the bank, extending from the mouth of the water
body at the sea up to the influence of tide, i.e., sdinity of five parts per thousand (ppt) during the driest season
of the year.

Prohibited activities within ICRZ.- The following activities shall be prohibited, in general, within the entire
ICRZ. Exceptions to these and other permissible or regulated activitiesin specific ICRZ categories viz. ICRZ-I,
I, 111 & 1V, shall however be governed by the provisions under para 5 of this Notification:

(0] destruction of corals.

(i)  mining of sand from in and around cora areas, nesting and breeding grounds of endemic and
endangered species.

(iii)  shore protection works (hard constructions) on the seaward side of the corals.
(iv)  setting up of new industries and expansion of existing industries, operations or processes.

(v)  manufacture or handling of oil, storage or disposal of hazardous substances as specified in the
notification of Ministry of Environment, Forest & Climate Change.

(vi)  setting up of new fish processing units.
(vii) land reclamation, bunding or disturbing the natural course of seawater.
(viii) discharge of untreated waste and effluents from industries, cities or towns and other human settlements.

(ix) dumping of city or town wastes including construction debris, industrial solid wastes, fly ash for the
purpose of land filling.

(X)  port and harbour projectsin high eroding stretches of the coast.
(xi)  mining of sand, rocks and other sub-strata materials.

(xii) dressing or altering active sand dunes.
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(xiii) in order to safeguard the aquatic system and marine life, disposa of plastic into the coastal waters shall
be prohibited. Adequate measures for management and disposal of plastic materials shall be undertaken
inthe ICRZ.

(xiv) drawal of ground water.

4, Regulation of permissible activitiesin the |ICRZ

M ICRZ-I .-

(I ICRZ-A.- These areas are ecologically most sensitive and generally no activities shall be permitted to be
carried out in the ICRZ-1 A areas, with following exceptions:

@ Eco-tourism activities such as mangrove walks, tree huts, nature trails, etc., in identified stretches
areas subject to such eco-tourism plan featuring in the approved ICRZ Plans as per this Notification,
framed with due consultative process’ public hearing etc. and further subject to environmental
safeguards and precautions related to the Ecologically Sensitive Areas, as enlisted in the ICRZ Plans.

(b) In the mangrove buffer, only such activities shall be permitted like laying of pipelines, transmission
lines, conveyance systems/mechanisms and construction of road on stilts etc. that are required for
public utilities.

()] Construction of roads and roads on tilts, by way of reclamation in ICRZ-IA areas, shall be permitted
only in exceptional cases for defence , strategic purposes and public utilities, subject to a detailed
marine or terrestrial environment impact assessment or both, to be recommended by the Coastal Zone
Management Authority (CZMA) and approved by the Ministry of Environment, Forest and Climate
Change; and in case construction of such roads passes through mangrove areas or is likely to damage
the mangroves, a minimum three times the mangrove area affected or destroyed or cut during the
construction process shall be taken up for compensatory plantation of mangroves.

@1y  ICRz-IB.-

The activities shall be regulated or permissible in the ICRZ-1 B areas as under:

(i) Land reclamation and bunding etc. shall be permitted only for activities such as;

(a) Foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway, bridges, hover ports for coast
guard and sea links etc.

(b) Projectsfor Defence, strategic and security purpose;

() Road on dtilts, provided that such roads shall not be authorized for permitting development on the
landward side of such roads, till the existing High Tide Line:

Provided that the use of reclaimed land may be permitted only for public utilities such as mass rapid or
multimodal transit system, construction and installation of al necessary associated public utilities and
infrastructure to operate such transit or transport system including those for electrical or electronic
signaling system, transit stopover of permitted designs; except for any industrial operation, repair and
maintenance.

(d) Measures for control of erosion.
(e) Maintenance and clearing of waterways, channels, ports and hover ports for coast guard.

(f) Measures to prevent sand bars, installation of tidal regulators, laying of storm water drains or for structure
for prevention of salinity ingress and freshwater recharge.

(ii) Activitiesrelated to waterfront or directly needing foreshore facilities such as ports and harbours, jetties, quays,

wharves, erosion control measures, breakwaters, pipelines, lighthouses, navigational safety facilities, coastal
police stations, Indian coast guard stations and the like.

(iii) Power by non-conventional energy sources and associated facilities.
(iv) Transfer of hazardous substances from ships to Ports, terminals and refineries and vice versa.

(v) Facilities for receipt and storage of petroleum products and liquefied natural gas as specified in Annexure-l1,

subject to implementation of safety regulations including guidelines issued by the Oil Industry Safety
Directorate in the Ministry of Petroleum and Natural Gas, provided that such facilities are for receipt and
storage of fertilizers and raw materials required for fertilizers, like ammonia, phosphoric acid, sulphur,
sulphuric acid, nitric acid etc.
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(vi) Storage of non-hazardous cargo i.e. edible ail, fertilizers & food grainsin notified Ports.

(vii)Hatchery and natural fish drying.

(viii) Existing fish processing units may utilize 25% additional plinth area for modernization purposes (only for

(ix)
)
(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)
(xvii)
(xviii)

(xix)

(v)
0]

additional equipments and pollution control measures) subject to the following:

(@ FSI of such reconstruction not exceeding the permissible FSI permissible as per prevalent town and
country planning regulations.

(b) Additional plinth areais constructed only to the landward side.

(c) Approval of the concerned State Pollution Control Board or the Pollution Control Committee.
Treatment facilities for waste and effluents and conveyance of treated effluents.

Storm water drains.

Projects classified or identified as strategic, Defence related projects and Projects of Department of Atomic
Energy.

Manual mining of atomic mineral(s) notified under Part-B of First Schedule of Mines and Mineras
(Development and Regulation) Act, 1957 occurring as such or in association with one or other minerals in the
inter-tidal zone by such agencies as authorised by Department of Atomic Energy, as per mining plan approved
by the Department of Atomic Energy.

Provided that the manual mining operations are carried out only by deploying persons using baskets and hand
spades for collection of ore or mineral within the intertidal zone and as per approved mining plan, without
deploying or using drilling and blasting or Heavy Earth Moving Machinery in the intertidal zone.

Exploration and extraction of oil and natural gas and all associated activities and facilities thereto;

Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling water, intake water
for desalination plants etc., and outfall for discharge of treated wastewater or cooling water from thermal power
plants, in conformity with the environmental standards notified by Ministry of Environment, Forest and
Climate Change and relevant directions of Central Pollution Control Board (CPCB) or the State Pallution
Control Board (SPCB) or the Pollution Control Committee (PCC), as the case may be.

Pipelines, conveying systems including transmission lines.

Weather radar for monitoring of cyclones prediction ocean observation platforms, movement and associated
facilities.

Salt harvesting and associated facilities.

Desdlination plants and associated facilities.

Mining of sand for construction purposes:

Provided that the mining of sand shall be permitted by Andaman and Nicobar CZMA in identified non-eco
sensitive and approved sites, as identified by Institute of Ocean Management (I0OM), Chennai, subject to the
following, namely:-

(8 the mining plans shall stipulate sufficient safeguards to prevent damage to the sensitive coastal eco-system
including corals, turtles, crocodiles, bird nesting sites and other protected areas.

(b) total quality of sand to be mined shall be fixed taking into consideration the order of Hon'ble Supreme
Court, dated 7" May, 2002 in Writ Petition (Civil No.2002 of 1995).

(c) the sand mining shall be monitored by a constituted Committee by the Lieutenant Governor of Andaman
and Nicobar comprising of (1) Chief Secretary, Andaman & Nicobar, (2) Secretary, Department of
Environment, (3) Secretary, Department of Water Resources, (4) Secretary, Andaman and Nicobar Public
Works Department, (5) Representative from the Regional Office of Ministry of Environment, Forest and
Climate Change, Bhubaneshwar and (6) Representative of an NGO based at Andaman and Nicobar.

ICRZ-11
Activities as permitted in ICRZ-1 B, shall aso be permissible in ICRZ-11, as applicable.
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(i)

(iii)

(iv)

v)

(vi)

(vii)

(viii)

V)

@
(b)

Construction of buildings for residential purposes, schools, hospitals, ingtitutions, offices, public places etc.
shall be permitted only on the landward side of the existing road, or on the landward side of existing authorized
fixed structures; provided that no permission for construction of buildings shall be given on landward side of
any new roads which are constructed on the seaward side of an existing road.

Buildings permitted as in (ii) above, shall be subject to the local town and country planning regulations as
applicable from time to time, and the norms for the Floor Space Index or Floor Area Ratio prevailing as on the
date of this notification in the official gazette, and in the event that there is a need for amendment of the FSI
after the date of publication of this notification in the official Gazette, the Urban Local Body or the Union
territory Administration shall approach the Ministry of Environment, Forest and Climate Change through the
concerned Union territory Coastal Zone Management Authority (CZMA) and the concerned CZMA shall
forward the proposal to the National Coastal Zone Management Authority (NCZMA) with its views in the
matter, and the NCZMA shall thereafter examine various aspects like availability of public amenities,
environment protection measures, etc. and take a suitable decision on the proposal and it shal be the
responsibility of the concerned Town Planning Authority to ensure that the solid Wastes are handled as per
respective Solid Waste Management Rules and no untreated sewage is discharged on the coast or coasta
waters.

Reconstruction of authorized buildings shall be permitted, without change in present land use, subject to the
local town and country planning regulations as applicable from time to time, and the norms for the Floor Space
Index or Floor Area Ratio, prevailing as on the date of this Notification. and in the event that there is a need for
amendment of the FSI after the date of publication of this notification in the official Gazette, the Urban Local
Body or the Union territory Administration shall approach the Ministry of Environment, Forest and Climate
Change through the concerned Union territory Coastal Zone Management Authority (CZMA) and the
concerned CZMA shall forward the proposal to the National Coastal Zone Management Authority (NCZMA)
with its views in the matter, and the NCZMA shall thereafter examine various aspects like availability of public
amenities, environment protection measures, etc. and take a suitable decision on the proposa and it shall be the
responsibility of the concerned Town Planning Authority to ensure that the solid Wastes are handled as per
respective Solid Waste Management Rules and no untreated sewage is discharged on the coast or coasta
waters.

Development of vacant plots in designated areas for construction of beach resorts/hotel s/tourism development
projects subject to the conditions or guidelines at Annexure-I11.

Temporary tourism facilities shall be permissible in the beaches which shall only include shacks, toilets or
washrooms, change rooms, shower panels; walk ways constructed using interlocking paver blocks and the like,
drinking water facilities, seating arrangements, facilities associated for water sports activities etc. and such
facilities shall however be permitted only subject to the tourism plan featuring in the approved ICRZ Plan as
per this Notification, framed with due consultative process and public hearing etc. and further subject to
maintaining a minimum distance of 10 meters from HTL for setting up of such facilities and environmental
safeguards enlisted in the ICRZ Plans.

Construction or repairs of infrastructure facilities for Marine Coastal Police Stations may be permitted on a case
to case basis by CZMA.

Mining of atomic minerals notified under Part-B of the First Schedule to Mines and Minerals (Development
and Regulation) Act, 1957 (67 of 1957) occurring as such or in association with one or other minerals by such
agencies as authorised by the Department of Atomic Energy, Government of India, as per mining plan by the
Atomic Mineral Directorate for Exploration and Research.

ICRZ-III:
Activities as permitted in ICRZ-I B, shall also be permissible in ICRZ-111, as applicable.
Regulation of activitiesin the NDZ: Following activities shall be permitted or regulated in the NDZ.-

) no construction shall be permitted within NDZ in ICRZ-III, except for repairs or reconstruction of
existing authorized structure not exceeding existing Floor Space Index, existing plinth area and existing
density; for permissible activities under the notification including facilities essential for activities and
construction/reconstruction of dwelling units of traditional coastal communities including fisher folk,
incorporating necessary disaster management provisions and proper sanitation arrangements.

(i) agriculture, horticulture, gardens, pastures, parks, playfields and forestry.
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©

(d)

()

(v
0]
(i)

(iii)

(iv)

v)

(vi)

(vii)

(viii)

(ix)

construction of dispensaries, schools, public rain shelter, community toilets, bridges, roads, provision of
facilities for water supply, drainage, sewerage, crematoria, cemeteries and electric sub-station which are
reguired for the local inhabitants may be permitted on a case to case basis by CZMA.

construction of units or auxiliary thereto for domestic sewage, treatment and disposal with the prior
approval of the concerned Pollution Control Board or Committee.

facilities required for local fishing communities such as fish drying yards, auction halls, net mending
yards, traditional boat building yards, ice plant, ice crushing units, fish curing facilities and the like;

wherever there is a national or state highway passing through the NDZ of ICRZ-111 areas, temporary
tourism facilities such as toilets, change rooms, drinking water facility and temporary shacks can be
taken up on the seaward side of the road.

on landward side of such roads in the NDZ, Resorts / hotels and associated tourism facilities shall be
permitted. Such facilities shall, however, be permitted only subject to the incorporation of tourism plan
in the approved ICRZ Plans as per this Notification and the conditions / guidelines at Annexure-111, as
applicable.

temporary tourism facilities shall be permissible in the NDZ and beaches in the ICRZ-111 areas and such
temporary facilities shall only include shacks, toilets or washrooms, change rooms, shower panels; walk
ways constructed using interlocking paver blocks and the like, drinking water facilities, seating
arrangements, facilities associated for water sports activities etc. and such facilities shall however be
permitted only subject to the tourism plan featuring in the approved ICRZ Plan as per this Notification
framed with due consultative process and public hearing etc. and further subject to maintaining a
minimum distance of 10 meters from HTL for setting up of such facilities and environmental safeguards
enlisted in the ICRZ Plans.

mining of atomic minerals notified under Part-B of the First Schedule to Mines and Mineras
(Development and Regulation) Act, 1957 (67 of 1957) occurring as such or in association with one or
other minerals by such agencies as authorised by the Department of Atomic Energy, Government of
India, as per mining plan by the Atomic Mineral Directorate for Exploration and Research.

For ICRZ-111 Areas beyond the NDZ, activities shall be permissible and regulated as under:

0]

(i)

(iii)

(iv)

V)

development of vacant plots in designated areas for construction of beach resorts or hotels or tourism
development projects subject to the conditions/ guidelines at Annexure-Il1;

construction or reconstruction of dwelling units so long it is within the ambit of traditiona rights and
customary uses such as existing fishing villages etc. Building permission for such construction or
reconstruction will be subject to local town and country planning rules with an overal height of
construction not exceeding nine meters and with only two floors (ground + one floor);

the local communities including fishermen can be permitted to facilitate tourism through ‘home stay’
without changing the plinth area/ design or facade of the existing houses.

construction of public rain shelters, community toilets, water supply drainage, sewerage, roads and bridges
etc.

Construction or repairs of infrastructure facilities for Marine Coastal Police Stations may be permitted on a
case to case basisby CZMA.

Drawing of groundwater and construction related thereto shall be prohibited within 200 meters of HTL except
for the use of local communities in areas inhabited by them. In the areas between 200 meters - 500 meters of
the HTL, groundwater withdrawa can be permitted only through manua means from ordinary wells for
drinking, horticulture, agriculture and fisheries etc. where no other source of water is available. Restrictionsfor
such drawa may be imposed by the designated Authority by UT administration in the areas affected by sea
water intrusion.

Mining of atomic mineras notified under Part-B of the First Schedule to Mines and Minerals (Development
and Regulation) Act, 1957 (67 of 1957) occurring as such or in association with one or other minerals by such
agencies as authorised by the Department of Atomic Energy, Government of India, as per mining plan by the
Atomic Minera Directorate for Exploration and Research.

ICRZ-1V.- Activities shall be permitted and regulated in the CRZ 1V areas as under:

Traditional fishing and alied activities undertaken by local communities.

Land reclamation and bunding etc. to be permitted only for activities such as;
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(@) Foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway, bridges, sea links and hover ports
for coast guard etc.

(b) Projectsfor Defence, strategic and security purpose including Coast Guard.

(c) Measuresfor control of erosion.

(d) Maintenance and clearing of waterways, channels and ports.

(e) Measures to prevent sand bars, installation of tidal regulators, laying of storm water drains or for structure
for prevention of salinity ingress and freshwater recharge.

(iii) Activities related to waterfront or directly needing foreshore facilities such as ports and harbours, jetties, quays,
wharves, erosion control measures, breakwaters, pipelines, navigational safety facilities, and the like.

(iv) Power by non-conventional energy sources and associated facilities.

(v)  Transfer of hazardous substances from shipsto Ports.

(vi) Storage of non-hazardous cargo like edible ail, fertilizers and food grainsin notified Ports.

(vii) Facilitiesfor discharging treated effluents into the water course.

(viii) Projects classified as Strategic and Defence related projects including coast guard coastal security network.

(ix) Projects of Department of Atomic Energy.

x) Exploration and extraction of oil and natural gas and all associated activities and facilities thereto;

(xi) Exploration and mining of atomic minerals notified under Part-B of the First Schedule of the Mines and
Minerals (Development and Regulation) Act, 1957 (67 of 1957), occurring as such or in association with other
mineral(s) and of such associated mineral(s).

(xii) Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling water and outfall for
discharge of treated wastewater or cooling water from thermal power plants. Foreshore requiring facilities for
transport of raw materials, facilities for intake of cooling water and outfall for discharge of treated wastewater
or cooling water from thermal power plants, in conformity with the environmental standards notified by
Ministry of Environment, Forest and Climate Change and relevant directions of Central Pollution Control
Board (CPCB) or the State Pollution Control Board (SPCB) or the Pollution Control Committee (PCC), as the
case may be.

(xiii) Pipelines, conveying systems including transmission lines.

(xiv)  Weather radar for monitoring of cyclone prediction, ocean observation platforms, movement and associated

facilities.

5. Idand Coastal Regulation Zone Plan (ICRZP):

0]

(i)

(iii)(@

(iv)

The Andaman and Nicobar administration shall revise or update their respective island coastal regulation zone
plan (ICRZP) framed under IPZ Notification, 2011, as per provisions of this Notification and submit to the
Ministry of Environment, Forest and Climate Change for approval at the earliest. All the project activities
attracting the provisions of this Notification shall be required to be appraised as per the updated ICRZ Plans to
this Notification. Until and unless the plans are so revised or updated, provisions of this Notification shall not
come in force and the plans as per provisions of IPZ Notification, 2011 shall continue to be followed for
appraisal and CRZ clearance to such projects;

The ICRZ Plans may be prepared or updated by engaging reputed and experienced scientific institution(s) or
the agencies including the National Centre for Sustainable Coastal Management (hereinafter referred to as the
NCSCM) of Ministry of Environment, Forest and Climate Change and in consultation with the concerned
stakeholders;

Draft plans shall be prepared in 1:25,000 scale map identifying and classifying the ICRZ areas within the
respective territories in accordance with the guidelines given in Annexure-1V of the natification, which involve
public consultation;

(b) All developmental activities listed in this notification shall be regulated by the Union Territory
Administration, the local authority or the concerned CZMA within the framework of such approved ICRZ
plans, as the case may be, in accordance with provisions of this notification;

The draft plans shall be submitted to the A&N CZMA for appraisal, including appropriate consultations, and
recommendations in accordance with the procedure(s) laid down in the Environment (Protection) Act, 1986;
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v)
(vi)

(iii)

0]

(i)

(iii)

(iv)

v)

(vi)

0]

The Ministry of Environment, Forest and Climate Change shall thereafter consider and approve the plans;

The ICRZ Plans shall not normally be revised before a period of five years after which, the concerned Union
territory administration may consider undertaking a revision.

Areas requiring special consideration: Small Idands of Andaman Islands and Nicobar and
L akshadweep:

All the smaller Islands in Andaman and Nicobar and Lakshadweep, other than those listed under the ICRZ
categories, shall aso be covered under this Notification.

These smaller islands shall be managed through the respective Integrated | sland Management Plans (hereinafter
referred to as the [ IMP). Integrated I1sland Management Plans (1IMPs) shall be formulated by respective Union
territory administration for all such Islands as per guidelines contained in Annexure-1V, and submitted to
Ministry of Environment, Forest and Climate Change for approval at the earliest. Until and unless the IMPs
are framed, provisions of this Natification shall not come in force and the [IMPs as per provisions of IPZ
Notification 2011 shall continue to be followed.

In view of the unique coastal systems and space limitations in these islands, a No Development Zone (NDZ) of
20 meters from the HTL on the landward side shall uniformly apply to such islands and activities shall be
regulated as under:

(a) Existing dwelling units of local communities of these islands may be repaired or reconstructed within 20
meters from the HTL and however, no new construction shall be permitted.

(b) Foreshore facilities such as fishing jetty, fish drying yards, net mending yard, fishing processing by
traditional methods, boat building yards, ice plant, boat repairs and the like, may be taken up in NDZ limits
subject to due environmental safeguards.

(c) Activitiesin the Coastal Water areas, inter-tidal zone and ecol ogically sensitive areas shall be permitted or
regulated asin the ICRZ-1 and ICRZ-1V areas under Para 4 of this Notification.

(d) Development in these Islands beyond 20 meters of HTL shall be governed by the respective [IMPs and
local regulations, as applicable.

ICRZ clearance for permissible or regulated activities- Delegations

All permitted or regulated project activities attracting the provisions of this notification shall be required to
obtain ICRZ clearance prior to their commencement.

All development activities or projectsin ICRZ-1 and ICRZ-1V areas, which are regulated and permissible as per
this notification, shall be dealt with by the Ministry of Environment, Forest and Climate Change for clearance,
based on the recommendation of the concerned CZMA.

For all other permissible and regulated activities as per this Notification, which fal purely in ICRZ-II and
ICRZ-111 aress, the ICRZ clearance shall be considered by the concerned CZMAs. Such projectsin ICRZ -1
and 111, which aso happen to be traversing through ICRZ- and/or ICRZ-IV areas, ICRZ clearance shall,
however be considered only by the Ministry of Environment, Forest and Climate Change, based on
recommendations of the CZMA.

Projects or activities which attract the provisions of this Notification as also the provisions of EIA Natification
2006, shall be dealt with for a composite Environmental and ICRZ clearance under EIA Notification 2006 by
the concerned approving Authority, based on recommendations of concerned CZMA, as per delegations i.e.,
State Environmental Impact Assessment Authority (hereinafter referred to as the SEIAA) for category ‘B’
projects and by the Ministry of Environment, Forest and Climate Change for category ‘A’ projects respectively.

In case of building and construction projects with built-up area less than the threshold limit stipulated for
attracting the provisions of the EIA Notification, these shall be approved by the concerned local Union
Territory Planning Authorities in accordance with this notification, after obtaining recommendations of the
CZMA.

Only for self-dwelling units up to a total built up area of 300 sg. meters, approva shall be accorded by the
concerned local Authority, without the requirement of recommendations of the CZMA. Such authorities shall,
however, examine the proposal from the perspective of this Notification, before according approval .

Procedurefor ICRZ clearance for permissible and regulated activities:

The project proponents shall apply with the following documents to the concerned Union territory Coastal
Zone Management Authority for seeking prior clearance under the ICRZ Notification:
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(i)

(iii)

(iv)

v)

(& Project summary details as per Annexure-V of the notification.

(b) Rapid EIA Report including marine and terrestrial component, as applicable, except for building
construction projects or housing schemes.

(c) Comprehensive EIA with cumulative studies for projects, (except for building construction projects or
housing schemes with built-up area less than the threshold limit stipulated for attracting the provisions of
the EIA Notification) if located in low and medium eroding stretches, as per the ICRZP to this notification.

(d) Risk Assessment Report and Disaster Management Plan except for building construction projects or
housing schemes with built-up area less than the threshold limit stipulated for attracting the provisions of
the EIA Notification.

() ICRZ map in 1:4000 scale, drawn up by any of the agencies identified by the Ministry of Environment,
Forest and Climate Change vide its Office order number J17011/8/92-1A-111 dated 14™ March 2014using
the demarcation of the HTL or LTL, as carried out by NCSCM.

(f) Project layout superimposed on the above map duly indicating the project boundaries and the ICRZ
category of the project location as per the approved ICZMP of this Notification.

(g) The ICRZ map normally covering 7km radius around the project site also indicating the ICRZ-I, I1, 111 and
IV areas including other notified ecologically sensitive areas.

(h) “Consent to establish” or NOC from the concerned State Pollution Control Boards or Union Territory
Pollution Control Committees for the projects involving treated discharge of industrial effluents and
sewage. In case prior consent of Pollution Control Board or Pollution Control Committee is not obtained,
the same shall be ensured by the proponent before the start of the construction activity of the project,
following the clearance under this Notification.

The Andaman and Nicobar CZMA shall examine the documents as in (i) above, in accordance with the
approved ICRZ Plan or IIMP, as the case may be, and in compliance with ICRZ natification and make
recommendations within a period of sixty days from date of receipt of complete application as under:-

(a) For the projects or activities also attracting the EIA Notification, 2006, the CZMA shall forward its
recommendations to the Ministry of Environment, Forest and Climate Change or SEIAA for category ‘A’
and category ‘B’ projects respectively, to enable according a composite clearance under the EIA
Notification:

Provided that, even for such Category ‘B’ projects located in ICRZ-1 or ICRZ-IV areas, final
recommendation for ICRZ clearance shall be made only by Ministry of Environment, Forest and Climate
Change to the concerned SEIAA to enable it accord a composite EC and ICRZ clearance to the proposal.

(b) 1ICZMAs shall forward their recommendations to the Ministry of Environment, Forest and Climate Change
for the projectdactivities not covered in the EIA natification, 2006, but attracting ICRZ Noatification and
located in ICRZ-I or ICRZ-IV areas.

(c) Projects or activities not covered in the EIA notification, 2006, but attracting ICRZ Notification and
located in ICRZ-I1 or ICRZ-111 areas shall be considered for clearance by the concerned ICZMA within
sixty days of the receipt of the complete proposal from the proponent.

(d) In case of construction projects attracting CRZ Notification but with built-up area less than the threshold
limit stipulated for attracting the provisions of the EIA Notification 2006, CZMAs shall forward their
recommendations to the Union territory planning authorities, to facilitate granting approval by such
authorities.

The Ministry of Environment, Forest and Climate Change, shall consider complete project proposals for
clearance under the ICRZ Noatification, based on the recommendations of the ICZMA, within a period of
sixty days.

In case the ICZMAS are not in operation due to their reconstitution or any other reasons, then it shall be
responsibility of the Department of Environment in the Union territory Administrations, who are the custodian
of the ICRZ Plans or 1IMPs, to provide comments and recommend the proposals in terms of the provisions of
the said notification.

(@ The clearance accorded to the projects under this notification shall be valid for a period of seven
years, provided that the construction activities are completed and the operations commence within seven years
from the date of issue of such clearance.

(b) The validity may be further extended for a maximum period of three years, provided an application is
made to the concerned authority by the applicant within the validity period, along with recommendation
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for extension of validity of the clearance by the concerned Union Territory Coastal Zone Management
Authority.

(vi) Post clearance monitoring:-

(&) It shall be mandatory for the project proponent to submit half-yearly compliance reports in respect of the
gtipulated terms and conditions of the environmental clearance in hard and soft copies to the regulatory
authority(s) concerned, on 1% June and 31% December of each calendar year and all such compliance
reports submitted by the project proponent shall be published in public domain and its copies shall be
given to any person on application to the concerned CZMA.

(b) The compliance report shall also be displayed on the website of the concerned regulatory authority.

(vii) To maintain transparency in the working of the CZMAs, it shall be the responsibility of the CZMA to create a
dedicated website and post the agenda, minutes, decisions taken, clearance letters, violations, action taken on
the violations and court matters including the Orders of the Hon’ ble Court as a so the approved ICRZ Plans or
IIMPs of the respective Islands of the Union territory.

9. Enfor cement of the ICRZ Notification:

) For the purpose of implementation and enforcement of the provisions this notification and compliance with
conditions stipulated there under, the powers either original or delegated are available under the Environment
(Protection) Act, 1986 with the Ministry of Environment, Forest and Climate Change, and the Union territory
Administration, NCZMA and SCZMAsS,

(i) The composition, tenure and mandate of NCZMA and State Government or the Union territory CZMAs have
aready been notified by the Ministry of Environment, Forest and Climate Change in terms of Orders of
Hon’ ble Supreme Court in Writ Petition 664 of 1993;

(iii) The Union territory CZMAs shall primarily be responsible for enforcing and monitoring of this notification and
to assist in this task, the Union Territory shall constitute district level Committees under the Chairmanship of
the District Magistrate concerned comprising at least three representatives of local traditional coastal
communities including from fisherfolk;

(iv) The Union territory administration may consider further delegation of the enforcement of this notification to
the level of respective District Magistrates,

(V) The dwelling units of the traditional coastal communities including fisher folk as were permissible under the
provisions of the IPZ notification, 2011, but which have not obtained formal approval from concerned
authorities under the aforesaid notification shall be considered by the respective Union territory CZMAs and
the dwelling units shall be regularized subject to the following condition, namely:-

(a) these are not used for any commercial activity.

(b) these are not sold or transferred to non-traditional coastal community.

[F.N0.12-14/2018-1A-111]
RITESH KUMAR SINGH, J. Secy .
Annexure-|
CONSERVATION, PROTECTION AND MANAGEMENT FRAMEWORK FOR ESAs

The coastal and marine Ecologically Sensitive Areas (ESAS) and the geo-morphological features play a vital role in
maintaining the functions of the coast. Mangroves, beaches, coral reefs etc., aid in controlling coastal erosion, shoreline
change, saltwater intrusion and also serve as natural defence against coastal hazards such as storm surges, cyclones and
tsunamis. The ESAs maintain the biological integrity of the coast by providing direct and indirect ecosystem services to
the coastal livelihood. In addition, several invaluable archaeological and heritage sites are aso |ocated along the coast.
Hence conservation and protection of the above areas/ features/ sites become necessary.

1. General measures
0 All ESAs shall beidentified and boundary delineated by NCSCM using satellite data.

(i) The State/lUT Governments through the authorized agencies shall prepare CZMP as per the guidelines
contained in the Notification highlighting the conservation and protection of the ESAs.

(iii) Those activities permissible under this notification shall be included in the CZMPs.
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Specific conditions shall be adopted for the conservation, protection and management of each of the ESAs as under:-
A. M angroves:
0] Mangroves declared as forest under Forest Conservation Act, 1980:

Notwithstanding anything contained in this notification, such mangroves declared by the concerned UT
Administrations or the Central Government as forest land under the Forest (Conservation) Act, 1980 shall
attract the provisions of the Forest (Conservation) Act, 1980 only.

(ii) Mangroves not declared under Forest (Conservation) Act, 1980.

(8 Mangroves in Government land shall be protected based on a detailed plan to be prepared by the
concerned State/UT Governments. In case the mangrove area is more than 1000 sg m, a buffer of 20 m
along the periphery of mangrove area shall be provided. This buffer zone of 20 m may be utilized for
public facilities for developing parks, research facilities related to mangrove biodiversity, facilities for
conservation and the like.

(b) Mangrovesin private land will not require a buffer zone.

B. Coralsand coral reefsand associated biodiver sity:
) Destruction of coral and coral reefs and the surroundings is a prohibited activity.
(i) All coral and coral reefs shall be protected except for those small quantities required for research
purposes.

(iii) Coral and cora reefs transplantation activities shall be through recognized research institutions wherever
required for regeneration after obtaining necessary approvals under Wildlife (Protection) Act 1972.

(iv) The dead and/or destroyed coral areas shall be taken up for rejuvenation and rehabilitation. The
conservation and protection of corals and coral reefs shall be taken up as follows:

(a) Active and live coral and coral reefs identified and delineated shall be declared and notified as ESA
under Environment (Protection) Act 1986.

(b) 1t shall be ensured that no activities that are detrimental to the health of coras, coral reefs and its
associated biodiversity such as mining, effluent and sewage discharge, dredging, ballast water
discharge, ship washings, fishing other than traditional non-destructive fisheries, construction
activities and the like are taken up in and around the coral areas.

C. The National Parks, marine parks, Sanctuaries, reserve forests, wildlife habitats and other protected areas
declared under the provisions of Wild Life (Protection) Act, 1972 (53 of 1972), the Forest (Conservation) Act
1980 (69 of 1980) or Environment (Protection) Act 1986 (29 of 1986); including Biosphere Reserves would be
conserved and protected as follows:

0 Conservation and protection of the above listed areas shall be as per the provisions of the respective
Acts/notifications/guidelines.

(iii) Efforts shall be made to increase the forest area in the coastal region in order to prevent loss of life and
property from increased storms, tides and floods.

(iv) The concerned Union territory administration shall provide for adequate funds for such measures to
undertake shelter belt plantation or bio-shields with planting material suitable to the location.

D. Salt marshes:
The conservation and protection of salt marshes shall be as follows:

0 The salt marsh areas shall be conserved and protected and efforts shall be made to promote the endemic
biodiversity in the salt marshes.

(i) Only those activities required for overhead conveying or transmission of cables and underground laying of
transmission line cables and so on, shall be permissible.

(iii) Traditional fishing is permissiblein salt marshes.

(iv) Temporary tourism facilities around the salt marsh areas could be considered subject to adhering to strict
norms laid down in the guidelines.

v) Certain salt marshes which have less biodiversity, identified by NCSCM, Chennai and demarcated in
ICRZ Plan can be considered for salt pan activities.
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E. Turtle nesting grounds shall be protected and conser ved asfollows:

(i)  Turtle nesting grounds identified by the concerned UT shall be protected as per Wildlife (Protection) Act ,
1972.

(ii)  No activities shall be permitted in and around the turtle nesting ground including those causing light and sound
pollution except for those required for conservation and protection of these sites.

(iii)  Strict management plans for protecting the turtle nesting grounds shall be undertaken and implemented by the
concerned State/UT Authorities.

F. Hor se shoe crab’s habitat shall be protected and conserved as follows:

(i)  The habitat identified shall be taken up for conservation and protection.

(i)  Noactivities shall be taken up in and around these habitats which affect the horse shoe crab ecosystem.
G. Sea grass beds shall be protected and conserved asfollows:

(i) Identified sea grass beds shall be conserved and protected.

(i)  No developmental activities that have adverse effect on the sea grass bed shall be undertaken.

(iii)  Efforts shall be made to propagate sea grass beds along the coastal waters where ever possible by States/UTs as
it acts asa carbon sink.

H. Nesting grounds of birds shall be protected and conserved as follows:

(i)  The nesting ground of birds including their local migratory route shall be protected. No developmental
activities which have adverse impact on the nesting grounds and the migratory routes shall be undertaken
including construction of wind mills, transmission lines and the like in the locality.

(ii)  Efforts shall be made to increase the forest cover and mangrove cover including enriching the biodiversity of
salt marsh and other coastal water bodies so as to provide for suitable habitat for the avifauna.

l. Geo-mor phologically Important Zones shall be protected and managed as follows:
(i)  Sand dunesidentified shall be conserved and protected as follows:
(@) Sand dunesidentified shall be notified under Environment (Protection) Act, 1986;

(b) No developmenta activities be permissible except for providing eco-friendly temporary tourism facilities
on stilts such as walkways, tents and the like;

(c) Mining of sand from sand dunes is a prohibited activity except for the removal of rare earth minerals with
proper replenishment using the tailings or other suitable sand;

(d) No activities on the sand dunes shall be taken up that would lead to erosion/destruction of sand dunes;
(e) Afforestation, if any, on the sand dunes shall be done only with native florg;
(f) The States/UTs shall prepare management plans for the demarcated sand dunes.

(i)  Sandy beaches:

(a) Mining of beach sand is prohibited except for manual mining of atomic minerals with proper replenishment
using the tailings or other suitable sand.

(b) When the permissible developmental activities are taken up on the beaches if loss of beach in the
neighbourhood is predicted, necessary beach nourishment to compensate for the losses shall be undertaken
by the project authorities and its long term maintenance shall be ensured by them.

(c) The StatesUTs shall prepare management plans for the demarcated beaches.
(iii) Biologically active Mudflats:

(a) Biologically active mudflats will be identified by NCSCM, Chennai in association with the UT
administration.

(b) The UT administartion shall prepare management plans for such demarcated biologically active mudflats.
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J. Areasor structures of archaeological importance and heritage value sites:

0]

(i)

(iii)

List of petroleum and chemical products per mitted for storagein ICRZ, except in ICRZ-1A

0)
(if)
(iii)
(iv)
v)
(vi)
(vii)
(viii)
(ix)
)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)
(xvii)
(xviii)
(xix)
(xx)
(xxi)
(xxii)

(xxiii)

Union territory archaeological agencies shall be responsible for conservation and protection of all
archaeologica structures and heritage sites identified by Archaeological Survey of India, as per the provisions

of the respective Actg/notifications/guidelines.

No activities that are detrimental to the identified areas or structures of archaeological and heritage value shall

be permitted.

It shall be ensured that these structures or areas are preserved and activities undertaken without changing the
facade/plinth of such structures. Such structures could be considered for use in accordance with the relevant
norms after undertaking careful designing of the interiors without changing the exterior architectural design of

the structure.

Crude ail;

Liquefied Petroleum Gas;
Motor spirit;

Kerosene;

Aviation fuel;

High speed diesel;
Lubricating oil;

Butane;

Propane;

Compressed Natural Gas;
Naphthg;

Furnace oil;

Low Sulphur Heavy Stock;
Liguefied Natural Gas;
Fertilizers and raw materials for manufacture of fertilizers;
Acetic acid;

Mono ethylene glycol;
Paraxylene;

Ethane;

Butadine;

Methanol;

Caustic;

Bitumen.

Annexure-l|

Annexure-l11

Guidelines for development of Beach Resorts or Hotels or Tourism Development Projects on the designated
ICRZ areas

1

ICRZ-II

Construction of beach resorts or hotels in designated areas of ICRZ-Il for occupation of tourist or visitors shall be
subject to the following conditions, namely:-

U]

Construction shall be permitted only to the landward side of an existing road or existing authorized fixed

structures.
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(i)

(iii)
(iv)

v)

(vi)

(vii

Live fencing and barbed wire fencing with vegetative cover may be allowed around private properties subject
to the condition that such fencing shall in no way hamper public access to the beach;

No flattening of sand dunes shall be carried out;

No permanent structures for sports facilities shall be permitted except the construction of goal posts, net posts
and lamp posts;

Construction of basement may be allowed subject to the condition that no objection certification is obtained
from the concerned Ground Water Authority to the effect that such construction will not adversely affect fee
flow of groundwater in that area;

The concerned Ground Water Authority shall take into consideration the guidelines issued by Centra
Government before granting such no objection certificate;

The quality of treated effluents, solid wastes, emissions and noise levels and the like, from the project area
must conform to the standards laid down by the competent authorities including the Central or State Pollution
Control Board and under the Environment (Protection) Act, 1986;

(viii) Necessary arrangements for the treatment of the effluents and solid wastes must be made and it must be ensured

(ix)

2.

that the untreated effluents and solid wastes are not discharged into the water or on the beach; and no effluent
or solid waste shall be discharged on the beach;

If the project involves diversion of forestland for non-forest purposes, clearance as required under the Forest
(Conservation) Act, 1980 shall be obtained and the requirements of other Central and State laws as applicable
to the project shall be met with; and approval of the State or Union territory Tourism Department shall be
obtained.

ICRZ-I11

Construction of beach resorts or hotels in designated areas of ICRZ- 111 for occupation of tourists or visitors shall be
subject to the following conditions, namely:-

0]

(i)
(iii)

@iv)

v)

(vi)

(vii)

Live fencing and barbed wire fencing with vegetative cover may be allowed around private properties
subject to the condition that such fencing shall in no way hamper public access to the beach;

No flattening of sand dunes shall be carried out;

No permanent structures for sports facilities shall be permitted except construction of goal posts, net posts
and lamp posts;

Construction of basement may be allowed subject to the condition that no objection certification is
obtained from the Ground Water Authority to the effect that such construction will not adversely affect fee
flow of groundwater in that area;

The Ground Water Authority shall take into consideration the guidelines issued by Central Government
before granting such no objection certificate;

Though no construction is allowed in the no development zone for the purposes of calculation of Floor
Space Index, the area of entire plot including the portion which falls within the no devel opment zone shall
be taken into account;

The total covered area on al floors shall not exceed 33 percent of the plot size i.e., the Floor Space Index
shall not exceed 0.33 and the open area shall be suitably landscaped with appropriate vegetal cover;

(viii)  The construction shall be consistent with the surrounding landscape and loca architectural style;

(ix)

)

(xi)

(xii)

The overall height of construction up to the highest ridge of the roof, shall not exceed 9metres and the
construction shall not be more than two floors (ground floor plus one upper floor);

Groundwater shall not be tapped within 200 meter of the High Tide Line; within the 200 meter 500 meter
zone it can be tapped only with the concurrence of the Central or Union territory Ground Water Board,;

Extraction of sand, leveling or digging of sandy stretches, except for structural foundation of building or
swimming pool, shall not be permitted within 500 metres of the High Tide Line;

The quality of treated effluents, solid wastes, emissions and noise levels and the like, from the project area
must conform to the standards laid down by the competent authorities including the Central Pollution
Control Board or UT Pollution Control Committee and under the Environment (Protection) Act, 1986;

(xiii)  Necessary arrangements for the treatment of the effluents and solid wastes must be made and it must be

ensured that the untreated effluents and solid wastes are not discharged into the water or on the beach; and
no effluent or solid waste shall be discharged on the beach;
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(xiv)  To alow public access to the beach, at least a gap of 20metres width shall be provided between any two
hotels or beach resorts; and in no case shall gaps be less than 500metres apart; and

(xv) If the project involves diversion of forestland for non-forest purposes, clearance as required under the
Forest (Conservation) Act, 1980 shall be obtained and the requirements of other Central and Union
territory laws as applicable to the project shall be met with; and approval of the State or Union territory
Tourism Department shall be obtained.

Note:  Construction of beach resorts or hotels shall not be permitted in ecologically sensitive areas (such as marine
parks, mangroves, coral reefs, breeding and spawning grounds of fish, wildlife habitats and such other area as
may be notified by the Central or Union territory administration.

Annexure-IVA
GUIDELINES FOR PREPARATION OF ISLAND COASTAL REGULATION ZONE (ICRZ) PLANS
1. Demarcation of High TideLineand Low TideLine

Demarcation of High Tide Line (HTL) and Low Tide Line (LTL) as carried out by NCSCM shall be applicable
for al purposes under this Notification.

2. Hazard Line:

A ‘Hazard line' being demarcated by the Survey of India (SOI) taking into account the extent of the flooding
on the land area due to water level fluctuations, sea level rise and shoreline changes(erosion/accretion)
occurring over a period of time. The hazard line shall be used as a tool for disaster management plan for the
coastal environment, including planning of adaptive and mitigation measures. With a view to reduce the
vulnerability of the coastal communities and ensuring sustainable livelihood, while drawing the CZMPs, the
land use planning for the area between the Hazard line and HTL shall take into account such impacts of climate
change and shoreline changes.

3. Preparation of ICRZ Maps

() Base Maps of 1:25,000 scale shall be acquired from the Survey of India (SOI) and wherever 1:25,000
maps are not available, 1:50,000 maps shall be enlarged to 1:25,000 for the purpose of base map
preparation and these maps will be of the standard specification given below:

Unit : 7.5 minutes X 7.5minutes

Numbering : Survey of India Sheet Numbering System

Horizontal Datum : Everest or WGS 84

Vertical Datum : Mean SealLevel (MSL)

Topography . Topography in the SOl maps will be updated using latest satellite

imageries or aerial photographs

(i) ICRZ Maps of scale 1:25,000 shal be got prepared by any of the agencies identified by the
MOEF&CC vide its Office order number J-17011/8/92-IA-111 dated 14™ March 2014 using the
demarcation of the High Tide Line or LTL, as carried out by NCSCM.

(iii) Various regulatory lines viz. at a distance of 20 m, 50 m, 200 m and 500 m from HTL respectively, as
applicablein various ICRZ categories, shall be demarcated and transferred to the ICRZ Maps

(iv) HTL, LTL and ICRZ boundaries, as applicable, shall also be demarcated in the ICRZ maps along the
banks of tidal influenced inland water bodies.

(V) Classification of different coastal zones shall be done as per the ICRZ notification and Standard
national or international colour codes shall be used.

3. Local level ICRZ Maps

(i) Local level ICRZ Maps are for the use of local bodies and other agencies to facilitate implementation of
the ICRZ Plans

(i) Cadastral (village) maps in 1:3960 or the nearest scale, as available with revenue authorities shall be used
as the base maps.

(iii) HTL, LTL, other ICRZ regulatory lines shall be demarcated in the cadastral maps and classifications shall
be transferred into local level CZM maps.
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4.

Classification of ICRZ areas

0 The ICRZ Maps shall clearly demarcate the land use plan of the area and map out the Ecologicaly
Sensitive Areas (ESAS) or the ICRZ-1A areas as per mapping made available by NCSCM to coastal State
and Union territory administrations. All such ESAs shall be appropriately demarcated with colour codes.

(i) Buffer zone along mangrove areas of more than 1000sq mts. shall be stipulated with a different colour
distinguishing from the mangrove area. The buffer zone shall also be classified asICRZ-1 area.

(iii) In the ICRZ areas, the fishing villages, common properties of the fishermen communities, fishing jetties,
ice plants, fish drying platforms or areas infrastructure facilities of fishing and local communities such as
dispensaries, roads, schools, and the like, shall be indicated on the cadastral scale maps. States shall
prepare detailed plans for long term housing needs of coastal fisher communitiesin view of expansion and
other needs, provisions of basic services including sanitation, safety, and disaster preparedness.

(iv) The water areas of ICRZ-1V shall be demarcated and clearly demarcated if the water body is sea, lagoon,
backwater, creek, bay, and estuary and for such classification of the water bodies the terminology used by
Naval Hydrographic Office shall be relied upon.

(v) The fishing Zonesin the water bodies and the fish breeding areas shall be clearly marked.
(vi) The existing authorized devel opments on the seaward side shall be clearly demarcated.

(vii) The features like cyclone shelters, rain shelters, helipads and other infrastructure including road network
may be clearly indicated on the ICRZ Plans for the purpose of rescue and relief operations during
cyclones, storms, tsunami and the like.

(viii)  Construction of buildings or other activities shall be permitted under the ICRZPs provided adequate
arrangements are made for proper management and disposal of solid and liquid wastes in accordance with
the environmental standards, rules and statutes etc. Under no circumstances, untreated effluents shall be
disposed of in the coastal waters.

Public consultations on the ICRZ Plans

(0] The draft ICRZPs prepared shall be given wide publicity and suggestions and objections received in
accordance with the Environment (Protection) Act, 1986. Public hearing shall be held at district level by
the concerned CZMAs.

(i) Based on the suggestions and objections received the ICRZPs shall be revised and approval of the
Ministry of Environment, Forest and Climate Change shall be obtained.

(iii) The approved ICRZP shall be put up on the website of the Ministry of Environment, Forest and Climate
Change, concerned website of the State, Union territory CZMA and hard copy made available in the
Panchayat Office, Digtrict Collector Office and the like.

Revision of ICRZ Plans

(i) Whenever there is a doubt the concerned State or Union territory Coastal Zone Management Authority
shal refer the matter to the National Centre for Sustainable Coastal Management who shall verify the
ICRZP based on latest satellite imagery and ground truthing.

(i) If required the rectified map would be submitted to the Ministry of Environment, Forest and Climate
Change for consideration.

Annexure-1VB

Guidelinesfor preparation of Integrated | land Management Plan (IIMP)

1

The Integrated Idland Management Plan shall be prepared based on scientific methodology and appropriate coastal
protection structures constructed/proposed to be constructed shall be indicated in addition to activities planned in
the area and got approved by the concerned authority in the UT administration. Thereafter it shall be forwarded to
the NCZMA for final approval.

The entire island including the aguatic area shall be considered for framing of the Integrated Island Management
Plan (IIMP).

Integrated Island Management Plans shall be prepared indicating therein al present and future developments,
conservation and preservation schemes with frame of ten years.

The Integrated 1sland Management Plan shall address vulnerability to human life and property based on elevation,
geomorphology, sea level trends and horizontal line displacement and indicate suitable areas that are safe for
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10.

11

12.

13.

14.

15.

16.

17.

18.
19.

20.

locating dwelling units, infrastructure, and the like, and appropriate safeguards measures to protect the life and
property of the local communities, infrastructure from natural hazards shall be indicated in the Integrated Islands
Management Plan.

All the existing roads including the internal roads shall be strengthened, as these roads shall serve for the purpose
of livelihood, communication, rescue, relief and evacuation measures during natural hazards.

Adequate cyclone shelters shall be earmarked and constructed on elevated areas or on stilts adjacent to populated
areas.

The existing and as well new schools, market areas and other public facilities (excluding public toilets) where large
number of public congregate, shall normally be located on safe areas preferably in elevated areas or protected areas
shall be suggested.

Along the seaward side sufficient bio-shield with local vegetation, trees including mangroves shall be planted and
other soft protection measures.

Sand dunes, being natural barrier in the event of flooding, shall be conserved and maintained or regenerated by
planting shrubs or through appropriate measures.

There shall be no restriction with regard to traditional fishing by local communities including installation of fish
aggregating device as recommended by the Islands Administrations.

The mining of construction material, especialy sand from deep sea bed (beyond fifteen meters depth), after
undertaking proper scientific studies may be permitted in the Plan;

(i) The alternative construction materia, such as, bamboo, local forest products may be identified and used;
(ii) the other materials, like, metal, hollow brick blocks, and the like, shall be imported from the mainland.

Emphasis shall be given for use of non-conventional energy resources especially, wind, solar and tidal energy,
desalination, water recycling, and use of local products.

Early warning system shall be provided for cyclone, tsunami, and the like, and an evacuation and relief measure
plan in case of disasters shall be built preferably into the Integrated |dlands Management Plan.

Necessary provision shall be made in the Integrated 1slands Management Plan for relocation and rehabilitation of
people displaced due to natural disasters.

Integrated Idands Management Plan shall aso include the areas under habitation and make plan for future
devel opment.

No developmental activities shall be permitted in the area under reserve forests, protected forests, national parks
and sanctuaries notified under the Forests (Conservation) Act, 1980 (69 of 1980) or the Wildlife (Protection) Act,
1972 (53 of 1972) and the areas protected under the Environment (Protection) Act, 1986 (29 of 1986).

The dwelling units or infrastructure of local communities as are existing at the time of preparation of Plan shall not
be displaced.

Repair of existing buildings or infrastructure including reconstruction activities shall be allowed.

[IMP shall be prepared in 1:25,000 scale map for macro level planning and 1:10000 scale or cadastral scae for
micro level planning.

The High Tide Line demarcated by NCSCM, Chennai shall be used for all purpose while preparation of the Plan.

Annexure-V
PROJECT INFORMATION DETAILS
1 PROJECT DETAILS
A. Project Name
B. Survey No./ Village/ Co-ordinates
C. District
D. State
E. Whether the proposal isfor (Select relevant field)
(i) Fresh Clearance under ICRZ
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(i)  Amendment to an aready issued ICRZ clearance
(i)  Extension of validity of an already issued ICRZ clearance
F.  Name of the Applicant
G. Address of the Applicant
H. Contact details (Telephone nos. and e-mail address)
I. Cost of the project (Rsin crores)
2 BENEFITSOF THE PROJECT
A. Details of Project Benefits
B. Employment Likely to be Generated (Y es/No)
If Yes
(i) Tota Manpower Requirement
(i)  Permanent Employment (Numbers)
(iif)  Temporary Employment (Numbers)
(iv) Temporary Employment- During Construction (Numbers)
(v) Temporary Employment- During Operation (Numbers)
DESCRIPTION OF THE PROJECT UNDER CONSIDERATION (Select the Category of the project):

Resort / Buildings/ civic amenities

> w

(i) Total area/Built-up area (in sgm.)
(iiy Height of structure
(i) FSl ratio
(iv) Name of concerned town planning authority/ Panchayat etc.
(v) Details of provision of car parking area
B. Coastal Roads/ Roadson Stilt
(i) Areaof land reclamation
(i) Estimated quantity of muck/earth for reclamation
(i) Traffic carrying capacity
(iv) Dimensions of road
C. Pipelinesfrom thermal power blow down
(i) Length of pipeline
(i) Length traversing ICRZ area
(iii) Depth of excavation
(iv) Width of excavation
(v) Length of pipeline from seashore to deep sea
(vi) Depth of outfall point from surface of sea water
(vii) Temperature of effluent above ambient at disposal point
D. Marine Disposal of Treated Effluent through pipelines
(i) Location of intake/ outfall
(iiy  Depth of outfall point
(i) Length of pipeline
(iv) Lengthtraversing ICRZ area
(v) Depth of excavation
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(vi) Width of excavation
(vii) Length of pipeline from shore to deep sea/creek
(viii) Depth of outfall point from surface of water
(ix) Depth of water at disposal point
(x) BOD, COD, TSS, ail & grease, heavy metalsin the effluent
E. Facility for storage of goods/chemicals
(i) Name of chemical
(i)  End use of the chemical
(i)  No. of tanksfor storage
(iv) Capacity of tanks
F. Offshorestructures
(iy Exploration or devel opment
(i) Depth of seabed
(i) No. of rigs
(iv) No. of platform
(v) Details of group gathering stations
G. Desalination Plant
(iy Capacity of desalination
(i)  Total brine generation
(iiiy  Temperature of effluent above ambient at disposal point
(iv)  Ambient salinity
(v) Disposal point
H. Mining of rareearth/atomic minerals
(iy Capacity of mining
(i)  Type of mineral to be extracted
(i)  End use of the minera
(iv)  Government order for mining lease/exploration and approved mining plan details
(v) Extent of mining lease area.
I. Sewage Treatment Plants
(i) Capacity
(i) Total areaof construction
(iiiy Compliance of effluent parameters as laid down by cpcb/spch/other authorised agency
(iv)  Whether dischargeisin seawater/creek?
If yes
e Distance of marine outfall point from shore/from the tidal river bank
e Depth of outfall point from sea water/river water surface

e Depth of seabed/riverbed at outfall point
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J. Lighthouse
(i) Total ground area of foundation/platform
(i) Height of the structure

K. Wind Mills
(i) Capacity (MW)
(i)  Height of the windmill
(iiiy Diameter of the windmill
(iv) Length of blade
(v)  Speed of rotation
(vi) Transmission lines (overhead or underground)
L. Others
(i) Please specify with salient features
(i)  Upload relevant Documents (upload PDF only)
4. PROJECT LOCATION ASPER ICRZ CLASSIFICATION (If project site falsin different/multiple CRZ
categories the same may also be elaborated)
5. CLAUSE OF IPZ NOTIFICATION UNDER WHICH PROJECT ISA PERMISSIBLE /REGULATED
ACTIVITY
6. MANDATORY FIELDS FOR PROJECT ASSESSMENT

A. ICRZ map in 1:4000 scaleindicating HTL, LTL demarcation and distance of the near est project
boundary (in meters) from HTL to be stated

(i) Upload Map (kml file)

B. Project layout superimposed on ICRZ Map 1:4000 scale with classification of project location including

other notified ESAs prepared
(i) Upload Map (kml file)
C. ICRZ map 1:25000 scale covering 7 km radius around Project site
(i) Upload Map (kml file)
7. PROJECT LOCATED IN (Select Type)
(i)  Non eroding Coast
(i)  Low and Medium eroding coast
(iii)  High eroding Coast
8. DETAILSOF FOREST/ MANGROVESLAND INVOLVED (YES/NO)
IFYES
(i) Detail of areadiverted
(i)  Forest clearance to be submitted (Upload document)
(iiiy  No. of treesto be cut under the project
(iv) Compensatory afforestation plan to be submitted (Upload document)
9. DISTANCE OF PROPOSED PROJECT FROM ESA/MARINE PARK/WILD LIFE SANCTUARY
(i) Within 10 km radius from the project site (Yes/No)
If YES
e Permission from NBWL to be submitted (Upload document)
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10. NOC OR CONSENT TO ESTABLISH FROM STATE/UT POLLUTION CONTROL BOARDS
OBTAINED (YES/NO)

If YES
0
(ii)

Copy of NOC to be provided (Upload document)
Conditions imposed to be stated (Upload document)

11. EIA studies(relevant fieldsto befilled)
A. Terrestrial studies:

@
(ii)

(iii)

Summary Details of EIA (Terrestrial ) Studies

Upload Recommendation made in EIAs (Upload document)
State period of Study

B. Marine Studies

@
(ii)

(iii)

Summary Details of EIA (Marine) Studies
Upload Recommendation made in EIAs (Upload document)
State period of Study

12. DISASTER MANAGEMENT PLAN/NATIONAL OIL SPILL DISASTER CONTINGENCY PLAN (if

applicable)

13. PROJECT INVOLVING DISCHARGE OF LIQUID EFFLUENTS:

0
(i)
(iii)
(iv)

14. PROJECT INVOLVING DISCHARGE OF SOLID WASTE:

0
(i)
(iii)
(iv)

Capacity of STP

Quantity of effluent generated
Quantity of effluent treated
Method of treatment & disposal

Type of solid waste
Quantity of solid waste generated

Method of disposal
Mode of transport

15. WATER REQUIREMENT (KLD)
Quantity of water required

()
(i)
(iii)
(iv)
V)
(vi)

Source of water

If Ground water (Upload a copy of approval from CGWA or authorised body)
If other Source (Upload a copy of permission from competent authority)

Mode of transport
Commitment of water supply (Upload document)

16. DETAILSOF WATER TREATMENT AND RECYCLING (If any) (Multiple Entries Allowed)

Type/ Quantity of Treatment Treatment Mode of Quantity of Quantity of
Source Waste Water | Capacity Method Disposal Discharged Treatment
Generated (Kilos Litre Water (Kilos | Water usedin
(Kilos Litre per Day) Litre per Recycling/Reuse
per Day) Day) (Kilo Litre per
Day)

17. DETAILS OF RAINWATER HARVESTING

@
(ii)

No. of Storage tanks

Total capacity of tanks
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(iiiy  No. of Recharge Pits

(iv) Capacity of pits

18. ENERGY REQUIREMENT AND SOURCES
(i) Tota Power Requirements (kW.h)
(i) Source
(iif)  Upload Copy of Agreement (upload pdf only)
(iv) Stand By Arrangement (Details)

19. ENERGY EFFICIENCY/SAVING MEASURES
(i) Source/Mode
(i) Detailsof savings

20. RECOMMENDATION OF STATE /UT COASTAL ZONE MANAGEMENT AUTHORITY
(i) Upload Copy of CZMA recommendations (Upload pdf only)
(i) Compliance status of the Conditions Imposed

21. WHETHER PROPOSAL ATTRACTSEIA NOTIFICATION, 2006. (Yes/No)

If YES,

(i) the category thereof
(i)  Statusof proposal for EC (as applicable)

22. SOCIAL AND ENVIRONMENTAL ISSUESAND MITIGATIONS MEASURES SUGGESTED
INCLUDING BUT NOT LIMITED TO R&R, WATER, AIR, HAZARDOUSWASTES, ECOLOGICAL
ASPECTS, ETC. (Brief Detailsto be Provided)

23. DETAILS OF COURT CASES Whether there is any Court Cases pending against the project and/or land in which
the project is proposed to be set up? (Yes/No)

If Yes,
Pending or Disposed (Select relevant)
(i)  Name of the Court (Supreme Court, High Court, NGT)
(i) CaseNo.
(i) CaseDetails
(iv) Orders/Directions of the court, if any and its relevance with the proposed project (Upload document)
24. ADDITIONAL INFORMATION, If any

UNDERTAKING: It is certified that the information given above are true to the best of my knowledge and belief and
nothing contravening the provisions of CRZ Notification, 2011 has been conceal ed therefore.

Name and Signature of the applicant:

Date:

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. A LO K Digitally signed
by ALOK KUMAR

Date: 2019.03.09
KU MA 11:32:25 +05'30'
178



551 ANNEXURE- R1/3

Additional comments on how Salsete Island does not fulfil the criteria as
mentioned in Para 10.2 (i) of the CRZ Notification, 2019 in compliance of
Hon’ble NGT order dated 11/02/2025

1. Detailed explanation as to how Salsete Island does not fulfil the criteria
as mentioned in Para 10.2 (i) of the CRZ Notification, 2019 because of the
reason that Salsete Island is not an Inland Island in any coastal backwaters
nor is it an Island along the mainland coast. In fact, Salsete Island is right on
the mainland coast and how it is being said to be an Island along the mainland
coast because if a piece of land is an Island, the same has to be surrounded
by water from all sides.

Answer:

The term “Island along the mainland coast” refers only to “Offshore Island” & not to
any landmass situated right on the mainland coast. The landmass of Salsete Island is
surrounded by the sea on three sides and a river on one side.

A landmass surrounded by the sea on three sides and a river on one side is generally
not classified as a standard geographical term like a peninsula or an island. However,
if the river effectively acts as a water boundary, it might be considered similar to a
peninsula, which is a piece of land surrounded by water on three sides and connected
to the mainland on one side. (https://www.perplexity.ai/search/land-surrounded-by-
the-sea-on-KbVG2stpTVmMXIMEG6U6fwJg#0).

Most importantly, the IIMPs are to be prepared only for the islands for with an area
less than 100 sq km as per ICRZ notification, 2019. But the area if Salsate island is
619 sq km. Thus, Salsate island does not fulfil the criteria as mentioned in Para 10.2
(i) of the CRZ Notification, 2019.

2. Whether Salsete Island is covered by water from all sides and if yes, why
it is not being said to be an Island.

Answer:
The landmass of Salsete Island is surrounded by the sea on three sides and a river
on one side. Response same as mentioned in # 1

3. Definition of “Inland Island” shall be submitted for better understanding
and clarity of the issue involved in this matter.

Answer:

An inland island typically refers to a landmass that is surrounded by water but is not
surrounded by sea, often within a larger body of land or a river system. In geographical
context: Inland islands are often defined as landforms that are isolated by water but
not necessarily surrounded by ocean, as seen in river systems or lakes (Whittaker &
Fernandez-Palacios, 2006).

179


https://www.perplexity.ai/search/land-surrounded-by-the-sea-on-KbVG2stpTVmXIME6U6fwJg#0
https://www.perplexity.ai/search/land-surrounded-by-the-sea-on-KbVG2stpTVmXIME6U6fwJg#0

552

An inland island refers to a landmass surrounded by water that is located within a
freshwater body, such as a lake or river, rather than in the ocean. Examples
include lake islands, which are found within lakes, and river islands, which are
exposed land surrounded by river water. Example: Srirangam Island (Tamil Nadu),
located inside the Kaveri River. Olkhon Island in Lake Baikal (Russia) and Backwater
Islands in Kerala sorrounded by Tidal Backwaters.
(https://www.perplexity.ai/search/definition-of-inland-island).
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